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INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Thirty-
Ninth Report (17th Lok Sabha} of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on 03
December, 2020 inter-alia considered Memiorandum Nos. 02 to 26 containing requests
received from various Ministries/Departments for dropping of 61 pending Assurances and
decided to drop 37 Assurances.

3. At theh; sitting hetd on 19 January, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report.

4, The-Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;

12 March, 2021 | - RAJENDRA AGRAWAL,

--------------------- CHAIRPERSON,
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either fo
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2020-2021) considered Twenty-Five

Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 61 pending Assurances at their sitting held on 03 December, 2020.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are c_on\}inced and decide to drop the following 37 Assurances :-

S. No. SQ/USQ No. Ministry Subject
& Date

1. (i) USQ No. 413 Civil Aviation (i) CBI Enquiry on Airbus
dated 14.03.2012 , and Indian Airlines Deals
(ii) SQ No. 271 . o (if) Purchase of Aircraft by
dated 16.03.2015 . Air India
ggi):esdqog%slggw ‘ (i) Purchase of Aircraft by
(Supplementary by Shri Alr India
Faggan Singh Kulaste,
M.P.)
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23| 5. No.

SQ/USQ No.
& Date

Ministry

Subject

(iv) USQ No. 3036
dated 17.12.2015

(v) USQ No. 4809

dated 15.12.2016

(iv) Financial Irregularities
in Purchase of Aircrafts

(v) Trregularities in
Procurement of Aircraft
{Appendix-1I)

dated 25.02.2010

(i) USQ No. 1178
dated 03.03.2011

(Department of Justice)

2. USQ No. 521 Corporate Affairs Unethical Practices by
dated 26.02.2016 Companies
(Appendix-I11}
T3 ‘USQ No. 4097~ | Corporate Affairs Complaints against
dated 04.01.2019 Hospitals in CCI
. {Appendix-1V)
4, (i) USQ No. 3293 Education (i) Reservation in Unaided
dated 16.03.2011 (Department of Higher Private Educational
Education) Institutions
(it) USQ No. 1393 (i) Reservation to OBCs in
dated 14.08.2013 Private Unaided Institutions
(Appendix-V)
5. USQ No. 2678 Environment, Forest and | Shifting of Lions
dated 15.12.2015 Climate Change (Appendix-VI)
6. UsQ No. 3776 External Affairs Status of Eminent Persons
dated 11.12.2019 Group (EPG)
(Appendix-VII)
7. USQ No. 625 External Affairs SAARC Meeting
dated 05.02.2020 (Appendix-VIII)
8. SQ No. 2 Finance Agreement with Asian
| dated 03.02.2020 (Department of Economic | Development Bank (ADB)
(Supplementary by Affairs) (Appendix-IX)
Shrimati Jaskaur Meena,
M.P.)
S, USQ No. 2014 Home Affairs Investigation into Pulwama
dated 03.03.2020 Terror Attack
(Appendix-X)
10. (i) USQ No. 614 Law and Justice

(i) Change in the Name of
High Court

(ii) Bombay High Court







0

dated 09.08.2018

(ii) USQ No. 3885
dated 09.08.2018

(i) USQ No. 1664
dated 20.12.2018

(iv) USQ No. 3365
dated 12.07.2019

S. No. | 5Q/USQ No. Ministry Subject
& Date
(iii) USQ No. 3635 (i) Change in the Name of
dated 15.12.2011 Bombay High Court
(iv) USQ No. 3601 (iv) Changing the Name of
dated 26.04.2012 Bombay High Court
{v) USQ No. 2585 (v) Nomenclature of
dated 28.07.2014 Bombay High Court
(vi) USQ No. 2536 (vi) Name of High Court
dated 12.03.2015
(vii) USQ No. 1848 (vii) Renaming of High
dated 10.12.2015 Courts
(viii) USQ No. 1963 (viil) Renaming of High
dated 05.05.2016 Courts
(ix) USQ No. 3246 gx) Renaming of High
dated 22.03.2017 ourt

ated _ (Appendix-XI)

11. UsSQ No. 474 Space Operationalisation of G5LY
dated 06.02.2019 (Appendix-XII}

12. (i) USQ No. 3979 Textiles (i) Land Scam
dated 13.08.2015
(i) USQ No. 1189 (i) Land Scam in NTC
dated 03.03.2016
(iti) USQ No. 1890 (iif) Land Scam in NTC
dated 27.07.2017 (Appendix-XIII)

13. (i) USQ No. 3683 Textiles (i) CBI Investigation on

HHECIL

(i) Qutstanding Payments

‘to Bullion Traders

(iii) Payments by HHEC

(iv) Handicraft and
Handloom







ol

%3 S, No.

SQ/USQ No.
& Date

- Ministry

Subject

(v) USQ No. 4444
dated 19.07.2019

(vi) USQ No. 928
dated 22.11.2019

(vii) USQ No. 2069
dated 29.11.2019

dated 06.12.2019

(v) Delayed Payments by
HHEC

(vi) HHEC

(vii) Handicrafts and
Handlooms Export
Corporation of India
Limited

(viii) HHEC
(Appendix-XIV)

Youth Affairs & Sports

14, USQ No. 2691 Transparency in the.
dated 01.12.2016 (Department of Sports) | Functioning of Sports
Bodies
(Appendix-XV)
15. USQ No. 1640 Youth Affairs & Sports National Sports Code
dated 28.11.2019 (Department of Sports) (Appendix-XVI)
4. The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 37 Assurances are given in

Appendices -II to XVI.

5.

The Minutes of the sitting of the Committee dated 03 December, 2020, whereunder

- the requests for dropping of the Assurances were considered, are given in Appendix-XVII.

NEW DELHI;
| 2 March, 2021

21 Phalguna, 1942 (Saka) |

RAJENDRA AGRAWAL,
CHAIRPERSON,

COMMITTEE ON GOVERNMENT ASSURANCES

4







Appendix- 1

& COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)
statement showlng summary of requests recelved from various Minlstries/Departments
regarding dropping of Assurances and Considered by the Commitiee on 03 December, 2020
5. | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. Relerences
1 |2 SQ No. 23 Agriculture and | Department. of Promotlon of Blo-
dated 19.11.2019 Farmers Weifare | Agriculture, Fertllizers
(Supplementary by Cooperation and
| Shri Rajiv Pratap Farmers Welfare
Rudy, M.PJ)
2 13 (i) USQ No. 413 Civil Aviation (i} CBI Enquiry on
dated 14.03.2012 Airbus and Indian
Airlines Deals
(il) SQ No. 271 (i) Purchase of
dated 16.03.2015 Alrcraft by Air Inclia
y (i) Purchase of
(il) SQ No. 188 . _ :
dated 03.08.2015 Aircraft by Alr Indla
(Supplementary by '
-1 Shrl Faggan Singh
Kulaste, M.P.)
{iv) USQ No. 3036 () F‘Ta“da‘
Py Irregularities in -
dateq 17:12.2015 Purchase of Aircrafts
g (v) Irreguiarities In
(v) USQ No. 4809 Procurement of
dated 1512.2016 Alrcraﬂ:
A3 44 USQ No. 521 Corporate Unethical Practices by
dated 26.02.2016 Affairs Companies
4 |5 USQ No. 4097 Corporate Complaints against
\ dated 04.01.2019 Affalrs Hospitals in CCI
5 |6 (1) USQ No, 3293 Education Department of (1) Reservation in
dated 16.03.2011 ' Higher Education | Unaided Private
: Educational
Institutions




i;;'-'fil Memo Questibn/Discussién Ministry Tbepartment ’—Bﬁ SubjecL G

No No. References !

(i) USQ No. 1393 (i) Reservation tg
dated 14.08.2013 OBCs in Private
Unaided Institutions

6 |7 SQ No. 01 - Environment, B Planting of Trees in
dated 21.06.2019 Forest and Institutions of Higher
(Supplementary by | Climate Change Learning
Smit. Maneka Sanjay . _

Gandhi, M.P.)

7 |8 SQ No., 01 Environment, Planting of Trees In
dated 21.06.2019 Forest and Institutions of Higher
(Supplementary by | Climate Change Learning
Shii Kaushal '

Kishore, M.P,)
8 19 USQ No. 2060 Environment, Protection and
‘ dated 29.11.2019 Forest and Conservation of
| Climate Change Wildlife

9 110 USQ No. 2678 Environment, Shifting of Lions

dated 15.12.2015 Forest and
Climate Change
10 411 USQ No. 3776 External Affairs Status of Eminent
i dated 11.12.2019 Persons Group (EPG)

1112 UsQ No. 625 External Affairs SAARC Meeling
dated 05.02.2020

12 113 USQ No, 4672 Finance Department of Tax Rebate Scheme
dated 22.07.2019 Revenue

13 |14 5Q No, 2 Finance Department of Agreement with Asian
dated 03.02.2020 ' Economic Affairs Development Banlk
(Supplementary by (ADB)

Shrimat] Jaskaur
Meena, M.P.)

14 (15 USQ No. 34 Finance Department of Qutstanding Dues of -
dated 18.11.2019 Economic Affairs | Small Enterprises

15 116 (1) USQ No. 437 Food Processing (1) Operation Greens
dated 04.02.2020° | Industries Programme
(I} USQ No. 3721 (1) Operation Greens
dated 17.03.2020 Programime




L5 TMemo | Questlon/Discussion | Ministry Department Brief Subject
gxNo. | Na. References
16 |17 USQ No. 2014 Home Affairs Investigation into
dated 03.03.2020 PUlwarma Terror
_ Attack
17 118 (i} USQ No. 614 Law and Justice | Department of (i) Change in the
dated 25.02.2010 Jystice Name of High Court
(i USQ No. 1178 (i) Bombay High
dated 03.03.2011 Court:
L () USQ No.- 3635 - (iii) Change in the
dated 15.12.2011 Name of Bombay High
Court
(iv) USQ No. 3601 (iv) Changing the
dated 26.04.2012 Name of Bombay High
Court
(v) USQ No, 2585 (v) Nomenclature of-
clated 28.07:2014 Bombay High Court
(vi) USQ No. 2536 (vi) Name of High
dated 12.03.2015 Court
(vil) USQ No. 1848 {vii) Renaming of High
dated 10.12.2015 Courts
(vill) USQ No. 1963 (vil) Renaming of
dated 05.05.2016 High Courls
(ix) USQ No. 3246 (ix) Renaming of High
dated 22.03.2017 Court:
18 |19 (i) SQ No. 4 | Railways (1) Crimes in Trains
dated 19.11.2009
(i) SQ No, 63 (i) Crimes in Tralns
dated 29,07.2010
(i)} USQ No. 1874 (Iil) Unified Force for
dated 05.08.2010 Security '
(iv) USQ No. 4360 (iv) Thefl and Crimes
dated 19.08.2010 in Kerala Bound
. ' Trainsg




550 [ Memo Question/Discussion | Ministry Department Wﬂ |
i No. | No. References ’
(v) USQ No. 5003 (v) Looting In Tra
dated 26.08.2010 91 rains
(vi) 50 No. 56 (Vi) Guidelines for
dated 11.11.2010 Security of Passengers
(vil) USQ No. 4951 (vil) Act for Safety of
dated 09.12.2010 Passengers
_ _ (vifi) Garib Nawaz
(i) USQ Ne. 1331 Express Incident
dated 03.03.2011
. (1X) Crimes in
(ix} 5Q No. 70 Railways
dated 04.08.2011
(x) USQ No. 819 (x) Cases of Drugging
dated 04.08,2011
1 (xi} USQ No. 2038 (xi) Incidents of-
dated 11.08.2011 Crimes
(xil) USQ No. 562 (xil) Looting in UP
dated 24.11.2011 Bound Trains
(xili) USQ No. 656 (xill) Amendment in.
dated 15.03.2012 RPF Act
(xiv) SQ No. 372 (xiv) Integrated
. | dated 06.09.2012 Security System
19 |20 USQ No. 4014 Road Transport Mainhtenance Free
. dated 10.08.2017 and Highways Highways _
20 |21 USQ No. 474 Space Department of Operationalisation of
dated 06.02,2019 Space GSLV
21 |22 () USQ No. 3979 Textiles (1} Land Scam
dated 13.08.2015 '
(Ii) USQ No. 1189 (i) Land Scam in NTC
dated 03.03.2016
(iif) USQ No. 1890 \ (i) Land Scam in NTC
dated 27.07.2017




+ 51 T Memo | Question/Discussion | Ministry Department Brief Subjact
&) No. | No. References ,
122 123 (i} USQ No. 3683 Textiles (1) CBI Investigation
dated 09.08.2018 on HHECTL
(i} USQ No. 3885 (i) Qutstanding
dated 09.08.2018 Paymentis to Bullion
| Traders
(i) USQ No, 1664
dated 20.12.2018 (I Payments by
HHEC
(iv) USQ No. 3365
dated 12.07.2019 (iv) Handicraft and
. ' Handloom
(v) USQ No. 4444 (v) Delayed Payments
dated 19.07.2019 by HHEC
(vi) USQ No. 928 (vi) HHEC
dated 22.11.2019 .
(vil) Handicrafts and
(vii) USQ No. 2065 Handlooms Export
dated 29.11.2019 Corporation of India
' LImited
(viii) USQ No. 2998 (vill) HHEC
dated 06.12.2019
23 |24 USQ No. 1680 Youth Affalrs & | Department of District Level Sports
dated 16.12.2013 Sports Sports Schools
24 | 25 USQ No. 2691 Youth Affairs & | Department of Transparency In the
| dated 01,12.2016 Sports Sports Functioning of Sports
Bodies
25 |26 USQ No. 1640 Youth Affairs & | Department of National Sports Code
dated 28.11.2019 © | Sports Sports
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COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No, o3
Subject: Request for dropping of Assurances aiven in replies to:-

(i) USQ No. 413 dated 14.03.2012 regarding “CRI Enquiry on Alrhys and Indian Aitlines
Daals”, ' :

() SQ-No. 271 dated 16,03.2015 regarding “Purchase of Alrcraft by Alr Indla”,

(i) SQ No. 188 dated 03.08.2015 (Supplementary by Shrl Faggan Singh Kulaste, M,p,)
regarding "Purchase of Alrerafi by Al Indla",

() USQ' No. 3036 daled 17.12,2015 regarding “Financlal Irreguiarities in Purchase of
Alrcrafts”, - - ‘

(V) Usq No, 4809 dated 15.12.2016 regarding “liregularities I Procureiment of Alrerafi”,

(v} USQ No. 989 dated 27,06.2019 regarding “Trregulanties in Procurement of Alrcrafts”,

Nesleseeg
The above menlioned Questions were asked by vatlous. M.ps, to the Minlster of civil
Aviation. The contents of the Questions along with the replies of e Minlsters are as glven In
Annexures I to V. , . '

2. The replies to the Questiong were treated as Assurances by the Committes ang required to
be Implemenied by the Ministry of Cvil Aviation within three months from the date of the reply hut
the Assurances big yet to be | mplemented, : : |

30 Itmay be stated that the requests for dropping of the AssUrances mentioned dbove at g,
No. (i) to (iv) were earller consideied by the Committea at thelr Sitting held on 05-01-2017 and it
was decided nét to drop the Assurances, The Commilice accordingly presented thelr Sixtleth
“Report (16" Lok Sabha) on 10 August, 2017 and Inter-alia urged upon the Ministry to apprise the
Commmittee of the initiatives taken and the Progress made in the matter,

4, It may also be stated that the dropping request of the Minlstry In respect of the Assurance
mentioned above at SI.Ng, (Vi) was considered by the Committee gt thelr Sitting held on
11,08,2020 and It was declded io drop the Assurance, -

4

5, In this regard, the Miristry of Clvil Aﬂation Vide OM. No, H.11012/5/2020-A1 dated
14.08.2020 have stated gs under: . .

“The Ministry have no information about the stalus (pi‘ogr‘eSS/COmpleHUn) of Investigation

by CBI In the matter, Also, the Ministry does not manitor the prograss of Investigation

being done by CBI In the matter, Further, reply given in the sbove questions were based

on factual position of the case and this-Ministry has not made any promise or diven any

Assurance In the above mentioned Questions,” §
G, In view El')f the abeve and by stateq that there Is no action required to fulfill any promise on
the part of the Ministry, the Minlstry, with the approval of Minlster of State for Civil Aviation
(Independent d‘harge) have once agali requasted the Comnmiltlee  to drop the - Assurances
Mentiohed above at Sl.Nes. (1) to (Iv), : S

The Committee may re-consldar.

PATED:- 85 ] N f},a In
NEW DELHI
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GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
' (DEPARTMENT OF PERSONNEL AND TRATNH\I Gy |
' LOX SABUA '
UNSTARRED QUESTION NQ. 413
(TO BE ANSWERED ON - 14.03,2012)

CRIRNQUIRY ON AIRBUS AND INDYAN AYRY.INES DRALS
413, SHRI BHOOPENDRA SINGH:

Will the PRIME MINIS’I‘FR be pleased ta state:

(n) whether the CBI has omnplctecl its initial encuiry ragarding the deal betwoen Airbus and
Indisn Airlines;

(b)Y  Iiso, the detalis thereof}

(¢)  the levels and number of 6fficers of Mintaty y of Civil Avmtmn under mveshgatmn inthis
deal;

()} - whether'the CRI has stated the procedure of taking pummlnn from the Gnvmnment )
rogister FIR against the officers;

(&) if'so, the details thereof;

49 whether permlssion fromm the Government has becn abtained in this l(“[’f"ild and
(&) ifso, the time by which FIR is Hkely to be mglsimecl‘?

Minister of State in the Ministry of Personnel, Public Grisvances and Pensions and Minister of
State in the Prime Minist‘er‘s Office. (SHRI V, NAR&\YANA“‘AMY)

(2): The CBI had registered PE-DAL2010-A-001 on 14/01/2010 against urﬂumwn persons of the
Ministry of Clvil Aviatlon and the initlal enquiry has hwn completed,

(b); The Pmllmmmy Enquivy was reglstered In connectlon with a lHeged Iepularities ang
illegallties in purchase of 43 afrcrafis from M/s, Alrbus Industrles. The enquiry has revealed that
the muciai concessions regarding Investment of US Dollar 175 Millicn as wortked out durlng
negotiations by Empowtred Group of Ministers with M/s, Airbus Industries were deliberately nat ‘
made par} of the purchase agreement signed between Indian Airlines and M/s. Airbus Industries,
(3
{iy One officer ofthe lovel of Additlonal Secretary

(Servad as Director then),

(Il) Two officers of the level of Dirsator,
(i) One officer of the level of 'I')aputy Managing Divactor,
(iv) One officer of the level of the General Manager and
'(v) Two ofﬁcers‘&uf the leve! of Dy, General Managsrs .
(Pelf;rms mentioned at S, Na. {if), (iif) and (iv) hnvc since retired)
Involvement of others, if any, can ba investigatad upon dsclosre of svldenca ta that effect

during the proposed investigation,

(), (&), (O & () Yes Madam, As per the law, the CBI “has sought permission of the

e ————

Government for taking up Investigation against the officers of the rank of thc Joint Secl ecretary and

| i St
nbove and the same ls under constderation, \ e

Wikl
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Annexure-11

¢ GOVERNMENT OF INDIA

MINISTRY OF CIVIL AVIATION
. LOK SABHA '
STARREY QUESTION NO. : 271
(To be answered on the 16! March 2015)

PURCHASE OF AIRCRAFT BY AIR INDIA

271, SHRYR.JK. SINGH

Will the Minister of CYVIL AVIATION
: almry Ryamarat it be pleased to state:-

- (a) whether any 'ii*regmlarities in the purchase of aircraft by Air Yadia have

come to the notice of the Government and if so, the details thereof indicating
the nomber of aireraft required and actually purchased by Air India;

(b) whether objections were raised over this massive purchase of aireraft by

Alr India and if so, the detafls thereof along with the reaction of the
Government theretn;

(¢) whether Air Indin suffered leavy losses due to purchase of these aireyaft

and if so, the details thereof along with the losses incurred by Air India as a
result thereof; _ | .

(d) whether the Government has ordered a probe into this large-scale

purchase of aireraft by Air India; and

(e) if s0, the details and the findin s theredﬁ' along with the action taken by the
Government on the basis of the findings of the probe?

~ ANSWER

Winister of CIVIL AVIATION |
ol ¥ Bifmmarer arstt (Shri Achok Gajapathi Raju Pusapati)

() to (e): A Statement is laid on the Table of the House.

etk et

|2
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STATEMENT IN REPLY TO PARTS (a), (b), (c), (d) AND (e) OF LOK SABHA
'STARRED QUESTION NO. 271 70 BE ANSWERED ON 16.3.2015 REGARDING
PURCHASE OF AIRGRAFT BY AIR INDIA BY SHRI RK SINGH, I.P.

(aj: No, Madam. In 2005/08, with the approval of CCEA, the  erstwhile Alr India,
ndlan Aiflines (how merged into Alr indla Lid) and Alr India Express had. placed an

order for a total of 111 airoraft, The detalls of aircraft and thelr induction are as

follows: ' o

- Alreraft Type Number of aircraft Status of Induction

OR77T-200LR g | 8
 R777-300ER 15 12
B787-800 27 T
R737-800 18 : | .18
A320-200 4 ‘ 4
A319-200 4R 19
A321-200 Ceon 20

Tatal ' 111 100

~The delivery of three B777-300 ER aircraft has been postpdned.

- Out of 27 B-787 aircraft, 19 have already been inclucfed. The induction of the balance

8 units will be completed by 2016. o

“(b): Comptroller and  Auditor General's(CAG) . Report No.18 of 2011-12  regarding
Performance of Audlt of Civil Aviation in India was laid in the Parliament on 8.9.2011,
The iseus of ecquisition of alroraft by erstwhile Air India forms part of the report,
CRAG report ralsed lesuas like undue time taken for acquisition, change in aircraft to
be purchased, flawed assunmptions, undetlylng revised project report and post-bid seat
configuration. Subsequently, the Public Accounts Committee (PAC) hae taken up the
report of G8AG for further examination.  PAC had sought an actlon taken report on
their ohservations made in the 93rd Report (15th Lok Sabha} on Performance of Civil
Avlation in India. Action taken report on the chsarvations has been forwarded o l.ak

Sabha Secretaral(PAC) on 8.1.2013. the mattt%r is atill under consideration of the
PAC. ' |

(a): Far the purchase of thé new Boeing alroraft, Alr India had raised loans Guarantaed
hy US Exim Bank Counter Guarantesd hy Government of India,  Skice these loans -
were backed by- Guarantess' they were ralsed at the most competitiva rates of
approximately of 2.5% to 3% for & period of 12 years, Ag in any. Capital Intensive
industry, due to induction of new fleet Al had to incur high financing cost during the flest

induction resiltihg In strain on its  cash flow/profitability. '
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With the Induction of B787 airerafl which is more fusl efficient apd mare suitable for long

routes, it wag desided to withdraw the B7¥7-200 which proved less fuel efficlent, from |

such routes and sell this aircraft after exploring other operations like leasing, re-
configuration of the alroraft amj.i deployment of the same on short haul routes ware
found unviable, Accordingly, 5 out of 8 B777- 200 have heen sold.

finding anomalies relating to creation of MRQ fadllies and a Tralfing Center T Tha
Bureement slgied between Tndian Airines and Alrbus industrie, on the basls of &
prefiminary enquiry PEﬁ-fJ/iiIJ‘z"Dﬁ_f_E@E@Q}i@'_{;@g‘[_gg;gg;i4‘;"i‘._g_ql{g_j,'jhggj;ﬁq'gq_jgii-ﬁ-iﬁwar RC-
DAF20T8A-Z009 datsd 27.2.2078 und the matter is undar investigation with g~
—— e e

(d} and (e): Government has not ordered any probe into the matter, I~lowe_\_fer, the CBl,

kel




AnnTava™= WL

GOYERNMENT OF INDIA

i MINISTRY OF CIVIL AVIATION
4 LOK SABHA
STARRED QUTSTION NO. : 188
(To be answéred on the 3¢ August 2015)

PURCHASE OF AIRCRAFT BY AIR INDIA

"188. SHRI FAGGAN SINGH KULASTE
: SHRI OM BIRLA | |

Will the Minister of CIVIL AVIATION | ;
o e st | be pleased to state:-

(a) whether the Air India hag purchased aiveraft on a larpe-scale in the recent
past; :

(h) if g0, the detaiis theveof indicating the number of aireraft purchased
during the last three years and the curvent year along with the reasons
therefor and the expenditure incurred on purchase of these aircraft;

(¢) whether the Government has suffered losses on account of purchase of
thege aireraft and it so, the details of the losses incurred by them;

{d) whether the Government hag ordered a probe into this large-scale
purchase of aireraft by the Aiv India; and

(e) if go, the details and the findings thereof along with the action taken by the
Government on the basis of the findings of the probe?. '

ANSWER
Minister of CIVIL AVIATION ;
atrors Rnprotar ais{l (Shri Ashok Gajapathi Raju Pusapati) -

(a) to (e) : A statement is laid on the Table of the House,

hildided



STATEMENT IN REPLY TO PARTS (a), (b), (¢), (d) AND (¢) OF LOX
SABHA STARRED QUESTION NO.188 ANSWERED ON 03/08/20 5
REGARDING PURCHASE OF AIRCRAFT BY AIR INDIA.

(n) & (b} 1 No purchase order for aireraft has been placed by Air India in the
fast three years and current year, However, in 2005/06, with the approval of
Cabinet Commitiee on Economic Affairs, the erstwhile Air India, Indian
Aivlines (now merged into Air India Ltd) and Air India Bxpress had placed an
order for a total of 1 aivecaft. The details of aiveraft and their induction 6l
date are as follows: '

Aircraft Type Number of aircraft Status of Induction

B777-200LR g B
B777-300ER 5 12
B787-800 - 27 21
B737-800 T 1§ 18
A320-200 4 4
A319-200 19 19
A321-200 20 20
Total (1 102

The delivery of three B777-300 ER aiveraft has been niostpmned.'
Qut ol 27 B-787 aircraft, 21 have already been inducted. The induction. of the
balance 6 units will be completed by 2016. B '

(e)y (d) & () : Government has not ordered any probe into the matter.
However, the CBI, on the issue of creation of MRO facilities and a Training
Center in the agreement signed between Indian Airlines and Airbus Industrie,
o the basis of a preliminary enguiry PE-DAL2010-A-90001 dated 14.1.2010
has filed an FIR No, RC-DAJ-2013-A-2009 dated 27.2.2013 and the matter is
under investigation with CBIL o ‘

ke



HON. SPEAKER: Q. No.188 — Shri Faggan Singh Kulaste.

(Q. 188)

R s fie pore: sy wRey, W W A S @ fer W geT ger o 6 g e
& foro Rt & wle o g ol off, ofe wen w o © e R R ue # 9
@ 2 Do g oA R § 5 e # wen & oRoT Ay # S & w3
fRryeT e, 3 gewiee T we § 7 39 woR o Rl el B (@) # aw
ST e & B R R Y B @) S g a9 wdc @ ¥ S sme T T
3 g onAe WEeT &7 & "R ORI & @ oy wwer ok v giem wn e
wrer A e A gimet o AR #7 @ fog @ wal?

SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, there are many reasons for

the losses, and the effort of the Government is to overcome that. As an
economically viablg; leadAir India has done the country proud in certain ways and
it is necessary that the airline survives. Of course as time goes by aircraft do get
old and they need replacement, and in that sense aircraft do get bought. This is a
continuous process. So, we are trying to see that this airline functions in the
interest of India so that it serves the Indian skies as best as is possible.

8t B fie g gemE O, W GE 9 W & A A5 o 3 ow f o
HTARTA DY garE &Y B T ®3 yur g¢ ¥ AN wed 9% § % R gfem & =i @t wxurd
$Y N7 g v e Gl g W F ok gl e SRl B weed 3t ofw ddeng ©
gRr v g8 2 N wE s anear g gu A @) Rl o & fe v gfear o war
TR o 38 & AR O i Y EE P, 9% B a9 GO & wi? 98 # S g gl
SHRI ASIIOK GAJAPATHI RAJU: Madam Speaker, in the main answer itself |

have given information that with regard to the MRO facilities and training centres
that Airbus had to start there was an enquiry going on; the CBI is doing that and
their report is awaited. The idea is to make Air India very dynamic and we are
working in that direction. We hope that with all the steps taken, it will come out
from the red. In the recent past the performance parameters are showing an

encouraging trend. If this trend continues, Air India is likely to come out from the
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cconomic mess that is there. The Government is supporting this airline as it serves
the Indian skies and the Indian people.
HON. SPEAKER: You are behaving against the rule.
... (Interruptions)
HON. SPEAKER: Please keep the placards away. @ am again and again
requesting you.
| _ ... (Interruptions)
HON. SPEAKER: Your behaviour is against the rule. [ am sorry. Please keep the
placards away.
_ ... (Interruptions)
S s e R e AR, # e § eI ¥ S e § 5 o g
g7 W v Wi Y, SO 91 W TR R @) uEre TR S R A IwdH A
a{ﬁiﬁ“a'léé‘ﬁﬁﬁ?wwﬁ'ww%lﬁeﬂ@uﬁﬂé’faamﬁfﬁwg‘%m
ey mrR A &1
§ sy ST e § R e WO % A g SR # R ¥ ol
# R gfew s o 27
SHRI ASHOK GAJAPATHI RAJU: The parameters of Air India’s perfdrmance,
if one looks, are: the number of passengers has gone up from 15.43 million to
16.90 million. ... {Interruptions) That is an increase of 9.53 per cent. Passenger
revenue also in the year hés gone up from Rs 14,150 crore to Rs 15,450 crore. ...

(Interruptions) The operating revenue has also increased from Rs 18,370 crore to
Rs 19,047 crore. The net losses have decreased in one year from Rs 6,279.60
crore to Rs 5,547.40 crore. ... (Interruptions) Air India has become a bit positive
and the trends are all in a p’lositive direction. ... (Interruptions) | am sure if these
trends continue, this airline which is known as the national cartier, will come out

from its mess to serve our people better. ... (Interruptions)
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| HON, SPEAKER_: The Question Hour is over now,

f A weter AR s WO AN g3 e @ dier R ogwe i § anwe
TR ¥ gag &l § aﬂ?Hﬁ?ﬁﬂ%ﬁﬂ‘aﬁﬁﬂﬁwﬂmgﬁmﬁuwaﬂéﬁ
fomm adle dier 4 d{ieE ) wig wE 2 owd A ¥ amy anlt g wiamg wd R ai
AT Y AT TR A A ¥ B T8 Wl R 9 wwl we 9gd ¥ o B qw wY
WA B B e 7 IE B ROGE IEef? 5w s W oderen gam & wed W

. Ol Al 9, 9P SR W] AT o § 9o ar A Aria 5 o @) g9 |t 9oy

Calleliid
SHRI ASHOK GAJAPATHI RAJU: The CBI is looking into the issue of creation
of MRO facility at training centre in the agreement signed between Indian Airlines
and airbus industry on the basis of preliminary inquiry dated 14™ J anuary 2010. ...
(Interruptions) The matter is still under investigation by the CBI and once the
report is made available to us, naturally we would act on it. ... (Interruptions)
This allegation of dishonesty has been there in all fields and even here. It is the
responsibility of .ox:n‘ Government and the effort of our Government is to move
from Scam India to Skill India. ... (Interruptions) We are working on that and we
require the cooperation of all hon. Members to achieve an honest and efficient
Government, ... (Interruptions)
ST o S W e TEed, § W SR ¥ 0 aje ¥ o @ € R R
WWW&%&W@% T T A W IR G ) § W gR o
TR FF Hrered & I # e 81 Wi 787 wE @ wla § o 9ga g v g o
I AHTACT VEHE S & W offsrd e o

A%1 we g & for veaiw ten o w3 R, 9w e &9 ardt @6 787 sl
A s T A T i T N R T )

# AT g § P e weA weka Wrﬂﬂﬁﬁﬁwmwwﬁaﬁﬁ
S HA T 9, 9 W) BRag H9?
SHRI ASHOK GAJAPATHI RAJU: It is a fact that Air India had ordered for 27
aircraft from Boeing. ... (Interruptions) They had delivered 21 and they are still to

deliver a few more, which are expected to be delivered by 2016.
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Ahnexuyre -~ TV

iy : GOVERNMENT OF INDIA
o MINISTRY OF CIVIL AVIATION
h LOK SABHA
UNSTARRED QUESTION NO, : 3036
(To be answered on the 178 December 2015)

i

PINANCIAL IRREGUL&RITIES IN PURCHASE OF AIRCRAFTS

%
B!

3036. SHRI NANA PATOLE

('
Will the Minister of CYVIL AVIATION . ‘ -
T fomarsr ailt be pleased to state:-

" (a) whethef the Government has received any request from the people's
~ repregentatives for conducting an investigation by the Special Investigation
Team (SIT) on the purchase of aireraft and other items by the Ministry
during lagt five years; - .
(b) il so, the action taken by the Government in the regard so far; -

(¢) whether the Government has constituted any SYT in this regard; and -

() if go, the details thereof along with the time by which the SIT ig likely to’
start investigation in this regard?

| |
ANSWER

Ministey. of State i the Ministry of CIVIL AVIATION
mmiﬁ[aﬂﬁlﬁl'mml'llﬁ?lmﬂ . ' (Dr Mahesh Sharma)

(a) to (d): Comptroller and Auditor General (C&AG) in its report No.18 has
made obgervations on acquisition of aireraft by Air India Ltd. and the same ig
‘under examination by the Public Accounts Committee. The CBI, on the issue
' of creation of MRO facilities and a Training Center in the agreement signod
between erstwhile Indian Ajrlines and Airbug Industrie, on the basis of a
preliminary enguiry PE-DVALZ010-A-90001 dated 14.01.2010 has flled an FIR
No, RC-DAY-2013-A-Z009 dated 27.02.2013. i

A et
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GOVERNMENT OFINDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
UNSTARRED QUESTION NO. : 4809
(To be answered on the 15 1 December 2016)

IRREGULARITIES IN PROCUREMENT OF AIIRCRAFT

4809, SHRI NANA PATOLE

Will the Minister of CIVIL AVIATION .

N BRI ' be pleased to state:-
(a) the details regarding jrregularities in procurementfpmrchnse of aircraft
including Boeing 737 at exorbitant prices by Alx Tndin in connivance with the
Ministry during 2004 and reasons for not taking any legal action in this scam;
(b) whether the Government proposes to investigate the mattex again keeping
in view the judgment given py Ontarie court in Canada in which a paid agent

of Canadian firm Cryptometrics and Officials holding top posts in the
Winistry and Air India were found involved in deputed and nmnecessary
projects including biometric system undertaken by the Winis

to 2008;

(¢) if so, the details thereof and the losses incurred by Alr Tndia due to such

disputed and wnnecessary projects inclading biometric system undertaken by
the Ministry during 2004 and 2008; and -

(d) the details of the facts revealed in the boolt of former Txecutive Director of
Ai}' Tndia i the said procu_rement Scamf?

 ANSWER

Miinister of State in the Winistry of CIVIL AVIATION

cry Rt dpmort 3t arser abit (Shri J ayﬁnt- Sinha)

a) & (b); Both cges are under inyestigation by the CBL

¢): In the case of tender For Biometric Tace recogmition gysten, the tender was
not finalised and no tender was awarded by Alr India.

(d): No enquiry has peen conducted on hoak of former Executive Directur' of -

Alr India.

b e
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'LOK SABHA SECRETARIAT ,
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM NO. 4

Subject: Request for dropping of Assurance given in reply to Unstarred Question
, No. 524 dated 26.02.2016 regarding “Unethical Practices by Companies”.

LS

" on 26™ February, 2016, Shri Abhishek Singh, MP, addressed an Unstarred Question No,
571 to the Minister of Corporate Affairs. The text of the Question along with the, reply of the

Minister is as given In the Annexure,

2 The reply to the Question was treated as an Assurance by the Commitiee and required to
be Implemented by the Ministry of Corporate Affairs within three months from the date of the
reply but the Assurance Is yet to be implemented.

3. The Ministry of Corporate Affalrs vide their O.M. No. 6/3/2016-CS dated 01.08.201'7 had
requested to drop the Assurance on the following grounds:— ' -

"That the Commission Is required to'follow the due process, as lald down In the
Competition Acl, 2002 and Rules/reguiations framed there under, while disposing of the
cases reported/referred to the Cormmission which allege contravention of provisions of the
Act. Further, some of the cases coming before the Commission for consideration especlally
relating to newly emerging sectors/highly technical areas require In-depth deliberation and
advice of relevant: field experts, In some of the cases, the parties to the case approach

Courts seeking stay on Investigationy Inquiry or proceedings in the Commission thereby
impendiing the final disposal of these cases.” : .

4, The above request for dropping the Assurance was considered by the Committee at their
Sitting bheld on 11 November 2019 and It was decided not to drop the Assurance, The
Committee accordingly presented their Second Report (17" Lok Sabha) on 12" March 2020 and
urgad upon the Ministry to pursue the matter vigorously and apprise the Committee of the

initlatlves taken, status of cases under consideratlon/investigation and action taken agalnst the -
erring companies, - ' '

5. However, the Ministry of Corporate Affalrs vide thelr O.M, No. 6/3/2016-CS dated:
8™ Sentember, 2020 have stated as undert- ' '

“As per the Assurance given to the Lok Sabha Un-starred Question No. 521 dated
26,02.2016, there were 3 total of 119 cases pending, Currently, these cases are at various,
stages. Whereas some cases have been disposed off, others are elther under Investigation
by Director General, Competition Commission of Indla (DG, CCI) or under consideration by

the Commisslon for disposal or held up owing to pending [itigation In varfous Courts.
These are detailed in the table below:

SLNo. ; Status of Cases No. of Cases
1 - | Disposed of : - 83
2 Under investigation by Director.General, CCI - 04
3 Under consideration by the Commission ' 15
4 Pending befare Courts / Tribunals_ 17
‘ Total 119 i
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CCI informed that the cases related to ant-competitive agreements and abuse of
dominance alleging contravention of provisions of the Competition Act, 2002 had filed by
varlous parties in the Commisslon. These cases, upon registration, are analyzed by the
professionals drawn from varlous streams and submitted to the Commission for forming
prima-facie view in the matter, In cases, where the Commission find that there is, prima-
facte, no contravention of the Competition Act, 2002, those cases are closed by passing
appropriate Orders u/s 26(2) of the Act at prefiminaty stage itself. However, in those

- cases where contravention Is noted by the Commisslon at-prima-facie stage, the same are

G.
Affairs)

referved to Director General (DG) for detalled investigation. Upoh recelpt of DG Report,
the same Is forwardad to parties inviting their objections/suggestions and, thereafter, the
parties are accorded hearing and finally decision s passed by the Commission.

It is pertinent to mention that the entire process, detalled above, requires consideration,
examination and disposed (sic) of cases in accordance with the due process laid down in
the Competition Act, 2002 and Rules/Regulations framad theraunder, Even sometimes the
parties also approach the Courts seeking stay on investigation/finquiry. The investigation
carried out by DG, CCI and final hearing accorded by the Commission based on the.
investigation report submitted by DG Is a continuous process and timelines of case
disposal cannot be contemplated as this depends on varlous factors as stated above.”

In view of the above, the Ministry, with the approval of the Minlster of State (Corporate
have once again requested the Committee to drop the Assurance, '

The Committee may reconsicer.

NEW DELHL:

DATED:-

25) 112020
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GOVERNMENT OF INDIA |
MINISTRY OF GORPORATE AFFAIRS ﬂ}v neletide

~LOK SABHA

UNSTARRED QUESTION NO, 521
ANSWERED ON FRIDAY, THE 26™ FEBRUARY, 2016

s [PHALGUNA 7, 1937 (SAKA)]
UNETHICAL PRAGTICES BY COMPANIES

et QUESTION
B2, SHRI ADHISHER SINGH: |

Will the Minister of CORPORATE AFFAIRS (U wrd Ay
he pleased to state:

() whether the Government has made any assessment regarding functioning of
Campetition Commission of India (GGl), if so, the details thereof;

() whether the cllasf:s of cartelisation/unethical business practices by puhlic and
private sector campanies have come to the notice of the Government/GGl, If so, the
detalls thereof Indicating the number of such cases reported during each of the last
three years and the current year, cnmpany«wiae!qectnruwisei'

(c) the action taken/penalty Imposed hy CGI on such companies during the sal:{ period,
company-wise; and

(eh) the steps taken/being taken by the Government to check unethical practices by
companies and make CCl more effective?

 ANSWER ‘

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY)
TR W H (3reer Sreel)

(a)to (d)  Competition Commission of India (CCI) is a Statutory Body established under the

Competition Act, 2002 to prevent practices having adverse effect on competition, to promote
amd sustaln competition in markets while protecting the Interests of the consumers. 'The
Commission prepareé and forwards to the Central. Government an annual report giving a full
account of Its actlvities during the previous year, which Is laid before each Houses of
Parllament. The number of cases of cartelisation/unethical business practlces reported to

CCl in the last three years and current year under provisions of tha competltlon Act, 2002 are
given below: =

Year Number of Cases reported to CCGI
201213 o= 1 | 84
2013414 118
201415 128
201516 (Up‘to 23.02,2016) 113

(Source : CCIY)
The detalls of cases reported, action takém‘pénalty imposed by CCIl on sueh companies during

each of the last three years and the current year, company-wise/sector-wise are indicated in
the Annexure - | to Annexure - IV,

Under the provisions of the Competition Act, 2002 the CGI is mandated, inter-alia, to impose

 penalties and/or issue cease and desist orders in cases of unethical practices such as anti-

competitive agreements and abuse of domlnance.
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Financlal Year 201212

Annenure - |

Annexure referred to Lok Suhlm Un-starresd nuestmn Mo, 521 answered on 26,02.2016

SHIPPING & TRAMSPORT

51, Mo, Harme of Case Sector Pﬂna“-y ]mpoﬂad ’
: . {In Bs.)
i 1 Nnanonada -Gratnbare Heetn & Ehn Sk & BRFTERTANMBIT - . ,
i finnash Chatan ' 20,24 821
| 2 KREA FLLN & ENTERTAINMENT .
I AQ,ZR 27T
R <) Anll Kunhar _ . REAL EBTATE Mo Menalty Inposed
4 ‘Ates Worldline India Pyt, Ltd, t FILM & ENTERTAINNMENT ' t
e : . \ ) - 4,40,40,226
5 Three B Integrated Solutions | REAL ESTATE Noe Penalty Imposed
Limilted ' ! '
6 IFTRT - . ' FILM & ENTERTAINMENT :
. 14,24,521
7 Rohif Medical Store HEALTH &
PHARMACEUTICGAL 2,938,609
8 Nifs Silarpurl Colonizers Private | REAL ESTATE HNot Applicable
Limitet ' '
9 Advertising Agencies Guild INFRRMATION Not Applicable
' TECHNOLDGY
10 br. Deepa Narula .| REAL BESTATE Not Apnlicable
11 . | Barf M. Rajendran, Kovai Cahle | INFORMATION Untler Conisderation
Vision : TECHNOLOGY .
12 Tamaral  Technelogies  Private | MISCELLENEDUS Under Gonisderation
Limited - R
13 Shr{ Ashok Vilhay Jain REAL ESTATE Mot Applicahle
4 Lt. Gol. (Retd.) Dr. Mohbinder Kumar | REAL ESTATE Not Applicable
Yadav
15 Smi. Ra] Rani Chandhok & Shree REAL ESTATE Not Applicable
. Poneet Chandhok
16 Shri Bhivang Agarwal REAL ESTATE Mot Applicable
17 RGGOM REAL ESTATE . Mot Applicable
18 GUTS INFORMATION Under Conisderation
' TECHNOLOGY B
(L] Sanjay Komar Gupia REAL ESTATE Not Applicable
20 Sh. Subhash Yaday AUTONMOBILES Not Applicable
21 Wis. Nalini Gupta MISCELLENEOLIS Hot Apglicahle
22 Mr. Tarsem..-Chand & Mrs HKanta | REAL ESTATE Not Applicable
Devti Mittal .
23 1841 CIVIL AVIATION Nt Applicable
24 BIG CBS & RTPL FILM 8 ENTERTAINNEMNT Mot Applicable’
25 Sreeram Mushty . BANKING & INSURANCE Hot Applicable
26 Al India  Genset Manufactumr MISCELLENEQUS Mot Applicable
Association ' :
v Mis Bwastik Stevedores P, Lid, MISCELLENEQUSB
) _2.06,482
28 My, Khianl Hiro Ratianlal MISCELLENEDUS ot Appllcable
29 Mr. Mano] Hirasingh Pradeshi HEALTH & Kot Applicahie
3 . PHARMAGEUTICAL
30 CINEMAX INDIA LTR, FILN & ENTERTAINMENT
. 55,20,315
31 Mr. A.K. Jain ‘REAL ESTATE Mot Applicable
32 | Or, Naveen Karnwral MISCELLEMEQUS Mot Applicable
a3 Mitieral Enter Lid.

Mot Applicable
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. 34 | PDA Trade Fairs ' MISCELLENEOUS Not Applicalile
35 | N.S. Rao & Fatima Taher BANKING & INSURANCE Not Applicable
a6 | Siv. Kushal K, Rana REAL ESTATE Mot Applicable |
37 | ACGAB MISCELLENEOUS Mot Applicable
a0 | Exclusive Motors Put, Lid. AUTOMOBILES . Not Applicabile
49 | 8, Bhargava " NEAL ESTATE Not Applicabe |

Cal | Weriug Progusts Lid, | GRENEAL & FERTILIZER ' Yk iyplleadile
4 AEPIA pad s members GERMBENY Hot Applicable
4% | D Aunop Bhogat HEALYH & ot Applicable

‘  PHARMAGEUTICAL .
43 Faridabad Industries Association |

25,67,27,640
44 Madhya Pradesh Power Generating | COAL o Fenalty Imposed |
Comapnay Ltd '
. 45 | Mudhya Pradesh Power Generating . { GOAL No Penalty Imposed |
. [ Comapnay Ltd
46 | Mis Next Tenders (Indln) I‘rl\mta \ MISGELLEHEDUS Nat Applicable
= \ Limited :
i l 47 Wis Vijay Rice & General Miills I MISGELLENEDUS tlot Applicahle
\, ap | Ms. Lalita Ramalrishnan and Mr. V | REAL ESTATE Not Applicable
' Ramakrishnan
| a8 [ mr. Ajay Devgan Flims FILM & ENTERTAINMENT " Not Applicable
) 50 | UPSE Securities Lid, BANIKING & INSURANECE Not Applicable
51 Mr. Manjit Singh Sachdeva CIVIL AVIATION Not Applicable
52 Indian «©  Exhibition Industry | MISCELLENEOUS i
Association 6,75,03,540
53 Sponge Iron ' Manufacturers | IRON & STEEL Not Applicable
. Association : :
54 Prasar Bharfi FILM & ENTERTAINMERNT Under Conisderatjon_ ]
55 Bengal Chemist and Drugglst HEALTH ol § -
Assoclation PHARMACEUTICAL 18,38,56,470
56 | M/s Shahi Exports Pvt, Ltd. TEXTILE ¢ Not Applicable |
57 | Wr. Karan Sehgal. Proprietor, Mis | MISGELLENEOUS o Not Applicable
< Karan Ores & Specials )
58 pr. Chintamoni Ghosh, Divector HEALTH & Penalty imposed hut
g PHARMACEUTICAL gase was clubbed
; ; along with SM2 of 2012
| so penalty in that case
' : ' was applicable,
59 | Mr, Saifudheen-E GEMENT Under Conisderation
|80 | Mr, Nirmal Kumar Manshani MISCELLENEOUS Under Conisderation
61 Mr. Jitendra P, Agarwal REAL ESTATE Not Applicable
62 | Mr, Ramalkant Kini MISGELLENEOUS
g s 3,81,58,303
63 The Alr Garge Agents Association MISGELLENEOUS Mot Applicahle
of India
G4 | HLS Asia Limited MISCELLENEDUS Mot Applicahle
68 Officlal Beverages MISCELLENEQUS Mot Applicable
66 Raa| Kamal Films Internation FILM & ENTERTAINMENT Under Conisderation
67 Nir. Kuldeep Singh REAL ESTATE Mot Applicable




60 Mr. AJit Mishrn REAL ESTATE Not Applicahle

11'] M/s Orocale Prugs & other HEALTH & Nt Applicahle
PHARMACEUTICAL . '

70 /s Aroris Medfeal Hall HERLTR } a .

: ' PHARMACEUTIGAL 2,05,42 052
™ e RO Seitye tiarayon S, REAL-BETHTR -« AVntnertemadaration
A nsdlan fiafhways Patisln SATEEAYE. Mo Pengity Imposad
T3 Mr. Keshnan PETROLEUM & GAS Not Appllaghio
TA Boid of Sugar Mills by UPRGGVNL & | MIBRELLENEDUS Under Conlsdarating

ursscl, it
75 |'Mis Transparent Energy Systems | MISGELLENEGUS, Not Applicable |
Put. Lid, (TESPLS " ' =
T8 | Shri Shantaram Walvalkar BANKING & INSURANCE Mot Applicable
T &hil Anil Bambhit MIBGELEEREDIS - Not Applicable
T8 Pur! VIP Floor Owners Association | REAL ESTATE Not Applicahie
70 | Shil Thushar Kantl Dhingra REAL ESTATE Not Applicabla
. 80 Assoclaton of Indlan Minl Biast | IRON & STEEL " Not Applicable
Furnaces {AM) ' .
Bl AdBept Tedhnologies Pyt Lid, conl: Mot Applicabie
iz a"XYKpo Capltal Services Lid, conL Nat Applicabie

. 83 Shri Vineet Kumar '- CIVIL AVIATIDN Not Applicabla
B84 Quadrant EPP Surton India Ltid, MISGELLENEQUS Mot Applicakbla
a5 Salnt Gobaln Glass India I_td. PETROLEUM & GAS Not Applicable
a6 India Giycols Limited CHENMIGAL & FERTILIZER Under Goenisderation
ay. Nir. Kanwal Jit Singh, Proprietor, | AUTOMOBILES Mot Applicakle |

Mifs Kanwral Automobiles .
B8R M/s Dipak Math PETROLEUN & GAS Not Applicable
B9 Mr. Sumit Sahni and Mrs. Anumita | FILM & ENTERTAINMENT Mot Applicable

S5ahni o
a0 Essel Shyam Communication Lid MiSCELLENEOUS Under Gonlsderation
91 Petroleum GCompanies Fixing of | PETROLEUM & GAS \U_ndm' Conisderation
' Petrol Prices . ™ i
92 | @ujarat State Electricity | GOAL

Cur;)dration Limnited 17,73,05,00,000
93 Mr. &Y. Murlidharan, Director MISCELLENMEOQUS -

_ : - B,53,18,000

84 | Mr. Dinesh Trehan REAL ESTATE

No Penalty Inposed

LRSS
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Annexure - ||

Annexure referred to Lok Sabha Unsstarred Question No, 591
‘ Flnancial Year 201314

by et Said

answered on 26,02,2016

|
i

51, No, Nuwe of Guae Bector Penulty Imposed
. (In its,)
1 Express Industry Councll of Indla, FILWM & ENTERTAIMIENT y
T g 2,57,91,00,000
g Shel  Ghunshyom Duss VI, Sols | HEALYW & : No Powalty Impoosd
Propxlegar., . Ml&!{@?@lm e :
3 Crown Thistre FILM & BHYERYAINMENT
i - ‘ 1,068,500
) Curtellzatlon Ly Public  Soctor | BANIING & INGURAROE
Inuurance Gompanlys 6,71,05,00,000
5 Curtal among suppllers to ordinance MISCELLENROUS ! i
factorlos 3,03,78,300
] Blo<Med (P) Ltd. HEALTH & :
ot PHARMAGEUTICAL 63,53,24,669
7 ["GHEL , | FILW & ERTERTAINMENT No Penalty Imposed
(] ‘Shivam Enterprises and Kirtarpur | CoAL
“Sahib Truck Operators Cooperative 3,40,837
f My, PV, Basheer Ahamed FILM & ENTERTAINENT
; : , 25,158,315
10 Chemist and Druggist Association HEALTH
Goa ' PHARMACEUTICAL 1n,ﬁ2,u&g4
11 My, Bijay Poddar COAL No Penalty Imposed
- Sal Wardha Power Company Limited | COAL No Paenalty Imposed
13 The West Bengal Power | COAL No Penalty lmposed
Development Carp. Lid,
14 Sponge India Manufacturers vs Coal | COAL No Penalty lmposed
India Ltd
15 DLF City Club Members Welfare REAL ESTATE Kot Applicahle
Assaociation (Regd) ;
16 Gentral Vigllance Commission (EVe) | MISCELLENEDUS Kot Applicahle
17 Mr. V. Senthinathan BANKING & INSURANCE Not Applicable
18 Mr. Vilsrant Bhag; REAL ESTATE Not Applicable
19 Ester India Chemleals Limited, CHEMIGAL & FERTILIZER Untle_r“_[:_t:_gflderation
20 | Mr. Achyut P, Rao REAL ESYATE Not Applicable
21 | Mr, RaJlv Rumar Chauhan REAL ESTATE Mot Applicable
22 Casa Paradiso Owner's Welfare | REAL ESTATE Not Applicable
Assocaiton
23 Advertising Agencies Guild INFORMATION Not Applicable
i O TECHNOLOGY ,
24 Jubiliant Life Sciences Ltd. CHEMICAL & FERTILIZER U‘l‘m_ﬂili%!s'lf_{m'l
25 Southern India Engineering | ELEGTRIGITY Under Conslderation
Manufacturer's Asse, ' 0 S
26 Shubham Srivastava and DIpp GIVIL AVIATION Not Applicahle
27 | K Madhusudan Rao and Ladha REAL ESTATE Wot Applicable
28 Om Prakash and Central Bureau of | MISGELLENEOUS Not Applicable
' Narcotics i
29 Builders Association of Kerela vs | REAL ESTATE Not Applicakle |
State of Kerela and others _ '
30 Delhi Jal Board i

MISCELLENEOUS

Under Consideration
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31 felhl Jal Board MISCELLENEDUS Uniler Gonslderation
57 | Raghuvinder Qingh v Joyaprakash | REAL EOTATE Not Applicabie
Aempsinton md athers . .
33 Idendity kept confidential vs Bldeco | RRAL ESTATE Nut Applicable
Housing
3t | R Gwnr va SMA shd bkt CARMICAL & FERTILIZER Utidist CokEldsration
TG e B M A b otirers—|-GHEMIONE-- FRICFEIZER———Urider-Botistlotatioi
36 Lord Diskilizeies va I6M0 and athers L‘,HEM,!,I,H}L_. £ FERTILIZER Under Gonsidaration
a7 Micromax Informatics Limitad TNEQRIGATICH Under Gonsideration
TERHNULDGY - !
ag My A Yisvanath . BIVHL AVIATION Mat Appllcakle
3y Wis Financlal Software and Systems IREQRMATION Mot Appiicabie
vt LEd, ' TEGHROLQGY .
a0 JUS  Svendgnard  Laboratories | GHENIGAL & FERTILIZER Mot Applicalile
Limited )
A1 Wir. Arjan kumnar Banerjee REAL ESTATE ) Mot Applichile
42 | mir. M, Shedvastava, DGV TELECOMBURICATION Not Appiicahle
43 Mr, 1.0, Ghakrapani Proprietar of | CENENT Under Consideration
W/s Coir India _ e
A4 Nr. Amit Kumar Singhal, Proprietor MISCELLENEDUS Mot Applicable
45 M. Panisaj Bhardwaj REAL ESTATE . Mot Applicahle
a6 Nr, R. Rajaraman MISEELLENEQUS Mot Applicable
a7 Mr. Burendra Prasad CoaL Mot Applicable
48 State of Haryana Shree Gement and | GEMENT " under Consideration
others , Bt
49 Friteration of indian Publishers NISCGELLENEOWS Mot Applicahia
50 Royal Agency HEALTH . & Not Applicahle
FHARMAGEUTI GAL
51 SRMB Srijan Limited. | BANKING & INSURANCE Mot Applicable
52 Magnus Graphics MISGCELLENERUS Mot Appliclable
543 Mire harry kee MeCalistar MISCELLENEDUS Not Applicahle
54 Nanavatl Wheels Pvt, Lid, AUTOMORILES Not Applicable
g5 Wir. Hardeep Singh Anand, Managing EDLCATION Naot Applicabie
Director - :
56 DOV, Kapurthala vs Faiverly RAJLWAYS Mot Applicable
5T GA Sreeram Mushty, Ghartered | BANKING & INSURANCGE Mot Appllcable
Aeoount - 7 ' .
B3} Marwtl & Gompany HEALTH & ‘Under Consideration
- PHARMAGEUTIEAL .
59 Mr. Shyam Lal Gupta MISCELLENEQUS Not Applicable
60 Karnataka Iron and Steel Manuf, | IRON & STEEL Not Applicakie
Asse. (HKIBNMA) : )
81 N Natural Foods Pyt Lid. REAL EST:ATE Not Applicable
B2 W, Awadh B Bingh PHTROLEUM B GAS Nt Applicable
63 Intex Technoloyies INFORMATION Under Consideration
. TEGCHNQLDGY i -
64 Mr, Naresh Bansal REAL ESTATE ) Not Applicable
B5 Dish TV India Limited FILN & ENTERTAINMENT Not Applicable
GE Mr. Anay Chokssy BANKIMG & INSURANGR Not Applleable
BT Wr Tunuguntla Ghandra Sekhar REAL ESTATE Not Applicable
68 M/s Nioran Planatation Py, Ltd. REAL ESTATE Not Applicable
69 WMis M Marketing Pyt Ltd, REAL ESTATE Not Applicable’

A,



M.’s Parasramka Haldlng Pyt Ltd, REAL ESTAYE Not Applicahle
: Tavoy Apparels Limited FERNKING & INSURKINGE™ i s —
- T2 Nagole Auto Drivers Welfare |'MISCELLENEOUS Nat Applicahle
! Association ]
T3 Wr. Ra] Hamal Bhatta REAL BEYVATE Hot Applicable
T4 Global Tax Free Traders ‘MIGSCELLEWNEOUS Hat Applicable
75 Wi, Surinder Salnl 4 HEALTH & Wot Applicable
I I"HnRﬁﬂAGEUTIBJ\L .
76 Sug Woto cartallxation In canveyor IUJIS‘GELLENEUU&: Under Gonslderation | /
balt . W_:
vt Wetom-Joseph——— PRGBS et dppllsabla
78 | Pan India Infraprojects Pt Ltd, | MISCELLENEOUS Hot Applicable | :
| 79 | M/s Himalya International Ltd, FOOD PROCESSING Not Applicable
L[4 Mr. Arun Anandagle . ERUGATION Under Gonslderation
a1 TATA Power Delhl Distribution | ELECTRIGITY : Hot Appliéahl:
Limited ;
o 82 KEIPDA, GGU ' PETOLEUM & GAS ot Applicable
B3 Mr, Rahul § Dudhe, Dr. Priyanka R | HEALTH & Kot Applicable
budhe (Makode) | PHARMAGEUTICAL '

84 | Chief Materials Manager, Rail Coach | RAILWAYS

Under Consideration
Factory; Kapoorthala

B
‘ns Relianse Agency HEALTH T Under Cansideration
' PHARWMAGEUTICAL i ik
86 | Tristar Trading Pvt, Lid, "AUTOMORILES Not Applicable
g7 - | WM/s Shubham Sanitarywares MISGELLENEOUS Not Applicable
Bh Wy, Sharad Kumar Jhunjliunwala RAILWAYS ‘Not Applicahle
. ' 89 Shri Wedlcumar B Kapoor i BANKING & INSURANCE Not Applicable
90 | Mr. Arvind Kumar Sachdev REAL ESTATE Wot Applicable
91 Anonymous . REAL ESTATE Mot Applicable
. . 92 Mr. Jeetender Gupta AUTOMORBILES Not Applicable
g 93 . | Bull Machines MISCELLENEOUS Under Consideration
, 94 Mr, Muraleedharan GEMENT . Undar Conslderation
a4 Minlstry of Qorporate Affairs en [[AUTOMORILES Undar Conslderation
; representation of All Indla Tme | I 28
Dealers Federatlon
, 96 Insurance HEALTH & Hot Applicable
: PHARMACEUTICAL
97 | HPCL Tender ‘| PETOLEUM & GAS Under Consideration !

an ref by Delhi High Gourt Grammy MISCELLENEOUS
Communications vs Emaar WMGF -

Land Ltd- - i ] ; i '
i a9 Ashutosh Bhardwaj vs DLF Ltd | REAL ESTATE

I 100 Mis - Shri Revanasiddeshwar | AUTOMOBILES
; Automobhlles (M/s SRA). Vs. Hero :
MotoCorp Ltd. and ors, ;
101 Sh, Avtar Singh. Vs, M/s Ansal | REAL ESTATE
Townshlp & Land Development Lid,
and ors, :
102 Wir, Ashok R, Mansata, President Vs, | RANKING & INSURANGE
A State Bank of India :
103. | TDl Fun Republic Shop Owner | REAL ESTATE
Welfare Association. Vs. E-Gity | -
Property Management & Services
Pvt, Ltd. (EPMS). And ors,

Not Applicable

Under Consideration )
Mot Applicahble

Hot Applicable

Not Applicahle

Not Applicahle




- Bhri Wehal Gupta and Geofilo

INFOGRMATIGN
TEGCHNOLDGY

Under Conslderntion
g 3

Mis. MextTenders (Indin} Private
himitad Ya. Iinintry ot
Gemmunleatien  and lnfurmatlnn
Tegbnalogy.and o,

MISCELLENEQUS

Not Appllicakle

b

106

R & B Tesch Mosh himlitod Va, Thm

REAN ESTATE

Nat Applicahle

uhlaf Execiiive umcerr. New GRila
Industrial Revelopment Authority
and b,

1

107

Wir. Om Datt Sharma Vs, Adidas AG
nnd ory,

MISCELLENEDUS

Not Applicable

100

Wir, Ballp Singh Arshl. \.’s. Serens ..IA!
Renlity Pvt. Lid

REAL ESTATE

Mot Applicable

108

Vidhatbha Industies Association
against MGER Molding GCompany Ltd
y  Malarnehira  State Powear
Generation GComppny Lid,
Maharashtra State Electricity
Transmission Company Ltdd,
Maharashtra Staie Electricity
Distribution Company Lid

ELECTRICTIY

Under Consideration

e e et

M. Bamundra Sain, Advocate Vs.
Mis Hyundai Go. Ltd ars.

AUTGMORBILES

Not Applicable

11

Wir. Budh Ram, Mahala Sarpanch, Vs,
W, Ramgepal Jangid, Ex-Sarpansh

WMISCELLENEQUS

Hot Applicakle

112

Shri Ram Education Trust Ws. The
Chairman, the Shii Ram Schools,

EDUATION

Not Applicahle

113

Wi A‘Silli!ih Ahujs.  Ambifious
Markefing Vs. WMr. Kunal Bahl, CEQ.
Portal namet Snopdeal,com,

INFDRMATION
TEGHNOLOGY

Mot Applicable

114

Seaway SBhipping & Logistics Ltd
against Paradip Port Trust and
Managing Committee of GFH

SHIPPING & TRANSPORT

. Under Gonsideration

B it Y

118

Vipul Shah against Al India ‘Fim
Employees Confederation and other

FILM & BENTERTAINMENT

Under Consideratian

T

ok ok ok
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Name of Case

Penalty lmposed (In
o)

F K HKrishnan Propiaetor of Vinayak
Pharma agalnst Alkem Lahoratorles Ltd

FILM &
ENTERTAINMENT

74,60,01,600

Wing Commandor ( Kotd) By Blewaliath
Prawsd Sigh  Geoeral  Seevotary
Unfeegis  Fovowm oy Trangparauoy,
apabgt DEHS, MD of EGHSE, Sweretiry

HEARE &
PHARIMATEUTICAL

Mot Appliculila

General of Quality Counell of Tnlla gnd
MARH Hespltals and Small Healthcare
Hoapltals . :

St Keonlka Mobherjese ond Sk
Bighnara] Mishra aguingst Himadlaya Raal
Estate Pvt Ltd

HEAL ESTATE

Hot Applicable

Smt Prifl Kashyap and $Shrl Anurag

Kashyap against Himalaya Real Estate
Pyt Lid y= -

REAL ESTATE

ot Applicable

&

Smt Saro] Sharma and Shdl Gawrav
Sharma against Himalaya Real Estate
Pyt Lid G

REAL ESTATE

Mot Applicable

Shri Shyam Vir Singh agalnst DLF
Universal Ltd .

REAL ESTATE

Nat Applicable

Shri Narendra Khandelwal against BPTP
Ltd A '

REAL ESTATE

Not Applicable

Or F Raja , Partner P P Scans against
Wipre GE Health Care Pvt Lid

HEALTH &
PHARMACEUTICAL

Not Applicahble

Sunil Chowdhry against ol
Infrastructuve Lid

REAL ESTATE

Not Applicable

10

Chief Materials Manager, Jalpur Mitton
Industries Ltd and others

RAILWAYS

Mot Applicable

11

Telecommunication Users Group
against United Telecoms Ltd and Bharat
Broad Networlc Lid

TELECOMMUNICATION

Mot Applicable

Slvakasl Waster Printers Association
against West Coast Paper WMills,
Seshisayee Paper and Board Ltd, Tamil
Nadu Newsprint and Papers Ltd,
Ballarpur Industries Ltd, Andhra Paper
Mills, Internation Paper APPM Lid, JK
Papear Mills Ltd, Balakrishna Paper Mills
Ltd, ITC Bhadrachalam Paper Board Ltd

MISCELLENEDQUS

Under Consideration

— e |

13

Malwa Iodustiial & Marketing Ferti
Chem Cooperative Seclety Ltd agalnst
Registrar Cooperatlve Boclety, Punjab

CHEMICAL &
FERTILIZER

Naot Applicable |

14

Imperla Structures Ltd agalnst Dakshin
Haryana Bijli Vitran Nigam Ltd

REAL ESTATE

Not Applicable

15

against REC Distribution
Company Ltd . ~

Power

ELECTRICITY

Under Consideration

LS

16

Santosh “"Kumar Agrawal

: against
Ultratech Cement Ltd

CEMENT

; HNot Applicable

17

Thriveni Earthmovers Pvt Ltd’ against

' NTPG Ltd

ELECTRICITY

Not Applicable

10

FX Enterprise Solutions Pyt Ltd against
Hyundai Motor India Ltd

AUTOMORILES

Under Conslderation
T T r——
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Gurn Jewels Pyt Ltd and Tushar Jewels

19 MIGCELLENEOQUS Nut Applicahle
Pwi Ltd againt MNTGC, STC, PEC Ld,
Handieraft & Handloom  Exports
Comporatlen of India, Nrva-Gontingdotak
Motindrn Bank, bnmusiod Bank, Yoo
Bonkm Anls Bonk Lid, TR, $BL MG, :
| niniatry of Gommerce, RBL, DGFT .

20 | Mone] humar Guptn and Abhbllashn | REAL EGTATE Mol Apilicahie
Giupta ngninst HBIRG ) ' '

21 Dilip Modwil ngalnot IRRA BANKING & Not Applicahle

IHEVIAHGE : '

22 Regpal  Kumar Jaln  agminst TR | REAL BSTATE - Not Applicable

¢ Infrastructura Ld ' ' .

23 Civll Soclety CGommon Law  against | MISCELLENEDOUS Not Applicable
Goemmon Law  Admisslon  Test :
GCommitice . : : .

24 K N Choudhary against Belhi Metro Rail | RALWAYS Not Applicable

. | Corporation Lid - '
25 | Anita Gupta vs BEST Undertaking’ ELECTRIGITY Not Applicable
26 Sanjay Kumar against Ford India and | AUTOMQBILES - Not Applicable
. Harpreet Motors ' .
2T Ohm Value Services Lid against Janta | REAL ESTATE Net Applicable
Land Promofers Lt

20 Albion Infufel against Goonle Inc and | INFORMATION | Unider Gonsideration
Google India Pyt Ltd TECHNOLOGY SRS

29 [ Dwarikesh Sugar industries Lid against | CHEMIGAL & Under Consideration

' FERTILIZER < '
3u Anil K Jain, Aful Maheshwari against | REAL ESTATE Not Spplicable

' Yamuna Expressway Industrial
Bevelopment Authority '

31 Isbal Zaibulla against Railway Board | RAILWAYS Mot Applicahle
antd athers

az Prem Prakash against PWD Government | MISCELLENEQUS Not Applicabie

' of Maditya Pradesh, Director General : )

a3 Kiral Singh wvs Orchid Infrastructure | REAL ESTATE Not Applicable
Developers Lid

34 Vardhman Plus  Gity Mall Traders | REAL ESTATE Mot Applicable
Welfare association  vs  WVardhman :
Properties, DDA, MCD et .

a5 Ghief Material Manager Railways vs | RAILWAYS Under Gonsideration \
Daulat Ranr Eng, Daulat Ram inds, Amit NSNS A
Engineers,Fedders Lloyd, Intec, Lioyd
Electrie, Sidwa] Refrigeration, $tesalit
Ltd, Ess Koy Engg )

36 Som Distillers & Breweries Ltd vs SAB | CHEMICAL & Not Applicahle
Miller India i.td : FERTILIZER .

47 Ministry of Tourism - vs ' Span | MECELLENEDOUS Not Applicable
Eommunicalions ) o .

38 Chief Materlal Manaper Rallwayd vs | RAILWAYS Not Appileable

' Falveley Transport Rail Techneologies , o .
) Knorr Bremse India,
20 Paul Antony IAS Chairman Cochin Port | SHIPPING Under Consideration \
: Trust vs GContainer Trailer Owners | TRANSPORT == -
Coordlnation Commitiee and others

40 Red Giant Movies vs Commercial Taxes | FILK & Mot Applicable

and Registration Department Tamil | ENTERTAINMENT

Maclu
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b 44 | Nandan Kumar vs Assoclution of Health | BANKING & ‘Not Applicahle
b === Eure—Providerss—Apoto=Hosptid=8—=HBHRANGE——— e 0 . 0 o
Yashoda Hospltal
42 Aanchal HKhetarpal vs Jai Prakash | REAL ESTAYE Under Gonsideration
Apspolptos Lid "
43 Cartelizatlon - flanted by Indian | RAILWAYS Under Consideratian
Rallways In supply of Brushless DG Fans P
and other olestrieal ltgm -
LY om Prakpsh and Hang Ny Sharma ve | REAL ESTATE Not Applicable
VL Lid and LIC Houglng Flvanee Litd i ; :
45 | Subhonkar Roy Ghawdhuri ve “Super "INON & STEEL T Hot Applieakle
STITEILET S LU
46 | Rajender Kumar Gupta MISCELLENEOUS Mot Applicable
47 Gltanjall Bagehl -va Bang{ll- Ambuja | REAL EGTATE Mot Applicable
Housing Developmént Lid ‘
4n Jaspu?' Infotech Pvt Lid va Watf | INFORMATION Under Gonsideration
Appliances Put Ltd i TECHNOLOGY ——
49 | ahm Forex Serviceys vg [CIC] Bank Ltd | BARKING & Hot Applicable
i INSURANGE !
-50 Saurabh Tripathy vs Great Eastern PFETROLEUM & GAS Under Gonsideration
i Energy Corporation Lid ! < e
51 Mad_l;ya Pradesh Chemist and | HEALTH & Under Consideration
Distrihutors  Federation vs Madhya | PHARMAGEUTIGAL !
Pradesh Chemists & Druggist ' :
Assocation, Bhopal | Chemist
Association, District Gwalior Chemist
Druggists Association, Apex Lah Pvt
Ltd, Win Medicare Pvt Ltd, Fourrts India
Ltd, Meyer Organics Ltd, Cipla Pharma.
Ltd Eris Life Sciences & Mankind
Pharma Ltd ' :
52 Alis Medical Agency vs Federation of | HEALTH & Under Consideration
Gujarat State C & D Assn, Amdavad € & | PHARMACEUTIGAL T i =Sl O
D Assn, Cipla, Galderma India, WB '
Enterprises, Lupin Ltd & S K Brothers :
53 Ramesh Wehta wvs HNorth Star | REAL ESTATE Not Applicable
Apartments Pvt Ltd
© b4 Uday Sakharam Yadav vs Excise, | CHEMICAL & Not Applicable
Entertainment. and Luxury Tax | FERTILIZER
Department of Delhi, TGS . ' ;
55 Umesh Choudhary  vs cse e | TELECOMMUNICATION Not Applicable
Governnance Services India Ltd, LIG,
SBl, IRCTG, Ministry of Finance
G0 Gautam Dhawan vs Parsvnath Hessa | REAL ESTATE Not Applicahle
Developers “~ Pvt  Ltd, " Parsvnath
Developers Lid - '
57 Rajat Verma vs Haryana Public Works | MISCELLENEOUS Not Applicable
Dipartment etc Sy, - .
50 Stockwell Pharma vs Federation of | HEALTH & Under Consideration
i Gujarat State € & D Assn, Surat C & D | PHARMAGCEUTICAL < S
Assn , Intas, MB Enterprises, Unichem, :
Shah Unl, Lupin, S K Brothers
59 Apna Dawa Bazar vs Federation of | HEALTH & Under Gonsideration

Gujarat State C & D Assn, C & D Assn of
Baorda, Alkem Labs, Aristo, J & J,
Kanchan Pharma, Lupin
Smithkdline, Unisen ete

Glaxo

PHARMACEUTICAL

—_— ]

SH



ky LG cylinders floated by BPCL

PETROLEUM & GAS

G Amit Wittal vs BDLF Lul, DLE New | REAL ESTATE Under Consideration \
Gurgaen Home Developers Pyt Lid e - i

61 Abhlnandan Kumar vs MVL Lid REAL EGTATE Mat Applicakie

6z | Mohan - Dharamsh) fodivl va  Royal | MISCELLENEGOUS Not Applicalle
Sundaram Alllance Insurnnce Campnny '

R TITS Tr R e
a4 | Byitpo__fbuwabad Blestds. Suppht_opd | ELECTRIGITY Not Arpiicable
-« | Transport vz Tato Power Company Lid

64 Avilsst lalp v BT . BEAL ERTATE Net Applicsbin

G4 Slddhartha Upadhyaya and M 8§ Megl | REAL ESTATE Mat Applicable

' Oewender Neyl vs Sushil and Prapav

1 Ansal, Ansad AP : _

66 Babit ‘Singh Jamwal vs Paras Bulldtech | MISCELLENERUS Not Applicahle

Ayt L, Bhoet Aletal Ltd . - '
v Mohit Mangamnl va Fllpkarf, Jasper, | MISGELLEMEQUS Mot Applicable

' Xerjon, Vector I:it:ummert:e & Amazon .

G8 Mchuut Mercantile Ltd vs SBJI, SBT, [ BANKING & Mot Applicable
Canara Bank, Federal Banl, 108, South | iNBURANGE '
Indian Bank Li¢, Catholic Syrian Bank, e
IDRI Bank, Ceniral Bank, Syndicate \
Bank, Vijaya Bank, BDhanlaxml )

"6Y . | 8t Anthony's Cars wvs Hyundai Motor 'AUTDMUBILES Under Censideration K
India Lt e

70 Viday Sagar Realtors Pvi Lid vs Bestech | REAL ESTATE Not Applicable
India Pvt Lid & others . :

T1i Principal Secretary Government of | GEMENT * Not Applicable
Andhra  Pradesh [ Industrles and '
fqommerca RDepartment ) wvs Cement
Manufactures in Andiira Pradesh .

72. | Gartelization by manufactures of 14,2 | PETROLEUM & GAS Under Consideration ﬂ .
kg LPG cylinders floated by HPGL -

T3 Vijay Bishnel, Chief Material WManager | RAILWAYS Under Gonsideration
Western Rallways vs Responsive ]nd <
LEsd, RMG Polyvinyl India Lid . o

T4 Cartelization by manufactures of 14,2

Under Consideration

ol
-

75 Vijay Kapoor vs DLF Universal Lid REAL ESTATE Under Consideration
- . _'—_-_'—_'-__‘_“""_‘—"";——-3
76 . | Confidential NISCELLENEQUS Under Consideration
77 Ravinder Kaur Sethi vs DLF Universal | REAL ESTATE Not Applicabie
I.td,
78 Bonfidential MISCELLENEOUS Under Gonsideration ﬂ\
T4 Bhasin Motors India Pyt Ltd ve | AUTQMDBILES Nut-Applicabie—t-
Volkswagen Group Sales lndia Pvt Ltd | ’ '
80 Mintstry of Health HEALTH . Under Consideration ’] .
. PHARMAGEUTICAL |
1 Bharat Garage VS Intilan O | PETROGLEUNM 8 GAS Mot Applicable
" | Corpartation Ltd & Mahanagar Gas Lid
82 Cartelization by manufactures of 14.2 | PETROLEUN & GAS Under Consideration
* | kg LPG cylinders fitted with 5G valves |
floated by BPCL
B3 Sumrise RWA vs DPA REAL ESTATE Under Consideration

35
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Yaseen Basha vs Minlétry of Rallways -

RAILWAYS

Not Applicable

Associaltes vs Subway

S RN EO U

86 | Open Access Users Association vs Tata | ELEGTRIGITY Not Applicable
Power Distribution , BSES Rajdhani, r
Punjab State Power Bnrpuratiun. ete

B7 Ravl Kant Gupta vs Ferozepyr Lnllaua of [ MISCELLERNEOUY Not Applicable
Guglneering

b8 | G8S Forum ve GG e Governance | INFORMAYION Not Applicable
Berylces TECHWOLOGY i

By Indla Glycols Limited vs Indlan Sugar | HEALTH & Under Consldurstion

“hitts—Assovtationr N —amd—Natioral--PHARIR CEDFE —~ .
Federation of Cooperative Sugar o
Factaries Ltd :

90 | Briskwark Rating: ladla Pvt Ltd vs | BANKING & Hat Apjilicable
CRISIL and § & P llc | INSURANGE '

91 | Sanjay Goel vs Greater Nalda Industrial | REAL ESTATE Not Applicabile
Authority and Yamuna Expressway i

- [Industrial Development Autharlty

92 Confidential WISCELLENEOUS Under Consideration

93 | Dr Subhash Chandra Talwar vs DLF, HLF | REAL ESTATE ¥~ HNot Applicable
Enterprise and its subsidiaries

094 T G Vinayakumar vs MAssociation of | FILM & Under Gonsideration
Malayalam  Movie ' Artistes, Film | ENTERTAINMENT Ssacies
Employees Federation of Kerela, ete :

95 Mrs Naveen Kataria vs Jaypee Greens ( | REAL ESTATE Under Consideration

.of Jaiprakash Assaciates Ltd ) e P
o [ Amitabh vs Kent RO Systems MISCELLENEOUS . Not Applicable

97 Dominic Da'Silva vs Vatilia Group : REAL ESTATE Not Applicahle

an Shrikant  Shivram Kale vs Suzuli | AUTOMORBILES - Not Applicable
Motorcylce India Private Ltd,

99 ' | Matha Timbers Pvt Ltd vs Tamil Nad | MISCELLENEOUS Mot Applicable
Mercantile Banlk Ltd -

100 | Jitendra M Malkan vs Godre] Properties | REAL ESTATE Mot Applicable

; Lid & Shree Siddhi Infrabuildcon Ltd ]

101 | antl competltive practices prevaillng in | BANKING Under Gonsideration

banking sector INSURANGE —_———

102 | Best IT World (. lnrlm ) Pvt Ltd Vs INFORNIATION Under Consideration
| Ericsson ete ' | TECHNOLOGY —— |

103 Garteilsation in Auto Industry AUTOMOBILES Under Gonsideration
h S P s

104 Lifestyle International Private Ltd MISCELLENEOUS Not Applicable

105 | Fast Track Gall Cab Private Ltd vs ANl | AUTOMORILES Under Consideration
Technologies Pyt Ltd s e

106 | Brajesh Asthana , Arpita Eng[nearinn vs | MISCELLENEOUS Not Applicahle
Uflex Ltd '

107 | Dharam Vir vs \lay Pee Graen Ltd REAL ESTATE Under Ganslderation

108 | Shubham Srivastava vs HSIL Ltd MISCELLENEQUS Mot Applicable

1098

Nitn Radleyshyam Agarwal and Nikita
Nitin  Agarwal vs Bombay Dyeing,

Credai,

REAL ESTATE

Not Applicable




116

Mitesh Forest Hills Apartment Ownera

Arspciation vs Nitesh Estates 1.td .

REAL EGTATE

Not Applicnble

1M1

Ashok Humar Sharma va Agnl Devices
Pyt 4.4d

MISCELLENEQUS

Not Applicable,

112

Sanjay Goel va Gronter Nalda hdystrinl

Autharity podh ¥rmvnn  ERpoesavay.

hiftustrinl Peyolopment Autherliy

REAL EBETATE

Not Applicable

113

ﬂmclnder Pal Glngh ¥5 BPTP nnd others

REAL EETATE

Not Apphicable

114

Mahndev Bulidtech Pwt Lid va Hema
Surgicals Pyt Ltd ol othera

MISCELLEREQUG

Mot Applicable

118

Geeta Kapoor vs RLF Quiuh Enclave
Gomplex Educationg Sharltuhie

REAL ESTATE

Not Applicable

116

Dharmendra M Gada vs Bomhbay Dyeing
and My Co Lid , CREDAI, ede

REAL ESTATE

Not Applicéhle

"7

Peapak Panchamla [ Bina Deepak
Panchmania vs Bombay Dyeing Mfg Co
Lt , GREGAL

REAL ESTATE

Mot Applicable

118

Ranbir Stngh vs DIPR Punfab, DIPR TN,
PR UP, DIGA, West Bengal

TELECOMMUNICATION

Not Applicable

119

K Rajarajan vs Mahindra’ & Mahindra,
Volkswaygen, Tata Motors, Toyotn
Kirioskar, Renauli, TAFE, Hero, Gc—meral
Maotors, Honda Siel etc

AUTONOBILES

Mot Applicable

Dhanvir Food Product vs Bank of Barnda

BANKING &
INSURANGE

Not Applicable

Rooster Info Pyt Ltd vs Marutl Sozuki
ftd '

AUTOMORILES

Not Applizahle

122

Cartelization in airline industry

CIVIL AVIATION

Under Consitieratlon

123

Rambhir Singh vs Puri Constructions Pvt
Ltd

REAL ESTATE

Not Applicablie

124

¥ Sera Sera Digital Cinema Pvt Ltd vs
MEBC NMedia Services Mstribution Lid
and UFD Movies and Real Image Media
Technologies

FILM &
EMTERTAINMENT

Not Applicable

Dinesh Ghand R Modi vs Bombay Dyeing
& Wfg Go Lid, GRERAI, WMaharashira
Chamber of Housing Industries - CREDAI

REAL ESTATE

Mot Applicable

126

Rajesh Mayanl and Senal Mayanl vs
Bombay Dyeiny & Mfg Go Ltd, CREDAI,
Maharashira  Chamber of IHousing
Industries - CREDAI

REAL ESTATE

Not Applicable

127

Maihar Traders Pvt Lid vs Bombay
Pyelng & NMfg ©Co Ltd, CRERAI,
Maharashtra Chamber of Housing
industries - GREDAL

REAL ESTATE

Not Applicable

128

Udit Gupta va Interpiohe Aviation Ltd 8
DGCA '

SHIPPING &
TRANSFORT

Neot Applicabla

LEN R R L]
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“Annexure referrad to Lo
Financlal Year 2015-16 (Up to 23,02.201 G)

Annexurg - |V

Sl No. Name of Case Sector Penalty Impased (i
- _Rs)
1 Dheeraj Sallan vs Digital Clnema | FILJ R;‘EI'JTERTMNMENT Mot Applicable
Initiatives, Walt Disney Gompany,
Fou Stur Studies, WBe Unlvdpsal,
Sony Pletures, Warner Brothera,
) Bell lagdln Private Léd INFORMATION Hut Applicable
TEGHRQLOGY
3 Aayush Govg vs KDP qurustructura HEAL ESTATE Mot Applicable
T Pt Ltd |
4 PV Kalysna Sundoram ve TAM | FILIA & ERTERYTAIME R ot Applicable
Medla Research
5 Hardev Singh vs SNIV Agencles Pvt | REAL ESTATE Not Applicable
Lid andd, others
6 Western Coalfield Lid vs SSV Goal | GOAL Under Gonslderation
Garriers Pvi Lid and others .
T Dreams Aakruti vs Dreams Group | REAL ESTHATE Mot Applicable
] Suman Distributor vs Salful 1slam HEALTH & Under Consideration
Blswas clo Danlsh Medical Store | PHARMAGEUTIGAL e ——
and others :
9 Preetam Chabra  vs  Ansal REAL ESTATE Not Applicable
Praperties and Infrastructure Ltd '
10 Astha Power Corparation Ltd vs | PETROLEUM & GAS Not Applicable
Reliance Gas Transport |
Infrastructure Ltd :
M- Vijay Malhotra ws WMilestone | REAL ESTATE Not Applicable
Capital Advisors Ltd
12 Tejpal  vs NMilestone Capital | REAL ESTATE Mot Applicable
Advisors Ltd
13 Vikas Kumar Goel vs Standard | BANIKING & INSURANCE Not Applicable
Chartered Bank and Gredit
Information Bureau ;
e Rahul Sharma vs Terra Gruup Alias | REAL ESTATE Kot Applicable
| Adinath Pvt Ltd i
15 Makkal Tholai Thodarhu | FILM & ENTERTAINMENT ot Applicable |
Kuzhumam Ltd vs Tamll Nadu : 4 5
Arasu Gahle TV Corporation Lid
16 Mukesh Brothers'vs Jaguar & Go | MISGELLENEOUS Not Applicable
17 | Ess Cee Securtiles Pvt Ltd vs DLF | REAL ESTATE Mot Applicable
Unlversal Ltd « '
18 Cloudwalker Streaming | MISCELLENEDUS Not Applicable
Technologles Pvt Ltd vs Bermet
Goleman & Co L.td
19 HBabita Roy Vs Swadesh | REAL ESTATE Not Applicahle
Developers and Colonizers, Banlk |' :
of India .
20 Bhartl Verma Vs Global | INFORNATION Not Applicable
Information System Technology | TECHNOLOGY :
Pvt Lid
21 Tarun Patel vs Rotary Hospital ete | HEALTH &

PHARMACEUTICAL

Not Applicable




[ 22

Nagrik Cheing Manch vs Fortiflled
Security Salutlons

Ecoman
Enviro Solutions Byt Ltd

MISGELLENEQUS

Under Conslderation

[ I—

)

mohon NMeakdn Ltd vs GAIL India
L4

TPETHOLEUM B BAD

Not Applicable

)

panprtehantoiosl va freo Gragn
oalteeh hid '

Ak ERTATE

U

et Applienkin

Ghrl Bhah! Ahmad ve Winistry of
Givil Aviation, Alr Indis, Sawdl
Arabion Alrllnes, Flynns

CIVIL AVIATION

Not Applizable

26

Sudeep PM and others va All
Kerela Chemlst & Druggists
Assoclation

HEALTH &
PHARMAGEUTIGAL

Under Gonslderation

s

- 2T

Gujarat Industries Power
Company Lid v5 GAIL { India ) 1.t

PETROLEUM & GAS

Not Applicable

zB

Qujarat  State  Fertillzers &
Chemicals Li¢ vs GAIL [ridld] Lid

PETROLEUN & GAS

* Not Applicable |

wal Galvanizers & Fabricators Pyl
Ltd vs IKEL Internatlonal & athers

MISCELLENEOUS

Not Applicahle

30

Sif Rama Agency ve NMondelez

ndia Fopds Pvt Ligd and Mondelez

International lne

FROD PROCESSING

Nut Applicable

31

Turbo  Aviation Pvt  Lid vs
Bangalore |nternational Airport
il and  GVEK - Power &
Infrastructure  Lid and  Alrport

Authority of India

CIVIL AVIATION

Not Applicahie

32

Nadie Jauhri vs Retail and
Dispensing Chomists Association

HEALTH &
PHARMACEUTICAL

Under Gansideration

33

Natiie WJavhr vs Jdajpaon District
Medizine Pralers Association

HEALTH &
PHARMACEUTICAL

Under Conskderation

Vivek Chandra vs Jalprakash
Associates Ltd :

REAL ESTATE

LY
Under Cansideration
B

Shrishail
Corporation

Rana ws Symantec

INFORMATION
TECHNOLDGY

Nof Applicable

Arvind Seod ws Hyundal Notor
India Lid '

ANTOMOQBILES

Mot Applicahie

Graduate Association of Civil
Engineers ws Principal Secretary
Kerela S_tat_g\Secretariat. Chief
Town Planner Kerala State. Ch?ef

Secretary Kerela

MISCELLENECUS

Mot Applicahle

3n

Arpit Batra vs HAFED

NMiSGELLEMEQWS

Mat Applicable

38

NMavin K Trivedy vs i1 B Proview
Real Tesh Pvi Lid

REAL ESTATE

Not Applicable

40

Reliance Medical Agency vs
Chemists and Brugglst
Association of Baroda

CHEMIGAL & FERTILIZER

Under Consideration

g,_......—-—..ﬂ—ﬂ—-—————o-__..______‘

41

Taj Pharmaceuticals vs
pDepartment of Bales Tax and
sentor inspector of Police

MISCELLEMEOUS

-

Noi: bpplicable

42

vijaya Pal Singh vs Unlvetrsal
Buichwall (P) Lid

REAL ESTATE

. Mot Applicable

39



| Applesoft vs Chlef Secretary,

INFORMATION

Secretary, Principal Secretary o |
Government of Karnataka

Y i

Not Applicahle

DHE Power Ltd

COAL

Not Applicahle

T rami

Mudu Power FProdocers
Asgoclatlon Ltd vs Chettinod
International Coal Terminal Pyt
Lid wid Wurina)ar Port Lid

GOAL

Under Gunclderation

LS

iWeru ‘Fravel Bolutions byt Ltd ve
AR Vechnploglos et Lid

SHIPPING & TRANUPORY

Unider Conplderation

REAL ESTATE

Housing Venturas Pvt Ltd

i AR (3 o
47 |opels  Wrlshoa  Nolr us  Bsiid | GIVIL AVIATION Not Applicalle
| Internatlonsl Alrport Private Lid

48 - Bljay Paoddar ve Coul Indlu Lid ColL . Naot Applicable

49 Vivek Sharma vy Hepton Diclison | HEALTH . Under Canslderation }

; India Pvt Ltd PHARMAGCEUTICAL L AN i

50 . | Baby Nandinl Garg vs Shikshantar | EDUGATION Nat Applicable

L School; Principal Secretary

Government of Haryana ect ]

51 .Kyal Agencies Pvi Ltd vs Uthkal | HEALTH & . Not Applicable
Chemlsts and Drugglst | PHARMAGEUTIGAL
Association, Bhubhaneshwar CDA, | ° -
Puri CDA efce : : ‘

52 |V E CGommercial Vehicles Ltd vs | SHIPPING & TRANSPORT . Not Applicable
UPSRTC

53 tMeru Travel Solutions Pvi Lid vs | SHIPPING 8 TRANSPORT Not Applicable
Uber India Pvt Lid .

54 lega Cabs Pvt Lid vs ANI | SHIPPING & TRANSPORT ot Applicable |
Technologies Pvi Ltd ] E X

55 Taj Pharmaceuticals vs Faceboolt, | INFORMATION Not Applicable
Google etfc TECHNDLOGY

56 Eena Sethi vs Sony India and | TELEGOMMUNIGATION KMot Applicahle
Glitch

57 All Indida Federation of Master | MISCELLENEOUS Under Gonsideration

: Printers vs Gayatrishakti Paper & o AR T e
Boards and others .

50 Vimal Singh Rajput vs Maruti | AUTOMORILES Not Applicable

¢ Suzukd Ltd ; !

59 ¢ Nandeesh H S Gayathri vs GE | BANKING & INSURANGE ot Applicable

: Countrywide Financial Services ‘

etc j

60 Dr. Sudheesh Goel vs Metropolis ‘| MISCELLENEOUS Not Applicable
Health Care Ltd

61 Lagmikant Dhyani vs Omaxe Ltd REAL ESTATE Mot Applicable

62 Manas Enterprises vs Child Safety | MISGELLENEOUS Not Applicable
India ' ;

63 Raghavendra Singh vs Reliance | PETROLEUN & GAS Not Applicable
Industries Ltd ; '

64 Trend Electronics vs Hewlett | INFORMATION Not Applicable
Packard India Sales Pvt Ltd TECHNOLOGY

65 Lalit Babu and ofhers vs DLF New | REAL ESTATE Unider Consideration
Gurgaon Home Developers Ltd L IR

66- Gujarat State  Fertilizers & | PETROLEUM & GAS Under Gonsideration
Ghemicals Ltd vs GAIL (India) Ltd ' - -2 api8

67 Nutan Barter Pvt Ltd vs Imperial

Not Applicable |

10
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[ty

Meru Travel Solutions Pvt Lid vs

MAssaciaflon of India vs Uitarakkhan
APNB Garwal Mandal Vikas Nigam
[4d and Humaon Mandal Vikas
Migam

WIS CELLEMECUS

G0 SHIFPING & TRANSFORT Hot Applicable |
' wher indln Syatems Pyt Lid .

69 _Southwest India Maching Trading | MISCELLENEQUS Under Gonsideration’
Pyt Lid : .

TO Yoshwath Shenoy vs Alr Indla and | CIVIL AVIATION Nt Applicable:
ailens e - '

i) Paharpur 20 va SALN | PEEROLENM. & Bak Linder Sonalderation

72 Vineet firya vs Prestige Estate and | REAL EBTATE Mot Applicable’
others ' - ' ' :

T3 Jdntin Iswmar v HUDA Faridnkad REAL ESTATE Nat Applicable

74 | Bplarapl Bhattatharyn vs Aslan | MISCELLENEQUS Nat Apgplicahble
Paints Lith o '

75 Pepitment of Sports Ministry of | MISCELLENEOUS Under Gonsideration
Youthr Affalrs & Sports  vs R
Athelitics Federation of India )

76 Raghubir Mertla vs Aura Real | REAL ESTATE Not Applicable
Estate Pvi Ltd .

rki Registrar Associafion of India vs | BANKING & INSURANGE Under Censideration
NSDL, GPSL and SEBI _

T8 Sanyopita Goyal vs  Ansal | REAL ESTATE Not Applicable
Properties & Infrastructure Lid , X

TG Tamil Nadu Gonsumer Products | FOOD PROGESSING Under Consideration
Distributors Association vs . )
Brittania Industries ULid  and
Pritannia Dairy Pvi Lixd

o Ministry of Agriculture B Farmers | TEXTILE Mnder Consideration
Weifare [ Department  of | N
bgriculture vs Mabyco Monsanto
Bittech | India ) Lid .

g1 Nuzivedu Seeds Lid & others vs | TEXTI.E Undler Consideration
Mahyco Bonsanto Biotech India R

' Ltd & others )

82 Air India Ltd vs Interylobe Aviation | CIVIL AVIATION Mot Applicable
Lid . :

23 Rajeev Mehwar vs Lodha Group * REAL ESTATE Under Consideration

14 Sarita Punia vs Tulip Housing Pvt | REAL ESTATE Under Gonsidaration,
Ll ;

s GEA Ecofiex India Pyt Ltd vs Alfa | RAILWAY S Under Consideration
l.aval and Tranter india Pyt Ltd - — ;

86 M M mittal vs Paliwal Pevelopers | REAL ESTATE Under Conslderation
Pyt L . — T

a7 PEC Usha Furniture ws Military | MIBCELLEMEQUS Under Gonsideration

" | Engineering  Services  Qfficials e ———}
working under CE{Navy)}

BO Anand  Prakash  Agarwal  vs | ELEGTRICITY Not Applicable
Bakshin  Haryana Bl Vlrann . ' ’ g
Nigam, HERC & State of Haryana

89 Confidential MISCELLENEOUS Under Conslderation

R ——

90 International  Bpirit and  Wine

Uneer Sanslderation

M e i ]

gl



Lo All  Indla Kissan - Sabha vs | TEXTILE Under Conslderation /
E “Monsanto Inc ,  HySHHE—SEFdsT—— Bssaree. b
Company Ltd, Mahyco WMonsanto
Biotech (Indla) Ltd

02 Govt of Telangana vs Mahyco | TEXTILE Under Consideration [
Monsanto Blotech India Lid : e B )
Monsanto Ine, Maharashtra Hyhrid
Seods Co Ltd Monsante Holdings

, Pyt Lid .

99 | Vighwambhar M Dolphode vs | MISCELLENEDUS Under Conslderation /
Vodatfone India Ltd ' i ! e

99— RO RO A K Govitvs Br-HREAI-ESTATE 'J'.'.;Ea‘.'—cum:ltlumtluu__;‘
Infra Develapers Pvt Ltd and j —

HOIDA Development-Authority , ‘

95 Anshoo and Amit Hansal vs ET | REAL ESTATE Under Consideration }
Infra Developers Ltd and WNOIDA o
Development Authority i

96 Prime WMag vs Wiley India and | MISCELLENEOUS Under Consideration }
Others : R = o

a7 Justickets Vs Eig Ticket | FILM & ENTERTAINMENT Under Consideration ’
Entertainment and others ' : -—

k] House of Diagnostics vs Esaote § | HEALTH . & Under Consideration | |
p A and Easaote Asla Pacific | PHARMACEUTICAL . : —_ }
Diagnostic Pyt Ltd ] '

a9 National Seed Association of India TEXTILE Under Gonsideration
vs Mahyco Monsanto Biotech India | - —
Lid

100 | R S Malile, Hemant Rana vs Inder | REAL ESTATE Under Consideratian
Singh & others / | — -

101 In Phase Power Technologies | MISGELLENEOUS Under Consideration ||
Private Ltd vs ABB India Ltd ‘

102 Vinay and Mina Kala vs DLF Ltd REAL ESTATE Under Gonsideration

103 Yashpal Raghubir Werfia vs Aura | REAL ESTATE Under Consideration ||

) Real Estate i -———

104 Gajinder Singh Wohli'vs Genlus | REAL ESTATE Under Consideration
Propbuild Put Ltd - T e s e

'15]5 Rico Auto Industries Lid vs GAIL PETOLEUM & GAS Under Consideration

106 Omax Autos Ltd vs GAIL PETOLEUM & GAS ‘Llntlar Consideration

107 Omax Autos Ltd vs GAIL PETOLEUM & GAS Under Conslderatlgy

. os Rico Auto Industries Lid vs GAIL PETOLEUM & GAS Under Gansﬁl_daxatlon

108 Rico Castings Ltd vs GAIL PETOLEU & GAS " Under Consideration

, 1o Vilakshan Kumar VYadav and | SHIPPING & TRANSPORT ' Under Consideration
ofthers vs ANI Technologles Ltd - e

111 Actuate Business Consulting Pvt | REAL ESTATE Under Consideration
Ltd vs Ambika Trading & ' ey !
Construction Co Pvt Lid

112 | GREDAI vs Magichricks REAL ESTATE JModer Gonsidaration

113 Secretary to Government of | TEXTILE Under Conslderation
Telangana, Department of ' e I N
Agriculture & Cooperation,

Government  of Telangana,
Hyderabad. :

Thkkw
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
_ - MEMORANDUM NO., 5

liequest for clropbing of Assurance given in reply to Unstarred
Question No. 4097 dated 04.01.2019 regardmg “Complaints’
against Hospilals in CCI", .

Subject:

On 4" January 2019, Shri Sumedhanand Sars;wati and Shri Chandra Prakash Joshl,’
MPs, addressed an Unstarred Question No, 4097 to the Minlster of Corporate Affalrs. The'
text of the Question along-with the reply of the Minister is as given In the Annexure.

2. 'The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Corporate Affalrs within three months from
the date of the reply but the Assurance is yet to be implemented.

i

3. In this regard, the Ministry of Corporate Affairs vide OM, No Comp 06/1/2019-
Comp-MCA dated 10% August, 2020 have stated as under:

"As per the Assurance to Lok Sabha Un-starred Question No. 521 dated
. 26.02.2016, there were two complaints and thelr present status Is as under:

(Case No. 7650) agalnst Super
Speclalty Hospital In  Dethl “and
National Capital Region for charging
Lnnacessary charges on treatment,

5l.No Case No. i Present Status

1. |Regular complaint (Case No.|The Commission vide order - dated
77/2015) filed u/s 19(1)}a) of the| 31.08,2018 referred the matter to
Competition Act, 2002, - DG, CCI for a detailed Investigation,

2. | Miscellaneous/general comptamt The Commission vide order dated

23.04.2019, has referred the case to
DG, CCI for reference/corroboration
in Investigation carrying out for case
no. 77/2015 with similar allegation.

f
In this context, It is pertinent to mention that the cases related to anti- CDmpEtIUVE
agreements and abuse of dominance alleging contravention of provisions of the
Competition Act;-2002 are filed by various parties in the Commission, These cases,
upon registration, are analyzed by the professionals drawn from various streams
- and sybmitted to the Commission for forming prima-facie view in the matter, In
cases, where the Commission find that there is, prima-facie, no contravention of
the Competition Act, 2002, those cases are closed by passmg appropriate Orders
VIES 26(2) of the Act at prellmmary stage itself, '

Howevar, In those cases where contravention s noted by the Commlsslon at
prima-facie stage, the same are referred to Directer General (DG) for detailed
investigation. Upon receipt of DG Report, the same is forwarded to parties inviting
their objections/suggestions and, thereafter, the parties are accorded hearing and
finally decision is passed by the Commission, It Is noteworthy that the entire
process; as detailed above, requires consideration and disposal of various

. ; . ' 413



Bt
i)

procedyral requirements. as prescribed under the Act and Rules/Regulations

framed thereunder. Even sometimes the parties also approach the Courts seeking
stay on investigation/inquiry. The investigation carrfed out by DG, CCI and final
hearing accorded by the Commission based on the investigation report submitted
by DG is a continuous process and timelines of case disposal cannot be
contemplated as this ciepends oh various factors stated as above "

4, In view of the above "the Mlnistry, with the approval of the Minister of State

- (Corporate Affairs), have requested the Committee to drop the Assurance.

The Committee may consider,

NEw DeLHL
Daren: 25[ 112922

]
r



AU RVALE Y R

. GOVERNMENT OF INDIA
MIKISTRY OF CORPORATE AREAIRS
' LOLL SABLA
UNSTARRED QUESTION NO. 4097
ANSWERED ON FRIDAY 11 pdm January, 2019 .

[PAUSHA 14, 1040 (SAKAY
COMPLAINTS ACAINSYT HOSPITALS I el
QUESTION

4097, SHRI SUMEDHANAND $ARSWAT: ‘
B CHANDRA PRAKASH JOSHL: |

Will the Minlster of CORPORATIE ARFEAIRS e Ry wy
&m pleased to state:

(a) whether the cwmmﬂtﬂnn Commission of lndla (CEY) has recelved

mmpﬂamts of unhecessary fees beinyg charged by the super speclality
hospitals in Delhl and National Capital Reglon;

i (o) I so, the actlon talen so far by \ﬂm ﬁ‘ﬁwmmmam Iy this m@mﬂ-

() wlmiher the Governmont is recsiving suel complalnis on a regular baslsy

(d) ¥ so, the nuwwber of sucﬂu complainte recelvad duy

{lwg the last four years;
et

(@) the tﬁ@'&aﬂl{ﬂs of the actlon talen so far by the Government an these
mhmpl]mlluits’i? ;

ANSWER

THE MINISTER OF STATE FOR LAW AND
JUSTICE AND CORPORATE ARFAIRS

ﬁﬁrshmmwwwwmmﬁw#ﬂr : (ol <, o, wilerdy

(SHIRI B, CHOUDHARY)

(a) to (&)t The quMIt!ﬂmﬁﬂunﬂggﬁgg of India (CCI) had recelved two, reguloe..
.~ somplalnts fﬁﬂad A ws 19 (1) (2) of the Compaiition Act, T002 (ile ‘Act) and o
mﬂlsceﬁ!amuus t:“““i‘i"‘ﬂ"m{"'ﬂlésﬁﬂg Lcontravention of the 2 provislons of the Act, inten

::al?ﬁa, mgﬂwmﬁ“s'ﬁmur ‘Siiasiality Hospltals In Delhi and National Capltal Region for

, ehaiglig uﬁﬁdﬁaﬁsgm*y ﬁhmmm R e T T T ey qwmwwrmm. the GGl

 fournd that there Wwas no contravention of the provislens of e Act and closed the

case under seclion 26(2) of the Act at prima-facis stage vide thelr Order dated

. 14.03.2017,  n another Case (Mo, 77/2018), the. Commission, Yide, Ol dated
/ E 31082018, has referrad the matter to, Director General, GGl for a_detalled,

e

I]nwamllﬁﬁﬂpn. i wﬂid]itklm to the ﬁf@remhimﬁﬁru regulae, @-.mmpllfum&s,, one General

Coimplalnt (Ne:y650) Was alS6 Baen received on 12.00.2016 alleging, | TPttt

the hospitals-li general and Wiata Glreanan Davi H@smftml, New Belbli in mmrﬁlcullw

are charglng- ax@rmmwmf@m & thé. ﬁ:matm@nﬂ: wﬂuﬂch lls w%h@rwﬂw mwaﬂl!alb!&f ‘at

cheaper rates, cun Is taldng z\mtﬂun a8 per Jaw, This IS & continisis o process,

e e

,Z/S'






. unaAabina ALUKETARKLAT
COMMITTEE ON GOVERNMENT ASSURANCES R
MEMORANDUM No, & F,#?/ﬁﬁfﬂﬁﬁ)f:’,f{—:.

i Subject: Request for dropping of Assuranges given In replies to:-

N Unstarred Question -No, 1004 - dated 28 November, 2006 regarding
“Implementation of Reservation Policy.”

(i) Unstarred Question No. 3293 dated 16 March, 2011 regarding “Reservation in
* Unaided Private Educational Institutions,” (Annexure-1).

(i) Unstarred Question No. 1393 dated 14 Auglist, 2013 regarding “Reservation to
S OBCs In Private Unaided Institutions.” (Annexure-11), :

i

Resource Development. The contents of the Questions ‘along with the replies of the Ministers at S,
No. (i1) and (i) are as given In Annexures (Tand 1), :

. The 'above mentioned Questions werei‘ asked by varlous MPg to the Minlster of Human

2 The replies to the Questions were treated as Assurances by the Committee and required to be -

- Implemented by the Ministry within three months of the date of the reply but the AssUrances are yet
to be implemented, :

3, The Ministry of Human Resources Development (Department of Higher Edﬁcatlon) vide O.M,
No, 15-40/2014-U.Policy dated 20 January, 2015 had requested to drop the Assurances on the
fallowing grounds:- ' ' -' : :

"That a'leglslative proposal was formulated to provide reservatlon of seats In admission and
regulation of admisslon and fee In the unalded private educational Institutions inciuding
deemed to be universities under the purview of the Central Government, The provisions of
reservation were to be made applicable to (i) all unaided private educationa institutions not
receiving any aid, directly or indirectly: from the Central Government and affiliated to an
university established under a Central Government and affiliated to an university established

under a Central Act and (ii) declared as deemed to be university under section 3 of UGC Act,
1956, . ' ' '

(b) . A Group of Ministers was formulated to review the-issue of reservation and manner of
Implementation of Article 15 (5) of the Constitution, T was observed that in regard to the
urfalded private educational institutions, issues regarding their eligibility, financial obllgation of
the Central Government would require wide consultations with stakeholders. It was then
decided to form a Core Group of Minlsters cemprising the then Human Resource Minister, the
then Rashka Mantri, and the then Finance Minlster to formally consult, turn by turn, the
leaders of all political parties and Chief Ministers to bulld pelitical consensus. The Core Group
of Ministers on 19th & 20th October; 2006 met with the Chief Ministers and Education
Ministers of Andhra’ Pradesh, Karnataka, Tamil Nadu, Kerala, Puducherry, Orissa, West
Bengal, Madhya Pradesh, Chhattisgarh, Assam, Arunachal Pradesh, Manlpur, Tripura, Uttar
" Pradesh, Gujarat, Himachal Pradesh, Uttarakhand, Rajasthan, Delhi; Haryana, Bihar, Goa and
Punjab. However, there was no political consensus on the Issue. A meeting was also held an
26th October, 2006 -under the Chairmanship of the then Human Resource Development
Minister with the Chancellors, Vice-Chancellors of varlous Private Institutlons. On account of
the above, the GoM could not finallse Its recommendation on the lssue relating to how
unalded Institutions could be mandated by a Central law to Implement the policy in the

absence of State funding; -

A7 |



(¢) - In the meantime, the 93rd Constitutional Amendment Act and the CEI (Reservation in -
Admission) Act 2006 was challenged in several writ petitions before the High Court and the
Supreme Court. The Supreme Court finally disposed off ali the writ pefitions on 10th April,
2008 upholding the constitutional validity of the 93rd Amendment Act in so far as it applied to
the Educational Institutions established, maintained or alded by the Central Government.
However, the question as to the validity of the Amendment as far as it related to private
unaided institutions was left without conclusien. '

(d) ~ Also, a 5LP of the Union of India in a similar matter Is ‘still pending in the Hon'ble
Supreme Court, The sald SLP Is against the Hon'ble High Court of Allahabad's order, dated
Lith February, 2011 In the case of Sudha Tiwari vs Unionr of India and others, wherein it was
held that the 93rd Constitutional Amendment Act, 2005 in so far as it enable to provide
raservations to private/unalded educational institutions Js violative of the basic structure of the
Constitution. Therefore, the matter is still sub-judica. '

(e) A political consensus on the issue is required to be build with the States and other

_ stakeholders and the Central Government will not be able to fulfill the Assurance tifi such time
as . consensus emerges, Accordingly, the Committee on Governiment Assurances may be
moved to drop the parfiament Assurances on the above subject from the list of pending
Assurances.” ‘

4, The above request far dropping the Assurances was considered by the Committee at their
sitting held on 19 November, 2015 and it was decided not to drop the Assurances as the
Committee did not agree with the views of the Ministry as it is for the Committee to decide as o
what constitutes an Assurance. The Commiltes accordingly presented their Twenty-Sixth
. Report (16th Lok Sabha) on 21 December, 2015 and observed that the matter  is of crucial national
importance and needs to be pursued vigorously to bring it to its logical  conclusion,

5 However, the Ministry of Human Resource Development (Department of Higher Education)
vidé O.M. ENo,15-40/2014-U.Policy dated 24" Qctober, 2016, had again requested to drop the
Assurances on the following grounds:-

“That Ministry of Parliamentary Affairs is inclined to drop the Assurances which are subjudice
or referred to CBI and has cailed for status note on steps taken to fulfill such Assurances. In
this regard, a copy of status note on the Assurances furnished vide this Ministry's OM of even
no, dated 26.09.2016 is attached herewith (Appendix), This Ministry has three Lok Sabha
Assurances pending on Draft Bill on unaided private educational institutions (raservation of
seats In admission and regulation of admission and fee bill, 2006). The matter. of reservation
In private unaided educational institutions is subjudice in the Supreme Court of India. It-is
worthwhile to mention that Commitiee on Government Assurances (Rajya. Sabha) in fts
meeting held on 30,08.2016 has already dropped the Assurances pending on the matter
relating to reservation in private unalded educational institutions as per Rajya Sabha
Secretariat’s OM No. RS-1/2009/184/2006-Com.I1I dated 27.09.20186." o

6. The above request was again considered but not acceded to by the Committee at their sitting
held on 24 January 2018, The Committee accordingly presented their 82nd Report (16th Lok Sabha)
on 9 August 2018 inter-alia stating that since the private unaided educational institutions are given
racognition by the Government, they need to follow the Government policies, The Committee also
observed that the Ministry are required to apprise them of the final outcome of the matter along with

J—/ P
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- made In the matter, . .

7. However, the Ministry of Human Resolrce Development (Depariment of Higher Education)
5 Vide D.O. No. 15-40/2014-U.Policy dated 27 August, 2018 had once again requested to drop the
' Asstrances on the.following grounds:- |

"That Ministry of Parllamentary Affalrs in its meeting held on 20,06.2016 directed al| Ministries
to send requests for dropping the Assurances whose matter is subjudice or referred to CBL. In
view of this, we requested both CGA (Lok Sabha) & CGA (Rajya Sabha) to drog the
Assurances in view of the directions of the Ministry of Parliamentary Affalrs as the matter of
these Assurances Is subjutlice, Consequent thereupon, the CGA (Rajya Sabha) hag drabpar
the five Assurances on the subjact vide thelr OM No. RS5~1/209/184/2006-Com.III datec
. 27.09.2016 while CGA (Lok Sabha) has not dropped the Assurances ag per directions of the
Ministry of Parliamentary Affalrs. ' , ;

Based on the 93rd Constitutional Amendment Act, 2005, we had formulated a Draft on
unaided private educational institutions (reservation of seats In admission and regulation of
admission and fee bill, 2006) but it could not be processed further as the Amendment Act was
declared violative of the basic structure of the Constitution in the case of Sudha Tiwati Vs.
Union of India & Others by the High Court of Allahabad. Being aggrieved of the order dated
11,02,2011 of Allahabad High Court, State Government of U.P. and Union of India (MHRD)
moved Special Leave Petition In the Supreme Court and as on.date the matter g pending In
Apex Court vide SLP No, 20172/2011, The hearing of the case has been held thrice on
3.08.2011, 01.02.2017 and 28,04.2017 since registration of SLP on 21.07.2011. No effectlve
hearing has been held so far, _

In view of the position stated abave, it is once again reiterated that the present case involves
a very substantive question of law regarding the provisions of reservations with respect to
admission In Private unaided colleges under the new clause (5) In Article 15 of the-
Constitution and the matter Is sub-judice. No action can be taken till the Hon'ble Supreme
Court of India decides about the constitutional validity of 93rd Amendment of Constitution.

8. The above request was once agaln considered but not acceded to by the Committee at their -
sitting held on 03 January 2020, The Committee accordingly presented thelr Sth Report (17th Lok
'~ Sabha) on 20 September 2020, The Committee observed that the matter of raservation In private

Unaided educational institutlons Is a social justice and empowerment measure and is needed to be

brought to its loglcal conclusion and the Ministry are required to apprise them of the final outcome of
the matter alang with the directives of the Supreme Court in this regard.

9, Su!::sequentlyJ the Assurance at SI. No. (i) given in re'ply to USQ No. 1004 dated 28.11,2006
was dropped by the Committee at thelr sitting held on 11 August 2020 during the review of Pending

Assurances pertalning to the 14" Lok Sabha. ' :

10, However, Ilthé Minlstry of Education (Departmient of Higher Education) vide O.M, F. No, 15-
- 40/2014-U.Palicy dated 1st October, 2020 have stated as under ' :

"(a) A legislative proposal was formulated to provide reservation of seats In admission and

regulation of admission and fee In the unalded private educational Institutions inctuding
deemed to be universitles under the purview of the Central Government. The provisions of
reservation were to be made applicable to (i) all unalded private educational institutions not
recelving any aid, directly or Indlrectly from the Central Government and affiliated to an

A 5
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university established under a Central Government and affiliated to an university estabi=hed

uncer a Central Act and (i) declared as deemed to be university under section 3 of UGC Act,
1.956. .

(b) A Group of Ministers was formed to review the issue of reservation and manner of
implementation of Article 15 (5) of the Constitution. It was observed that in regard to the
unaided private educational institutions, issues regarding their eligibifity, financial obligation of
the Central Government would require wide consultations with stakeholders: 1t was then
' decided to form a Core Group of Ministers comprising the then Human Resource Minister, the
then Rashka Mantri, and the then Finance Minister to formally consult, turn by turn, the
leaders of all political parties and Chief Ministers to build political consensus, The Core Group
of Ministers on 10th & 20th October, 2006 met with the Chief Ministers and Education
Ministers of Andhra Pradesh, Karnataka, Tamll Nadu, Kerala, Puducherry, Orissa, West
Bengal, Madhya Pradesh, Chhattisgarh, Assam, Arunachal Pradesh, Manipur, Tripura, Uttar
Pradesh, Gujarat, Himachal Pradesh, Uttarakhand, Rajasthan, Delhi, Haryana, Bihar, Goa and
Punjab. However, there was no political consensus on the issue. A meeting was also held on
26th October, 2006 under the Chairmanship of the then Human Resource Development
Minister with the Chancellors, Vice-Chancellors of various Private Institutions, On account of
the above, the GoM could not finalise Its recommendation on the issue relating to how
unaided institutions could be mandated by a Central law to implement the policy in the
absence of State funding. ' :

(©)  In the meantime, the 93rd Constitutional Amendment Act and the CEI (Reservation in
Admission) Act 2006 was challenged. In several writ petitions before the High Court and the
Supreme Court, The Supreme Court, finally disposed off all the writ petitions on 10th April,
2008 upholding the constitutional validity of the 93rd Amendment Act in so far as it applied to
the Central Fducational Institutions established, maintained or aided by the Central
Government. However, the question as to the validity of the Amendment as far as it refated to
private unaided Institutions was left without conclusion. '

(d)  Also, a SLP of the Union of India in a similar matter is still pending in the Hon'ble
Supreme Court. The sald SLP is against the Hon'ble High Court of Allahabad's order dated
11th February, 2011 in the case of Sudha Tiwari vs Union of India and others, wherein it was
held that the 93rd Constitutional Amendment Act, 2005 In so far as it enable to provide
reservations to private/unaided educational institutions is violative of the basic structure of the
Constitution. Therefore, the matter is still sub-judice, ' :

In view of the position stated above, it is once again reiterated that the present case involves
a very substantiate duestion of law regarding the provisions of reservations with respect to
admission In Private unaided institutions under the clause (5) in Article 15 of the Constitution .
and the matter is sub-judice. No action can be taken tiil the Hon'ble Supreme Court of India
decides about the constitutional validity of 93% Amendment of Constitution. Also, the
Committee on Government Assurances (Rajya Sabha) has already dropped five assurances on -
the same subject.” : : :

11, In vlew of the above the Ministry, With the approval of the Minister of State for Education, -
have once agaln requested the Committee to drop the Assurances.

The Committee may re-consider the request of the Ministry for dropping of the Assurances of
S1. Nos. (ii) and (iil) mentioned in the above subject. ' '

New Delhi JEY
Dated: 25|1t|z-2e I
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Ministry of Human Resource Davelopment
Department of Higher Education
(U.Poliey Section)

Suhject: Status Note on the steps téken for fulfilment of the assurance

The assurances given in reply to the following Lok Sabha Unstarred
Quastions are concerned with Draft Bl on unaldad private educational Institutions
- Including desmed to be unlversities (reservation of seats In admisslon and regulation

of admission and fes) Bill, 2006 under the purview of Ceritral Gaovernment,

_ 1 .

| 8L . | Lok Sabha Question Number, date, subject and nama of Member of Parliament

No. , ; . :

1. | Lok Sabha USQ No, 1004 dated 28.11.2008 regarfling Implementation of

Reservation Pollcy asked by Shrl Kishanbhal V. Patel, MP ‘

2. | Lok Sabha USQ No. 1393 dated 14.8.2013 regarding Reservation io OBGs in
Private Unaided Institutions asked by Shri Anjan Kumar| M. Yadav, MP

3. | Lok Sabha USQ No. 3293 dated 18.3.20711 regarding Reservation In Unaidad
Private Educational Institutlons asked by Shri Ashok Kutnar Rawat, MP

2, The Ministry of HRD vide Its OM No. 15-40/20° 5-U.Policy dated 20"
February, 2015 (copy attached) had requested the Comimities on Government
Assurance (Lok Sabha) to drop the assurances pending on the Draft BIll on plea
that the matter Is subjudice and a political consensus on the Issus Is required to be
bullt with the States and other Stakeholders but our request|was not acceded tg Dy
the CGA (Lok Sabha) vide its 26" Report (Appendix-tV) on the ground that sines a
political consensus on the lssue is required to be built witih the States and other
Stakeholders, the Government would not be able to fulfil the Assurance till such tima
the consensus emerges, The Commitiee faels that the matter is of cruclal national |
‘importance and needs to be purstied vigorously to bring It to its logical conclusion,

The Commiltiee would tike .to be apprised of the initiatives taken and the progress
rnade in the matter, ' .

3, *In the meeting to review the pendency of Government Assurances held on

20" June, 2018 under the chalrmanship ‘of Secretary, Ministry of Parliamentary S
Affelrs it was. emphasized that the pendency of parliamentary assurances ba '
reducad by dropping the assurances which are subjudice or referred to CAI, In view t

of this, the Instant assurances be dropped as the’ matter is subjudice in the
Supreme Court of India.
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GOVERNMENT OF INDIA
. MINISTRY OF BUMAN RESOURCE DEVELOPMENT -
DEPARTMENT OF HIGHER‘ EDUCATION

TOKSABHA . .
. UNSTARRED QUESTION. NO; 3203
TO B ANSWERED ON 16,0,2011

Reservatmn in Unaided Private Bducational Institutions

18293, HIRT ASHOK KUMAR RAWAT: . .. i
~ BHRINAMA NAGESWARA RAO: -
SHRIRAMSINH RATHWA: L,

Will the Mlmster of I—IUMAN RESOURCE DFVELOPMENT be pleased to state;

(a) whether the Government has any proposal to enact Ieglshtmn for reservatmn
of 5Ce/5Ts/OBCs in unaided private hlgher educational. institutions
functioning in the country incl ud'mg medical colleges and priv'a’ce universities;

(b) if 50, the details thereof and the reasons therefor; and

( ) the action taken by the Governmem in this regard?
E&PJSTAJFI{
MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE

| | DEVELOFMENT
, | ' (Dr.D. PURANDESWARI)

(a) to (ﬁ): ‘The information is bemg collected and will be h{d on the Table of the
. ——

House
\ ]

-
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GOVERNMENT OF INDIA ,
MINISTRY OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF HIGHER EDUCATION

LOK SABHA
UNSTARRED QUESTION NO. 1393
TO BE ANSWERED ON 14T AUGUST, 2013

Reservation to OBCs in F’ri"lvate Unaided Institutions
1393, SHRI ANJAN KUMAR M.YADAV!
SHRI 8, ALAGIRI ; :
‘Wil the Minister of HUMAN RESOURCE DEV&:LOPMENT be pleased fo sl’::te
(a) whether the Government has tmads any provision for providing reservation to
Other Backward Classes In private unaided instifutions;
(b) if so, the details thereof and if nof, the ré_asons therefar;

(o) whether the Government proposes fo bring a legislation in this regard; and
(d) If so, the details thereof ?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF HUMARN RES JOURGCE DEVELOPMENT
(DR. SHASH] THAROOR)

(a) & '('b): Under Article 15(5) of the Constitution, the Parliament as well as State
Legislatures are competent fo make ! laws with special provisions for the

" advancement of the weaker sections of soclety - the Scheduled Castes, the |

Scheduled Tribes and the Soclally and Edueationally Backward Classes - in matters

of aocess to educahonal institutions, whether aided or unalded by the State, other

than the minority educational institutions referred o in clause (1) of article 30, At

prasent there is no central law providing for reservation to Other Backward classes
(OBCs) in private unaided institutions.

-1 ek Yes, Madam, | _ h [

(@): The proposal has been formulated by the Mmistry of Human Resource

Deve\lopmant (MHRD). However, it needs detailed consultations and consensus
pra— __“__‘t_m_qxav*—*—'“——'”—*“m~n~‘“""_“““hq__dﬁ
amongst key stakeholders, : :
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_ LOK SABHA SECRETARIAT
COMMITTEL QN GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No, \o

Subject: Request for dropping o'f Assurance. given in reply to Unstarred
Question No, 2678 dated 15.12.2015 regarding "Shifting of Lions",

—————

" On 15 December, 2015, Shri Kamal Nath, Shri Jyotraditya M. Scindla,and
Shri Jagdambika Pal, M.Ps., addressed an Unstarred Quastion No, 2678 to the
Minister of Environment, Forest and Climate Change. The text of the Question

~ along with the reply of the Ministet Is as given in the Annexure,

7. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by. the Ministry of Environment,
Forest and Climate Change within three months from the date of the reply but
the Assurance Is yet to be 1mpiemented _

3, In this regard, the Minlstry of Environment, Forest and Climate Change

vide OM F. No.17-271/2015-WL-I' dated 10 September, 2020 have stafed as
undger:

"An expert Committee was constituted by this Ministry under the
directions of Hon'ble Supreme Court of India on the matter of re-
Introduction of Asiatic Lions from Glr forests, Gyjarat to Kuno in Madhya -
Pradesh and the said Committee has been deliberating in its meetings,
Since, the matter is sub-judice In the Hon'bie Apex Court, therefore, it is

requested to klndly consider for dropping of the said As urance in the
next meeting.”

4, - In view of the above, the M|n|stry, with the appraval of the Minister of
State in the Ministry of Environment, Forest and Climate Change, have
requested the Committee to drop the Assurance,

The Committee may considér.

Dated: 2512022

New Delhi






CANNExXYEE

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO, 2678
TO BE ANSWERED ON 15,12.2015

: : ' _ Shifting of Lions

2678, SHRIKAMAL NATH;
'SHRIJYOTRADITYA M. SCINDIA:
SHRIJAGDAMBIKA PALY

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to
state: ' : : : '

(a) whether the shifting of lions from Gir National Park in Gujarat to Palpur-Kuno Wildlife
Sanctuary in Madhya Pradesh is pending since long;

(b) if so, the details thereof; C : :

(¢) whether the orders of the Supreme Court, in April, 2013 to shift lions from Gir National
Park in Gujarat to man made habitat in Shivpuri District of Madhya Pradesh have not
been implemented so far; and : '

(d) if s0, the reasons therefor and the time by which Hons from Gir Nationa) Park in Gujarat
are likely to be shified to Palpur-Kuno Wildlife Sanctuary in Madhya Pradesh?

| S ANSWER - .
‘MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST AND

CLIMATE CHANGE

(SHRI PRAKASH JAVADEKAR)

(a),(b),(c')&(d) The matter of shifting of a few Asiatic lions from Gir National Park area
S to Palpur-Kuno Wildlife Sanctuary in Madhya Pradesh is a long term
action starting from preparation of the translocation area in Madhys
Pradesh for receiving the lions; selection of animals in Gujarat for
translocation; and process for translocation including arrangements for
. soft release. The whole programme enconipasses action for over 25
“years, In the meanwhile, in pursuance to the directions. of Hon'ble
Supreme Court dated 15% April 2013 in LA, No, 100 in Writ Petition
"(Civil) No, 337/1995, the Ministry of Environment, Forests and Climate ¢

'\ Change has constituted an Rxpert Commiites for planning and
implementation of translocation of Asiatic lions from Gir, GQujarat to
“Runo, Madhya Pradesh, Meetings of the Expert Commities have been -

- held to crystallize the Action Plan_and road map Tor franilocation of
L.T61S, 1n accordance with the Guidelines isanec the Internationa)
nion for Conservation of Nature (TUCN), - )

S



Implementation of the Action Plan for translocation of Lions includes
certain  studies (both ecological and social). As a preliminary step
towards preparation of aren for the translocation, the area of Kuno
Palpur Sanctuary is required to be enlarged. The Government of
Madhya Pradesh has taken necessary steps in this regard.

No specific time frame can be prescribed for transfer of Lions,

ke




‘ LOK SABHA SECRETARIAT el - L
COMMITTEE, ON GOVERNMENT ASSURANCES BRANCH
- MEMORANDUM No. 14 -

Subject: Request for dro;ﬁping_ of Assurance given In reply td Unstarred
Question No. 3776 dated 11,12.2019 regarding "Status of
EPG". ’ .

uuuuu

On 11 December, 2019, Shrl Raju Blsta, M.P., addrassed an Unstarred
Question No. 3776 to the Minister of External Affairs, The text of the Quastion
~ alongwith the reply of. the Minister is as given In the Annexure. R

2. The reply fo the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of External Affalrs
within three months from the date of reply but the Assurance is et to be

- Implemented. _

3. In this regard, the Ministry of External  Affairs vide O.M. No,
E11/104/1/2014 dated 06 July, 2020 have stated as under:~ -

"t Is submitted that Eminent Persons Group on India-Nepal relations
was a non-govarnmental and independent group comprising of
Individual experts from the two countries. Their mandate was to study
and glve recommendations on India-Nepal relations. Government of
India is not involved in I[ts processes and submission of EPG's
recommendations is prerogative of its members."

4. In view of the above, the Ministry, with the approval of the Minisfer.of
 External Affairs, have requested the Committee fo drop the Assurance.

The Committee may consider,
Dated:~ zs\ll\lazé
New Delhl

56
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GOVERNMENT OF INDIA
MINISTRY OF EXTERNAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.3776
TO BE ANSWERED ON 11.12,2019

STATUS OQF EPG
3776.5HRI RAJU BISTA! |
WIll the Minister of EXTERNAL AFFAIRS be pleased to state!

(a) the sta.tus of the. Eminent Persons Group IEPG)' formed to review
India-Nepal Treaty of Peace and Friendship {1950)

; '

(b') - whether 'any report has been submitted by the EPG in this regard

and if so, the _cletails thereof and if not, the reasons.therefor: and

(c} the details of the current status and the steps ' taken by the
Governments of India and Nepal followIng the submission of such a
report by EPG? '

ANSWER '
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
' [SHRI V, MURALEEDHARAN] '

(a) & (b} The Eminent Persons Group (EPG) on Nepal-india Relations
was constituted In 2016 to look Into the totality -of india-Nepal relations
and suggest measures to further expand and consolidate the close and
multifaceted relations betwaen the two countries. The EPG has met nine
times since july 2016, The last meeting of the EPG was held in Kathmandu
Gom 25-30 June 2015. The formal submisslon of the EPG Report to the two /-
Governments is yet to take place.” ' .

(c)yr Does not arise,

ek
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCIH
MEMORANDUM No, 2.

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 625 dated 05.02.2020 regarding “SAARC
Meetlng". :

nnnnn

On 05 February, 2020, Shrl Achyutananda Samanta, MP,, addressed an

~ Unstarred Question No. 625 to the Minister of External Affairs. The text of the

Question alongwith the réply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Commlitee and required to be Implemented by the Minlstry of External Affalrs
within. threa months from Lhe date. of reply but the Assurance is yet to he
implemented. :

3. . In this regard the Ministry of External Affalrs vide OM. No, BI—
125/03/2020 dated 25 June, 2020 have stated as under:-

" "The reply given by Hon'ble Minlster of State, Ministry of External Affairs
with respect to part (¢) and (d) of the Hon'ble Member of Parliament’s
Question is not an Assurance. It gives factual account of the status of .
Government's efforts to Improve connectivity In the reglon. While every
effort Is belng made by the Government to advance the SAARC Reglonal -
Rallways Agraement, Motor Vehicles Agreement for Regulation of
Passenger and Cargo Vehicular Traffic Amongst SAARC Member States
and the draft Regional Alr Services Agreement towards fruition, It cannot

be achieved by India alone without the concurrence of the other seven .
Member States of SAARC."

4, In view of the above, the Ministry, with the approval of the Minister of
External Affairs, have requested the Committee to clrop the Assurance

The Comfnlttea may conslder.
Dated;~ a.slnjzu?,a
New Delhi

A b ndl 2






625,

(a)

(b)
{c)

{d)

GOVERNMENT OF INDIA
MINISTRY OF EXTERNAL AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO.625
TO BE ANSWEREDIDN 05.02.2020

SAARC MEETING
SHEL ACHYUTANANDA SAMANTA:

Will the Minlster of EXTERNAL AFFAIRS be pleased to state:

whether the Government Is aware that South Asia is going through
challenges such as terrorlsm, poverty, unemployment, climate change and
trade -war between China and US, and since 2014 no South Aslan
Assoclation for Reglonal Cooperation (SAARC) Summit has heen hosted by
any member country;

if so, the details thereof,

whether the Government is willing to utillze the platferm of SAARC to
improve connectivity and trade in the region; and

if 50, the details thereof?
ANSWER

HE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL, AFFAIRS
[SHRI V. MURALEEDHARAN]

(a) & (b} The Government is aware of: challenges in South Asia, with cross-
" horder terrorism being the most serious of those challenges,

s {e) & (d) SAARC, set up as an organization - to build a ¢onnected and
integrated South Asla, aims at promoting the development and prograss of all
countries in the region. India continues to support varlous initiatives to achieve
closer cooperation in diverse areas. However, regional cooperation is adversely
~ffected due to continued support to cross-border terrorism and interference in
the internal affalrs of member states by one country,

As regards trade, the Agreement on South Asian Free Trade Area (SAFTA)

" that entered Into force in 2006 seeks to promoté and enhance mutual trade and
economic cooperation among the member states, The SAARC Agreement on
Trade in Services (SATIS) has been in effect from November 2012,

To enhance éoﬁ“ﬁectivity in the region, the initiatives in the SAARC

framework include SAARC Regional Railways and Motor Vehicles Agreement,
These were proposed In 2014, but have not been concluded yet, A draft Regional
Alr Services Agreement is also under conslderation. s

———
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LOK SABHA SECRETARIAT
COMMITTEY, ON GOYERNMENT ASSURANCES BRANCH

MEMORANDUM No. 14

SLLDJ_e_gL_ Request for dropping of Assurance glven In reply to Starred Question No.
02 dated 03 February, 2020 (Supplementary by Smit. Jaekaur Meena,
M.P.,) regarding "Agreement with ADB"

LT

On 03 February, 2020, Smt. Jaskaur Meena, M.P., addressed a- Starred Questlon

" No. 02 to the Minister of Finance. The text of the Questlon along with the reply of the

Minister Is given in the Annexure,

2 During the discussion, Smt. Jaskaur Meena, M.P. raised the following

Supplementary Question o the Minister of Home Affairs:-

“Today, $0 much guava is being produced in Rajasthan, but no processing unit
has been instalied for It. . . (Interruption) Without the processing unit, the crops
of farmers are wasted, they get very Jow prices. ... (Interruptlon)

I ‘would like to ask the Honorable Finance Mlnlster through you whether the
farmers have any financial assistance for putting a processing unlt there. ...
(Interruption) If so, please tell me that,

‘ 3. - In reply, the Minister of State in the Mjnistry of Finance stated as follows:-

Y Ra;asthan also-has such a demand then it Wl" be ltept with the
Cconcerned Mlmstry

- 4, Thie above reply was treated as an Aé‘surénce by the Committee and required to

be Implemented by the Ministry of Finance (Department of Economic Affairs) within
three months from the date of the reply but {he Assurance is yet to be implemented.

5. In this regard,__tl]e‘Ministry of Fln_anee (Department of Economic Affalrs) vide

0.M. No. 8/1/20204ADB~1 dated 15 October, 2020 have stated as under:

"As per ‘the recorcls of this Ministry, no project propoewl seeklng external
asslstance from ADB for setting up processing unit for guava or related to Food
Processing Sector has been recelved elther from the Government of Ratasthan or
from the Minlstry of Food Processing Industries, Gol during the period from 2019
[le.,, during 1 year preceding the date on which the Partlament Questlon was

answered (03.02.2020) to till date]. As such, no request from the Government of

&0
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Rajasthan regarding external assistance from ADB related to Food Processing,
Sector is pending with DEA. i)

It would be relevant to mention here that as per Allocation of Business Rules,
1961, the Department of Economic Affairs (DEA) in the Ministry of Finance Is the
nodal Department to channelize the Externally Aided Projects (EAPs) financed
through Multilateral and Bilateral lenders to the Central Government Ministries/
Departments, State Governments and Central Public Sector Erterprises (CPSE),

- The quantum of external assistance that India can take from the multilateral
agencies Is limited. Hence, DEA needs to be judicious in selecting projects for
~ external assistahce. When external loan proposals are submitted to the DEA, a

Screening Committee for Externally Aided Projects examines them in consultation
with NITI Aayog and the Lina Ministry concerned, :

The meetings of the Screening Committee are held once, evary month., The

screening Committee evaluates the proposals on various parameters, ke

humber of loan proposals from- the  particular State that are already In the

- pipeling; number of on-golng loan projects in that State and performance of

these projects (in terms of loah amount disbursed); 'finance plus elements’ in the

project proposal (l.e, how the project envisages introducing international best

practices and applying new and innovative technologies); comments/ no

objection from NITI Aayog and the line Ministry. The Screening Committee

- evaluates various proposals received from across the country, rationally and
transparently, keeping in view /nter-affa the following aspects: ’

(e‘

a. The available resource envelop;

b. Proposals conformity with the strategy In concerned sectors; _

C. Proposal's conformity with the Finance-plus dreular and counterpart Funding
clrcular of the Department of Economic Affairs;

d. Comments of the Sectoral Line Ministry and other Ministries/ Departments
concerned; '

e. Recommendations of NITI Aayog

Since the demand of external assistance always remain on higher side, as

- compared to the availability of funds, the distribution of the external assistance is

always done judiciously, keeping in view the priorities of the Central Government
and the State Governments and In conformity with the programmes of tha
funding agencies. .

In view of the above, it may be observed that no request from Government of
Rajasthan or from the Ministry of Food Processing Industries, Gol seeking
external assistance from ADB to establish guava processing unit in Rajasthan or
any other project proposal related to Food Processing Industries in Rajasthan has
been received . by "DEA. Infact, DEA has not received any proposal from
Government of Rajasthan or Ministry of Food Processing Industries seeking
financing from ADB for setting up processing: unit for guava or related to Food
Processing Sector during 2019-2020 {(about 1 year prior to the Parfiatnent

6



Question was answered to till date). If nothing is pending - W|th DEA the
Assurance about its disposal is not tenable, "

6, In view of the above, the Ministry, WILh the approval of the Minlster of State for
“Finance and Corporate Affairs, have requested the Committee to drop the Assurance.

The Committes may consider,

New Delh

Dated: 25]1t]2s20
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Annexing
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| GOVERNMENT OF INDIA
- MINISTRY OF FINANCE
| DEPARTMENT OF ECONOMIC AFFAIRS

LOX SABAA
STARRED QUESTION NO. 2
TO B ANSWERED ON 3 FLBRUARY, 2020°

' , o AGREEMENT WYTH ADB
%9, 1 SHRIMATLJ ASKAUR MEENA
SHIRY NIHAL CHARD

Wil the Minister o FEINANCE be pleased 1o state:
(a) whether the Government has signed an agreement with the Asian Deve\-oﬁment Bank {ADB) 10
" gtrengthen/expand some qectors throughont the gountry;

(b if s0, the details thereof including the amount of funds sanctioned in this regard:

(¢} the number and- details of the sectors which are likely fo be strengthened/expanded under the said
agrociment along with the Qtates/districts/cities throughout the country which are likely to be included
thoreunder; '

(d) the detnils of the targets fixed the under tho agrecment, seetor and State-wise; and

{¢) whether the Goverament has includled Rajasthan under the snid apreement and if so, the pumber and
. details of the districts in Rajasthan to be covered thercunder and if not, the reasons therefor?




ANSWER
MINISTRY OF FINANCE
(SMT. NIRMALA SITHARAMAN)
(a) to (e): A Statement {s laid on the Table of the House,

LR

STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED QUESTION NO. 2 FOR
ANSWER ON 3™ FEBRUARY, 2020 REGARDING “AGREEMENT WITH ASIAN DEVELOPMENT
BANK (ADB)” BY SURIMATI JASKAUR MEENA AND SHRI. NIGAL CHAND, HON’BLE
MEMBERS OF PARLIAMENT i : -

() Government of India has not signed any Agreement with Asian Development Bank (ADB) 10

strengthen/expand any particular sector throughout ile country.

(b) to (e) o In view of (a) above, the question does not arise. As per the extant procedure established by
Government of India for a?ailiﬁg financial assistance from Multilateral Dc'velopmem Banks (MDBs) including
ADB, the proposals received from State Goverpments or Central Ministries/Dopartments wre examined by lll'lc
Screening Comnlittee of Department of Economic Affairs (DEA). After a project proposal is posed by DEA 1o
the ADB, it goes through a preparation phase, Once a particular project is approved by ADB, the legal
agresment for the same is signed between Government olf India and ADB (and a projLect agreemien! belween lhe
Slate Govcrnménl concerned aﬁd ADB in case of 4 :Statc sector projcct); No pan-sector Agreement is signed by
.C'iuvermnent of India with ADB, —

ek ol e
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LOK SABHA SECRETARIAT /9% il X
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
i ‘ MEMORANDUM No. 11

Subject: Request for droppling of Assurance given In reply to Unstarred |
Question No. 2014 dated 03.03.2020 regarding "Investlgatzen
into Pulwama Terror Attack”.

&

uuuuu

On 03 March, 2020, Shri Manish Tewat|, M‘P addressed an Unstarred
Question No. 2014 to the Minister of Home Affalrs, The text of the Question
alongwith the reply of the Minister is as given in the Annexure,

2. The reply to the Question was treated as Assurance by the Committea
and required to be implemented by the Ministry of Home Affairs within three
months from the date of reply but the Assurance Is yet to be implemented.

3, In this regard, the Ministry of Home Affalrs vide O.M. F. No.
13012/03/2020/NIA dated 25 June, 2020 have stated as under:~

‘While Indlcating the status of “Investigation into Pulwama Terror

“Attack”, 1t had, Inter-alla, been stated that “the case Is under

investlgation at present” which has been treated as Assurance. “Since,

case Is under active investigation and may take more time in view of the

: . several angles. Therefore, 'it 1s requested t that the approval of the
/Z\C) /D/%‘ 3 Committee on Government Assurances may be ‘ZEO drop the Assurance."

4. ~In Vlew of the above, the Ministry, with the approval of the Minister of

State In the Ministry of Home Aff a|rs have requested the Committee to drop
the Assurance :

The Committee may consider,
Dated:- 2.5|1|2020
New Delhi |
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é | Annexure-

|
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 2014

TO BE ANSWERED ON THE 03™ MARCH, 2020/ PHALGUNA 13, 1941 (SAKA)

INVESTIGATION INTO PULWAMA TERROR ATTACK

2014,  SHRI MANISH TEWARK:
Will the Minister of HOME AFFAIRS he pleased to state

(a) the status of the Investigation Into the Pulwama terror attack on 14th
February, 2019 ;

(h) whether the National Investigation Agency has flled a chargesheet in
this regard and if not, the reasons therefor;

(e¢) whether all the barpetrators of the said attack have been neutralized, if
50, the names of the alleged attackers and the dates on which they were

neutralized and the police/paramilitary/military force responsible for the
same; " =F

(d) whether Investigations have revealed the source of the explosives used
In the attacl :

(e) the agency/instrumentality/individual In Palistan which masterminded
the said attacl; -

(f) whether the Investigation agency has heen able to plece together the
chain of events, circumstances and conspiracy leading upto the attack
and if so, the details thereof; and i : :

(g) whether a recently arrested DSP of the J&K police was In any manner
conngcted with either the Pulwama attack or the attack on the Indian
Parliament In December 2001 and If so, the details thereof?

ANSWER

MINISTER OF STATE IN THE Mlmsfm* OF HOME AFFAIRS
(SHRI G. KISHAN REDDY) :

I
i

&5



2 |
7 LS.45.0,N0,2014 FOR 03,03.2020

(a) to (g) National Investigation Agency (NIA) registered a case on

20.02,2019 with . respect to attack on Gonvo'y of CRPF pérsunne[ at

Pulwama, Jammu & Kashmir, Investigations by NIA have revealed linkage

of the terrorist module of the proscribed terrorist organization

Jaish-e-Mohammed, which was responsible and execution of this attacl,

The case is under investigation at present.

L

I'—‘..
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LOK SABHA SECRETARIAT |
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No, {8

Subject: Request for dropping of Assurances glven In replies to:-

(h  Unstarred Questlon No. 614 dated 25 Fehruary, 2010 reqardlng “(‘hange In
_ the Name of High Court.” (Annexure-I). _

(i)  Unstarred Question No. 1178 dated 03 March 2011 reqardmg “Bombay High
Court.” (Annexure—II) '

“(lify  Unstarred Queshon No, 3635 dated 15 December, 2011 regarding “Change

in the Name of Bombay High Court.,” (Annexure-III),

(lv)  Unstarred Questlon No. 3601 dated 26 Aprll, 2012 regarding “Chanqe In the

Name of Bombay High Court.” (Annexure IV).

(v) | Unstarred Question No. 2585 dated 28 July, 2014 regarding “Nomenclature |
“of Bombay High Court (Annexure-v).,

(vi) Unstarred Question No. 2536 dated 12 March, 2015 regarding “*Name of
High Court.” (AnnexureNI).,

(vil) Unstarred Question No, 1848 dated 10 December, 2015 regardmg
“"Renaming of High Courts.” (Annexuro»VII)

(vill) Unstarred Question No. 1963 dated 05 May, 2016 regarding “Renaming of

High Courts.” (Annexure-VILI).

| (ix)  Unstarred Question No, 3246 dated 22 M'H‘Ch 2017 regardmg "Renaming of

High Courts.” (Annexure-IX).

———

| The above mentioned Queetions were asked by various M,Ps, to thel Minister _
of Law and Justice, The contents of the Questions along with the replies of the
M1n|ster are as glven In Annexures I to IX, .
2. The replies to the Questions were treated as Assurances and required to be
Implemented by the Ministry of Law and Justice (Departmenf of Justice) within



G2

three months from the date of the reply but the Assurances are yet to be
implemented. | ' | S
3. The Ministry of Law and Justice vide O.M. No. K-15018/3/2010-US.I  dated

39 November, 2016 had requested to drop the Assurance mentioned at Sl No. (1)
to (vi) above on the following grounds:~ '

4,
on 11,
6

“That the High Courts (Alteration of Names) Bill, 2016 enabling the
changing the names of the High Courts of Bombay, Calcutta and Madras into
the High Courts of Mumbai, Kolkata and Chennai respectively has been
Introduced In the Lok Sabha on 19.07.2016. However, it is proposed to
withdraw the Bill as the State Government of Tamil Nadu has now
requested to change the name of the ‘High Court of Madras’ as the High
Court of Tamil Nadu, With~ drawal of the High Courts ( Alteration of Names)
Bill, 2016 and drafting of a fresh Bill will require further consuitation with .
various stake holders. No time frame can be fixed for finalization of the Bill
and its introduction in the Parliament. Further, the Rajya Sabha Secrefariat
in similar Assurances glven in replies to Rajya Sabha 5Q No. 75 dated
29,04,2016 and Rajya Sabha USQ No. 1538 dated 06.05.2016 has intimated
that It has been decided “not to treat the replies to the Question under
raference Assurance” vide thelr OM dated 25 July, 2016 and 8" August,
2016 respectively." !

The above request was not acceded to by the Committee at their sitting held
11.2019.
However the Ministry of Law and Justice vide .M. No. K-15018/03/2010-

USs-1 dated 24 July, 2020 have stated as under:~

“The High Courts (Altaration of Names) Bill, 2016 enabiing the changing the
names of the High Courts of Bombay, Calcutta and Madras Into the High
Courts of Mumbai, Kolkata and Chennai respectively has been introduced in
the Lok Sabha on 19.07.2016. Subsequently after introduction of Bill, the
State Government of Tamil Nadu had requested to change the name of the
*High Court of Madras’ as the High Court of Tamil Nadu’, High Court of
Calcutta has also not agreed for revised nomenclature. The High Court of
Madras has also informed that keeping in view of traditions of maintaining

“the name of Chartered High Courts it would not be appropriate to alter the

name of High Court of Madras. The Central Government had tried to resolve
the Issue by consulting all stake. holders. Due to difference in views of stake -

N holders, the Central Government has not been able to finalise the matter,

This Department has consistently made every efforts to fulflll above.
Assurances and has been engaging itself to finalise the matter, Meanwhile, a
Writ Petition(C) No. 401/2020 has been filed in Supreme Court of India for

)



At f

W

4.,

change in the name of High Court of Bombay as High Court of Maharashtra.
In this WP, Petitloner has been requested that the name of High Court needs
to bhe after the name of State In which High Courts are located and to
maintain the uniformity and the name of High Court of Bormbay may be
revised as High Court of Maharashtra. Petitioner has also requested that the
name of other High Courts may also be changed as per the name of State in
which they are located. At present, the matter is subjudice in the Supreme
Court of India, Inspite of best efforts, Department Is not able to fulfill these
Assurances. The matter s at prasent subjudice and no deflnite time could be
given to the outcome and finality of the matter.”

I

In view of the above, the Minlstry, with the approval of Minister of Law and

Justice, have requested the Committes ta drop all the above mentioned nine

Assurances,

The Committee rhay re-consider.

DaTED - 25|n|2e2s

NEW DELHT,
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Ahnextyye—T
GOVERNMFNT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF U %TICE

kN . ENS’MRRJED @UESTI@N NO.614

TO Bl ANSWERIED @N 25.02.2010

Change in ﬁ'ﬁae Name mi' High Cowrg
G4, SHORT A VENI KATA RaMI REDDY

Will the Minister of ]LAW AND MISTT[CIE be pleased to state;

(ay whefhex Government is cnnmdeung any proposal to change the

names of some High Courts’ following new nomenclatures of the
citias where they | are located; .

b
i

“(b) if 90 thu, details thereofs and l

(c) the setion taleen by the Government thereon?

ANSWIER
MINISTIER OF LAW AND JUSTICE
(JD)ln, M. VIERR A]P’!PA M@]ILY)

() - Yes, Sir.

(b} & {23 . The proposals cf change of names of the

‘Bombay High Coust? as the
‘Mombai Vigh Courl’, the <

aleutta High Lourt” us the “Kolkata High
Cowrt’, L “Craunhat High Court’ ag the " ‘Guwahati High Court’ and the
‘Madrag High Comt’ ag the *Chennai High Court® {g under consideratioy

of'the Government, '
WW
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MINISTRY OF LAWY AND JUSTICE
DEPARTMENT OF JUSTICE

_ LOKSABHA
UNSTARRED QUESTION NO.1178

TO BE ANSWERED ON 03.03.2011 -

Bombay }HIngEn Court

M"?i%. SJHIR]I CE’HANH‘BIRAHKANT H{HMRI[E:

Will the Minister of LAW AND JUSTICE be plensed to state:
()

whether there is any proposal: from the State Government of
"Maharashira for changing the neme of Hi

gh Court, Bombay 1o
ngh Court, Mumbai; __

(b) .if so, the details thereof: and

{c) the steps taleen by the Government in this regard? -

ANSWER
MINISTER OF LAYW AND JUSTICE,
(Dr. M, VJTJE]MJP‘PA MOTLY)

() to {¢) The Guvcmment oI' Maharashira has sent a proposal for changmg the name )
of the. ‘Bombay High Comt’ ag lhe ‘Mumbal High "Court’ which s undey /
consideration of the Govcrumcnt J

I

Atheruré- 1} |






! - ) A next ~ N
. , GOVERNMENT OF INDIA o fmeetive - fi
. WMINISTRY OF L AW aAND JUSTICE S
RS . DEPARTMENT OF JusTICE
g LOK SABHA |

UNSTARRED QUESTION NO. 3335 -

TO BE ANSWERED ON THURSDAY, Thg 45 Decarmber, 2011

Change in the Name of Bombay High Court
3635, SHRI MANIKRAO M. GAVIT:
Wil the Minlstar of LAV, AN JUSTICE be pleased to state:

~ (8) whether the Borbay High Court In Maharae

. the Union Government saeNing gpproval to
- High Court ‘ "

htra has sent many letters to
changes its hame o Mumbaj
(0} ¥ 80, the details of the action taken theredﬁ 8o -fap

(¢} whether the Government Proposes to send s approval to the Stote
' Government in this ragard: ' ' :
(d)if 80, the details thereof: ang

(8} if mot, the reasons therefor?

ANSWER

MINISTER OF LAW AND JusTICE
. (BHRI SALMAN KHURSHID)
(@)to {a): Tha Govammant of Maharashira hag sénf 8

proposal for changing
- the name of the Bombay High Court' ag the 'Mumbal_tl.[gh_g_gl_.l_[l; which (s
tinder consideration of the Government. -

7S






GOVERNMENT OF INDIA

RE  MIMSTRY OF LAW AND JUSTICE - A=
= DEPARTMENT OF JUSTICE |
LOK SABHA

UNSTARRED QUESTION NO.3601
TO BE ANSWERED ON 26.04.2042

Changing the Name of Bombay High E:mn_ﬂs

3601, SHRH SURESH ICALMADI:
SHIRI WAK@HAURE BHAUSAHEB RAJARAM

Will the Minister of LAW AND JUSTICE be pleased fo state:

(a) the detalls and the status of the proposal of Maharashtra Government to
change the name of High Court of Judicature at Bombay' as ‘High Court

of Judicature at Mumbai' which is being continuously passed by the State
Government since December, 2008;

(b) the reasons for such inordinate pendency of their bmposa!; and

(¢) the time by which the nomencleture of this High Court is likely to be
changed and the appropriate Bill lilely to be introduced in the Parliament?

: ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI SALMAN KHURSHID)

(@) to (c): The Government of Maharashtra has sent a proposal for changmg tha.
el

» T e e
narhe of ‘Bombay High Court' as the “Mumbai High Court' which is under
~ consideration of tha Gavernment,

e ————— e

——
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R . BOVERNMENT OF INDIA
- MINISTRY OF LAW 8 JuSTICE
. | DEPARTMENT OF JUSTICE -

o
S

LOK SABHA
UNSTARRED QUESTION NO, 2585

TO BE ANSWERED ON MONDAY THE 28,07.2014
Nomenslature of Bombay High Court

72588, SHRI SADASHIV LLOKHANDE:

Will the Minister of LAVY AND JUSTICE be pleaged to state :

| (&) whether the Government has racesive
of Maharashira regarding renaming
High Court; ) =

d any probosal from the Government _
of Bombay High Court as Mumbai

(b) If 80, the detaile thergof
(¢) the present status of the'said proposal; and

(d) the time by which fhe said proposal ls i

kelly to be finallsed along with the
reasons for delay?

. ANSWER =

 TINISTER OF LAVY AND JUSTICE AND COMMUNIGATIONS &
INFORMATION TECHNOLOGY

) ot

(SHRI RAVI SHANKAR PRASAD)

(8) to (d): The Government of Maharashtra in 2008, conveyed no objection to the

klk proposal for changing the name of ‘Bombay High Court!
- The proposal has besn considered together with similar cases pertaining to changing
the names of'High Courts of Madras and Calautta, Tb_e proces%inuoluas. consultation
with all the stake holders such as the concerned State Government and High C,qu;,t.ft )
l aiscf Involves examih”MMcons :

titutional provisions for changlng
the name of a High Court, e .- R )

B
i1 e e

as the "Mumbal High Court"

ke
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
. DEPARTMENT OF | USTICR

LOK SAB¥A
UNST&R}RED QUESTION NO.2536

TO BE ANSWERED o THURSDAY, T 12032015

. _NemeofHigy Court
2536. DR. KIRIT 8OMALY A oo

by if'so, the details thereof along wih action talcen thereon; angd

tive proposa) wiiy be passed ang 1ame of High Coury of Bombay

(e} by when the 'legisla

will be changeq 88 High Couyrt of Mumbaj?

ANSWER -
MINISTER OF y.4w AND JUSTYCR
(SHRI v, SADANAND A mwm)

: . "3
changing tha name of ‘Bombay High Courp’ g4 ‘Mumba Hiph /
..... -H“...___,Mﬁb_m.._mww""“""—“ -'-""'”"—““"’“'“'“*-v-..,.\--__n,.,_.....-. e w e r— s ey
Court’ iy undey consideration of the Centra} Goveramen,

Rt TR . . w R M g . //
i A ' B -
b 1 [
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C‘OVI"RNI\/ [ENT OF INDIA
MINISTRY OF LAW AND TUSTICE
DEPAR [MENT OF JUSTICE

LOII{ SABHA
UNSTARRED QUESTION NO.1848

TO BE A %WERED‘ ON THURSDAY, THE 10,12, 2015

Renaming of Hj gh Courts

1848, SHRI ASHWINI KUMAR:

Will the Ministe~ of LAW AND J UST]IC]E be pleased to state:

{a) whether the Government Proposes 1o rename various High Courts in view of the changs
in the name of their respaclive cities; ‘

(b) if 50, the details and the pLE.JPntStatL!b thereof, couu/ state/UT-wise: and

{¢) the details of proposals receivad fiom various State Governments in this regard along
with the action taken by the Uwﬂnmenl thereon, State/UT-wige?

ANSWER
MIMISTER OF LAW AND JUSTICR
(SHRID.V. SADANANDA GOWDA)

(a) to (o) The utate Governments of Maharash'lra Tamll Nadu and West Bengal have
sent the proposals for changing the name of ‘Bomhay High Court' as ‘Mumbai High
Court, ‘Madras High Court as Chennm High Court* and Cﬂicutta High Court’ ag

‘Kolkata High' Caurt rasper‘tively [f—’\ syitable Ieglqlatmn 10 cansader such requests (g

Ty |y

Under consideraﬁon of the Gevernmen't

] — e g e ¥
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

. LOK SABHA
. UNSTARRED QUESTION NO,1963

TQ'BE ANSWERED ON THURSDAY, THE 05.06.2015
Renaming of High Courts

11663, SHRI ASHOK MAHADECRAG NETE:

Will the Minister of LAWY AND JUSTICE be pleased to state:

(a) " whether .the Government has ta'kén émy decision on the proposals for

changing the name of certain High (‘ourts in the country includmg Bombay Huqh
Court; and

- !

. (b) if 50, the details and the prasant status thereof?

ANSWER
MINISTER OF LAW AND JUSTICE
(SHRI D.V. SADANANDA GOWDA)

B

(a) and (b): The State Government of Maharashtra and Tamil Nadu have requested
far chianging in the name of “'Bombay High Court” as "Mumbai High Coudt’  and
- "Madras High Court’ as “Chennai High Court” respectively. These High Courts were

establishad under the Indian High Gourts Ac{ 1861 and were named atler the citias

where the courts wers located, Bohh the cliles of Bombay and Madras have since
" ‘been renamad as Mumbal and Chennal raspectwelyWigh Courts

ik

: go
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DEPARITMENT OF JUSTICE

GOVERNMENT OF INDIA .
MINISTRY OF LAW AND JUSTICE

. " LOKSABHA
| UNSTARRED QUESTION NO.3246 .
TO BE ANSWERED ON WEDNISDAY, THE 22.03.2017

Remamﬁmg of High Court

3246, PROF: RAVINDRA VISHWANATH GAIKWA.D

Will the Minister of LAW AND JUSTICE, be pleased fo state:

(a) whether the Government has received proposat from the Governme

renaming the Bombay High Court to Munibaj High Court;

Annexyyoe - I8
A

li

nt of Mahqrashtra about

(_ by if so, the time by which the said proposal is -lilce'ljf to be approved; and

() the reasons for delaying the proposal?

ANSWER

Mindstor of State for Law and Justice and Elecf_rn*mmﬁcés and Information Technology,

(SHRI P

() : Yes, Madam,

(b} &(c) : The High Courts (Alteration of
the High Courts of Bombay, Caleutts and Madras inte the [Migh
Chenrial, respectively has been introduced in fhe Lok Sabha o
Government of Tamil Nadu has requested to change the name

High Court of Tamil Nadu, The High

J. CHAUDHARY)

Court of Caleutta has &

nomenelature, The Central Government has agmin sought vie

ames) Bill, 2016 enabling the changing the names of -
Courty of Mumbai, Kolkata and
n 19,07.2018, However, the State
of the High Court of Madras ag the

lso not agreed for tevised

Bpproval oF the BT

ws_from concerned State [ _

*Governments and respective Hi gh Courts for finglising fresh Bill. Ko fime frame oan be Ti¥edTor™
. ; ‘ Rl :

*h






& | . LOKSABHA SECRETARIAT
‘ COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

;G:.:.ﬁ;;;f; | " MEMORANDUM No. &2 ,:9/;%4,;/& ~ 7L

Subject: Request for .dropping of Assurance given in reply to Unstarred
Question No. 474 dated 06.02.2019 regarding “Operationallsation
of GSLY".

On 06 February, 2019, Shri Pratyusha Rajeshwarl Singh, M.P,, addressed
an Unstarred Question No, 474 to the Prime Minlstar, The text of the Quastion
along with the reply of the Minister Is as glven In the Annexure,

5 The reply to the Question was ireated as an Assurance by the
Committea and regulred to be Implemented by the Department of Space
within three months from the date of the reply but the Assuranca Is yet to be
implemented, '

5 i this regard, the Department of Space vide Q.M.No.DS_5-
- 17014/30/2020-Sec_5-DOS dated 16 June, 2020 have stated as under:-

“No commercial launch service contract for GSLY is signed il date,
Currently, the GSLV capacity Is used to meet ISRO's requirements. When
spare capacity ls available on GSLY, International customers will be
contacted for providing faunch services o G5LY on commercial basis, As
of now no spare capacity is anticipated til March 2025."

4, - In view of the above, the Ministry, with the approval of the Minister of
State (PMO) have requested the Commiltee to drop the Assurance.

The Committee may considar.

. Darepi 2850 fes2e
New DELHI
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474,
(a)
(b)

(o) -

- ()

(a)
)

A hfexure.

GOVERKNMENT OF INDIA
DEPARTMENT OF SPAGE
LOK SABHA
UNSTARRED QUESTION WO.474

TO BE AMSWERED GN WEDNE&HBAY, FEBRUARY 06, 2019

@E"ENATH@NAL&SAW@N OF GSLY
Wil th_a PRIME MINISTER Ilm p!eaa@d o states
M‘neth&r ’(clﬁua Guvemmewfni ‘héazs falken steps to expedite
nu:aeu'aﬂ@rml-ﬂﬁmg of the @éwmtﬁ@umw Satellite Launch Vellele
(@SLV) by rectifying the snags noticed in earlier lauwnches;
it so, the demﬂﬂs thersofy

whether the Govermment has any plans to v uﬂ:ﬂlus@u the GSLY ﬁ’mr
commercial space Iaumh@ss, anma:ﬂ

if so, the details thercof and the steps {talen lbﬁy e
ﬁ@vemuﬁent in this regard?

ANSWER

MIKISTER OF STATE IN THE MINISTRY OF PERSONNEL, PG &

PENSIONS AND IN THE PRIME MINISTER'S OFFICE
(DR JITENDRA SINGH):

Yaes, Madan.

Indian 8pace Research @rganﬁm‘tmw (ISRO) has earried out Lh@
tha resutﬁfiamﬂnnag modlfications reﬁuwﬁ ﬁmmmwemaniﬁa i ﬂ:km
Geostationary Satellite Launeh Veh @‘“II@ (GSLV), based on fﬂlmta)

recommendations made E&;y the fallure analysls c@mmnﬁ:ﬁ@em

These Include change of hearing Eﬂ@wsﬂnﬁg materialy, revislon of -

35



tolerances and seal clearances of Fuel Booster Turbo Pump of
Cryogenic Engine, redesign of the. Cryogenic Stage Lower
shroud, revision of c:onnex:tor‘mnunting sch'eme, Mre tulinel
configuration and{_independeht ingpection & quality checks for
all critical components and sub-assemblies. Subsequently,
GSLV-D5 . with indigenous cryugenic:' st:}ge was successfully
launched on 05%January 2014 from Satish Phawan Space
Centre, Sriharikota. After this flight, GSLV with indigenous
cryogenic upper stage demonstrated its reliability through five

more conseculively successful launches {ilf date.

(¢) - Yes, Madam.

(<h) Antrix  Gorporation  Limited, the ..Ef’mmﬂﬁiﬁ[___ armi of the
m -
Department of Space, is exploring the pessibility_of clinghing
<~-;--'-“""'wmm7'""hm.._._ .._,..-.w—-""“""""_' o

st

e,
e

sommercial launch __service copntract using Gem;ta'tiun_aly
\Ciy__Serviee ]

'.,—”/ N
Satellite Launch Vehicle (GSLV).

T -
R

Wk
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LOK SABHA SECRETARIAT  /F2bnlir = X7
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH-
MEMORANDUM No. 28,

| Subject: Request for dropping_of Assurances given in renlies to:=

(1) Unstarred Question No; 3979 dated 13 August, 2015 regarding “Land
Scam,” (Annﬁxure 1), _

() Unstarred Question No, 1189 daLed 03 Ma:ch, 2016 regarding “Lancl
Scam in NTC {Ann xure-TI)

(i) ~"Unstarred Question No, 1850 dated 27 1y, 2[}]7 reqardmg “Land Scam'
in NTC." (Annexure—III)

The above mentioned Questions were asked by various MPs to the Ministér of
Textiles. The contents of the Questions along with the replies of the Ministers are as given In
Annexures (I - TI).

2. The replies to the Questions were treated as Assurances by the Committee’ and
.req'ufred to be Implemented by the Ministryf within three months of the date of the reply but
' the Assurances are vet to be implemented. '

-3 The Ministry of Textlles wde CM {“ No. 1/25/2015 -NTC dated 05 September 2016
had requested to drop the Assurance at Sl No (i) on the following grounds -

“Reply is not a promise but is a factu’,al piece of information.”

4, The above request for dropping the Assurance at SL.No. (I) was considered hy the
Committee at their sitting held on 30 Ju'ne, 2017 and it was decided not to drop the -
 Assurance as the Commlittee did not agrée with the views of the Minlstry as it is for the

Committee to declde as to what constitutes an Assurance, The Committee accordingly
~ presented thélr Seventy-Second Report(16th Lok Sabha) an 04 January, 2018 and stressed
upon the Minlstry to coordinate with Central Bureau of Investigation (CBI) and pursue the’

case vigorously for exped1t1ons complehon of CBI investigation and implementation of the
Assurance.

g5
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5, The Ministry of Textles vide OM F. No. 1/6/2016-NTC dated 05 September, 2016
had also requested to drop the Assurance at SLNo. (i) on the following groundst-  * ™

“That reply on (a) to (c) of Lok Sabha Unstarred Question No. 1189 'answe’r‘c—z'd on
03.03.2016 is not a promise but is a factual piece of [nformation.” :

6. The above req'uesl: for dropping iiwe Assurance at SLNo. (i) was. corsidered by 'the
Committee at their -sitting held on 11 Nbvember, 2019 and it was decided not to drop the
Assurance. The Committee accordingly [jr'esented their Second Report (17th Lok Sabha) on
12 March, 2020 and urged upon the Ministry to take concrete steps to enhance the lavel of
coordination with the CBI In pursuit of the abovementioned case and theléommittee be
‘apprised of the requisite information so, a$ to fulfil the Assurance. . | |

7. I—i‘c:nmaw—zl'f the Ministry of Textiies‘ vide OM No. 1/25/2015-NTC dated 17 luly, 2318
had again requested to drop the Assurance at SLNo. (i) on the following grounds:~ '

"Reply is not a proniise bul is a factual piece of information.”

8. THe above request for dropping the Assurance at StNo. (i) was again considered by
the Commmittee at their sitting held on 24 January, 2020 and it was decided not to drop the -
Assurance. The Committee accordingly p_resented their Twelfth Report {17th Lok Sabha) on |
23 September, 2020 and stressed upon{ the Ministry to enhance the lévei of ‘co-ordination
with CBI for speedy inﬂxe&iﬁation into the case. |

9. Howeverr,‘the Ministry of Textiles vide OM No. 1/6/2016-NTC/PSU dated 19 Qctober,
2020 have stated as under:- v '

| ;*The three Parliament Assurances: pertain to. various Cases registered for investigation
with CBI arising out of malpractices- in CPSU under this Ministry. Though the
irwestigation'of these cases is coﬁwpleted, the investigating agency i.e. CBI adopts its
own procedure in all such inquiries to take up the matter with appropriate level as per

5t



orovisions of various law, there is no role of the Minlstry further. All Investigation
* conducted under the scrutiny of the respective Sessions Courts and Government role

ceases thereafter.”

8. In view of the above, the Ministry with the-approval of the Minister of Textiles, hahve

" agaln requested the Committea to drop the'above mentioned three Assurances.

" The Committee may re-consider.

' NEw DELHI

DateD; 25| 11}2220
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“be pleased to statel

" (c) whether any

LOK SABHA T 4

UNSTARRED QUESTION NO.3979
TO BE ANSWERED ON 13.08.2013

LAND SCAM

3079, SHRT RAJESH RANJAN: -
SHRIMATI RANJEETRANJAN:
DR. KIRIT SOMAIYA:

Wil the Minister of TEXTILASTET AT

(a) whether F.LR, has been lodged inthe case of land scam worth Rs, 1700

crorein National Textile Corp otation Limited;

(b) if so, the details thereof along withthe qﬁantum of loss of exchequer due

tothis scam;

enquiry has beenconducted in this regard; and

(¢) if so, the details thereof and the actiontaken against the persons found

guilty inthe said land scam?

ANSWER
qF T A (TR g (4 Tty FAT THER)
MINISTER OF STATE (INDEPENDENT CHARGE)

' IN THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR)

(a):. Central Bureau of Investigation (CBI) has registered a case against few

individuuls in the matter of transfer of part of the land of Shree Madhusudan

Mills to M/s i1all & Anderson in terms of seitlement arrived by National Textile

Cofporatipn Limited.

_ (b)to (d): The matter is.under investigation of CBL /

R
T g
e

s
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LOK SABHA
UNSTARRED QUESTION No.1189
TO BE ANSWERED ON 03.03.2016

LAND SCAM INNTC

1189, SHRI KAUSHALENDRA KUMAR:

Will the Minister of TEXTILES & #HT

be pleased to state:

(a) whether FIR has been registered in the National Textile Corporation

land scam;

(b) if so, the details-thereof along with the progress made so far in this
regard; and | |

(¢)  the action taken against the persons found guilty in the said land seam?

ANSWER | S
T o AT (TFET 9AR) (o AT FAR I7En)
MINISTER OF STATE (INDEPENDENT CHARGE)

IN THE MINISTRY OF TEXTILES
. (SIIRI SANTOSH KUMAR GANGWAR)

(a):  Ceniral Bureau of Investigation (CBI) has registered a case against fow

individuals in the matter of transfer of part of the land of Shree Madhusudan
Mills to M/s, Hall & Anderson in terms of settlement arrived by National

' Textile Corporation Limited.

(b) & (¢):  The matter is under investigation of CBL / |

Akl
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. LOK SABHA
UNSTARRED QUESTION NO.1890
TO BE ANSWERED ON 27.07.2017
LAND SCAM IN NTC
1890, SHRI KAUSHALENDRA KUMAR:
Will the Misister of TEXTILES SE 31T

be pleased to state:

() whether the Government has filed an FIR 1egarthng Rs. 1700 crow

" {and scam in the National T extiles Corporation (NTC);

(b)  if 5o, the details thereof;
(c) the progress made in this regard so far; and
(@)  whether the culprits have been identified and if so, the details thereof?
IR
ANSWER |
e o HAl (4 3 )

MINISTER OF STATE FOR TEXTILES
~ (SHRIAJAY TAMTA)

() to (d): Central Bureau of Investigation (CBI) has registered 2 case

against few 111d1v1dua1v in the matter of transfer of p'uL of the land of Shree .

- Madhusudan Mﬂls to M/s. Hall & Anderson in terms of scttlement arrived by
. National Textile Corporation Limited. M’cm is unde1 investigation of
CBL ' ' -

ﬂ.: f ksl sk
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LOK SABHA SECRETARTAT
COMMITTEE ON GOVERNMENT ASSURANCES A
MEMORANDUM No, 24 S e - X

‘Subject: Request for dropping of Assurances aiven in replies to:-

() Unstarred Question No. 3683 dated 09'August, 2018 regarding “CBI
- Investigation on HHECIL” (Aninexure-T);

(i) Unstarred Question No. 3885 cated 09 August, 2018 regarding
“Outstanding Payments to Buillon Traderg® (Annexure-I1);

R (i) Unstarred Question No.: 1664 dated 20 December, 2018 regarding .
- - "Payments by HHEC" (Anriexure-IIT); .

E (v} Unstarred Question No. 3365 dated 12 July, 2019 regarding “Handicraft
and Handloom” (Annexuré-1v); - . _

(v) Unstarred Question No. 4444 dated 19 July, 201|9"rega'rclihg “Delayed -
Payments by HHEC” (Annexure-V); : .

(vl) Unstarred Question No. 928 dated 22 November, 2019 regarding “HHEC"
(Annexure-vI); :

(i) Unstarred ‘Question No.. 2069 dated 29 November, 2019 regarding
“Handicrafts and Handlooms Export Corporation of India” Limited”
(Annexure-VII); and ' '

(vil) Unstarred Question No. 2998 cated 06' December, 2019 regarding
"HHEC" (Annexure-VIII), | :

The above mentioned Questions were addressed by various M.Ps., to the

- Minister of Textiles. The contents of the Questions along with the replies of the Ministers are

as givet! in Annexures I and VIII, ]

2. The replles to the Questions were treated as Assurances and required to he

Implemented by the Ministry within three months of the date of the reply but the Assurances

are yet to be implemented.

3. In this regard, tha Ministry of Textles yide OM. No. 02/9/2018-PSU datect 21

© September, 2020 have stated as under:-

- “The earlier replies concern inquiry/investigation by CBI or other Police Authoritles.
The Investigating agency l.e. CBI adopts Its own procedure in all such inquiries such
as summoning and enforcing the attendance of any witness and examining him,
production of any document or other matertal ohject producible as evidence ete, It 15
a time consumable process and there would not be a fixed date/time period for

1
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et

completion/finalization of the investigation by CBL. Moreover once & cass is haiscled

over to CBI and the matter is put-under Investigation, there 15 no rolg of the Mintstry

further. Al investigations are conducted under the scrutiny of the respective Session
, Courts and Government role ceases thereafter.” a

4. In view of the above, the Ministry, with the a'pproval of the Minister of Textiles, have
requested the Committee to drop the above Assurances.

The Committee may conslder,
New DELHI |

DATED: 25 hl[D.a?.a
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LOK: SABHA
UNSTARRED QUESTION No.3683 , .
TO BE ANSWERED ON, 09.08,2018 Arnecnk ,ZZT

“CBY INVESTIGATION ON HHECIL”
9683, SHRT V, PANNEERSELVAM:

Will the Minister of TEXTILES T8 311 -
be pleased to state:

(o) -whether Central Bureau of Invcstigati!_on (CBI) has songht information from handicrafts

and Handloom Export Corporation of India Limited (HHECIL) regarding availing of
buyer’s credit and passing on of undue benefit of difference amount between interest
enrned on FDRs, and interest charged by foreign banks l‘or providing buyer’s 01ed1t in
respect of some bullion traders under investigation;

(by  if o, details thereol alongwith the name of such companies;
()  whether CBI has also directed HIIECIL to stop payments of those bullion traders hav'n:

comploted transaction with THECIL in the year 2014 and have noL indulged in auy
malpractice or violated any contmctual obligations; and

() if so, the details thereof and the reasons thesefor?

R
ANSWER.

JE S HA (a?rs—r*mam)

MINISTER OF STATE FOR TEXTILES
(SHRIAJAY TAMTA)

(2) & (b):  Yes, Madam, Central Bureau of Investigation (CBI) is investigating the buﬁioh
import case of Mis . Rdelweiss Commoditieq Ltd. (ECL) CBI has examined and sought
information from HHEC regardingavailing of buyer’s credit.The bullion patties whose payments
have been withheld by (HHEC) have followed fhe - process of imports as per agreements which are

identical fo the ag1 coment signed bctwccn ECL and HHEC, which is under mveqtz pation by CBI

(¢) & (d);  No responsc or direction has beor tcoewcd from CB1 to HHEC for stop payme. -
- ofbullion tradershaving completed teansaction with ITHECIL in the year 2014, The pdyment of

outstanding dues of bullion traders is contingent upon the final ontcome of the case under

investigation by CBL

i A sk e ek .
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LOK SABHA
UNSTARRED QUESTION No.3885

TO BE ANSWERED ON. 09.08.2018 3

“OUTSTANDING PAYMENTS TO BULLION TRADERS.”

3885, SHRI V.PANNEERSELVAM.: .

(b)

(0}
()

Will the Minister of TEXTILES @& Al
be pleased to state: - _ : .

&)

whether Handicrafts and Handloom Exports Corporation of India
Limited (HHECIL) has blocl{ecl/ withheld the long oulstanding
paymerts of bullion tr Et(lOlE: pending CBI investigation and if so, the
details thercof; ! :

whether HEECIL has also withheld cutstanding payments of bullion
{raders having unblemished trade records againgt whom there ave no

pending cases/investigations;;

_ if 8o, the reasons therefor;

whether CBI has given _'thei:r views on the withholding of payments of

such bullion traders and if so, the details thereof, and

the time by which the HHECIL will settle the long outstandmg dues of

bullion traders?

ANSWER
a@ T (B 3T T

MINISTER OF STATE FOR TEXTILES
(SHRI ATAY TAMTA) -

{a) to {c): Yes, Madam. An amount of Rs.12.45 crores including payable to

various bullion parties upto 31. 12.2017 has heen withheld by Handicrafts

and Handlooms Exports Cmpora.tlon of India Limited (HHEC) as Central

Bureau of Investigation (CBI) ig ihvestigating the bullion import case of M /s

Edelweiss Commodities Ltd. (ECL). The bullion parties whose payments

have been withheld by (HHEC) hfave followed the process of imports as pér :

‘agreements which are identical to the agreement signed between ECL and

HHEC, which is under investigation by CBI.

{d} & (e} No, Madam. No response has been received from CBI so far.The

'.—t-—\-—-._._.--—-—-—v-""_ ‘_-—*—'—'——»_________n______‘___.-—‘
payrent of outstanding dues of bullion traders is contingent upon the ﬁnal

mﬁcome of“ch—*‘am by CBI.

—— T
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LUK SABHA e
UNSTARRED QUESTION No.1664 - Pinexyare - |

TO BE ANSWERED ON 20.12,2018

“PAYMENTS BY HHEC"

1664, SHRIV, PANNEERSELVAM:

Will the Minister of TEXTILES ER::':T Y
be pleased to state:

(a) whether the Handloom and I-Iandlcrafts Fxport Corporatmn of India .

Limited (HHEC) have confirmed the audited balance payments of some
small bullion parties; : :

'(b) if so, the detalls in this regard a.sf’ or1 31st October, 2016;

() whether IHEC have informed bullion parties that their payments are

contingent upon the outcome of CBI Investigation of some other bulllon
- parties; -

(d) if so, the reasons therefor when there are no allegation of -corrmption -
being investigated by the CBI; anc'i. '

{e) whether HHEC have sought thc comment of CBI and if so, the .
regponse of CBI theraof?

EIES
ANSWER,
Caer Yo wAr (A Jrery e

MINISTER OF STATE FOR TEXTILES
; " (SHRI AJAY TAMTA)
(a)t Yes, Madam, Handloom and Headicrafts Export Corporation of India

Limited (HHEC) have confirmed the audited bahme payments of some small
bullmn parties,

(b}: As per records, fotal amounts of Rs, 12.45 Crores Is payable to
10 bullion parties as on 31,10,2016. Payment is payahble subject to final .
outcome of identical agreement case for which CBI 1nvestmg is going o1, f

1

{e) & {d}: Yes, Madam Central Bureau of Investigation (CBI) is me:stlgatmg

the bullion import case of M/s Edelweiss Commeodities Ltd, (ECLLCBI has

examined and sought information from Handicrafts and Handlooms Export

Corporation of India Limited (HHREC) regarding availing of buyer's credit.. The
‘bullion parties whose payments have been withheld by (HHREC) have.
followed. the process of imports as per agreements which are identical to the
agreement signed between ECL and HHDC which is under 1nvest1gatmn by /

CBL 3

neiremem s sre]

T —— L

{e): Yes, Madam. HHEC has sought views of CBI with regard to
w1thhold1ng payment of the bullion parties other than M/s BEdelweiss
Commuodities Ltd. (ECL). But no response has been received from CBI.

hed KRAKES CiS



o LOK SABHA | nexuye~ i/ .
UNSTARRED QUESTION NO. 3365 e
TO BE ANSWERED ON 12.07.2019 :

“HANDICRAFT AND HANDLOOM”

9365, SHRI P.K. KUNHALIKUTTY:

Will the Minister of THXTILES TEH FaIT
be pleased to state: |

a) whether Central Bureau of Investigation(CBI) is luvestigating cases of corruption
against firms who have entered into agreements for import of bullion with
Handicrafts and Handloom Exports Corporation of India Limited (HHEC) under
the Ministry of Teéxtiles ; i

1) if so, the status of these cases and reasons for not filing chargesheets even after
a period of four years of investigation; -

¢) whether, HHEC have asked the views /clarification from CBI with regard t
settlement of dues of bullion parties where there is no cases or enquirt i
pending; and '

d) if so, complete details of Views /clarifications gi&en to HHEC by the CBI? -

G
- ANSWER
aed e (ferdlt TR S i)

MINISTER OF TEXTILES
(SMT. SMRITI ZUBIN IRANI)

+ l!'-.

(a) & {b): Yes, Sir. CBl has registered two cases relating to Bullion busar:.8
transaction of Handicrafts and Handlooms Exports Corporation of India Limited
(MHEC). The first case is against un- known officials of HHEC and against the
ndelwelss Commodities Sexvices Ltd.{BCSL). The case has not been concluded as yet
"The second case.is.against M/s Aaryavart Commodities Pvt. Ltd. {ACPL), in which
chargesheet has been filed by CBIL on 29.12.2017 and presently, this matter is sub-

judice, _ :

(e} & {d)  Handicrafts and Handlooms Exports Corporation of India Limited (HHEC){
has sought clarification from CBI with regard to withheld payment of bullion parties
other than M/s, Bdelweiss Commodities Lid, (ECSL) with whom HHEC has idenfiyaf
agreement as slgaed with ECSL. The CBI has beet requested to clarify whether HEEL
can release the payment of other bullion parties with whom HHEC has gimfiay
transactions. The response is still awaited from CBL

T s
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LOK SABHA
2 UNSTARRED QUESTION NO, 4444
TO BE ANSWERED ON 19,07.2019

“DELAYED PAYMENTS BY HHEC"

4444, SHRIP.K, KUNHALIKUTTY:

Wil the Minister of TEXTILES aeg sy g
‘be pleased to state: ‘

&) whether the Government is ensuring greater factlitation for small businesses and entrepreneurs with the mantra
‘Reform, Perfornt and Transform, if 50 the details thereof; -

Ahne e -

v

b) - whether the officers of Handicrafts and Handlooms Exports Corporation of India (HHEC) are acﬁng against the

said idea/concept and are harassing small bullion parties, for blocking their payments for last five years and have
: ot settled their outstanding dues; .

¢} if so, details of payments due with up-to- date Interest thereon and rensong for delay As on 31 March 2019 and
the step being taken to clear the dues of such parties by HHECs

d) , the steps proposed to be taken by the Government to fix responsibility of the erring officials of HHEC for -

defaulting on payments to such entiepreneurs;

&) whether in some cases the payments ars contingent upoh the sutcome of investigation of CBI in 2018 and if
so, the clarification received from them in the matter; and

£} whether HHEC would release part or full paymenis of such .parties where there is.no case or enquiry pending
and if not, reasons thereof 7 : '

I
ANSWER
m?ﬁﬁ(ﬂﬁﬂ?ﬁﬁ{ﬁrﬁ,(ﬁ'ﬁmﬁj
" ~ MINISTER OF TEXTILES
' ' . (SMT. SMRITIZUBIN [RANI)

(a) to (f): Central Bureau of Investigation (CBI) las registered two cases against the bullion parties of M/s
Edelweiss Commodities Ltd, (ECL) and Aaryavart Commodities Pvt. Lid. (ACPL). While HHEC has submitted
that, this as per commercial arrangement and ‘ag per ‘business module adopted by others bullion importing
nominated agencies, CBI is examining the issue of availing buyer’s credit. Bullion parties whose payments have
been withheld by (HHEC) have followed the process of imports as per agreements which are idention] to the
agreement'signsd between ECL and HHEC, HMEC has withheld amount of ECL rgainst which CBI
investigation is going on and other bullion parties with whom HHEC has identical pgreement ag signed with
ECL, because any adverse decision in the CBI case with ECL will have financial implication on them ag well,
Further, HHEC has sought clarification from CBI with regard to withheld payment of bullion parijes other than
. BCSL with whom HHEC has identical agreement as signed with ECSL, The CBI has been requested to clarify
whether HHEC can relense the payment of ather bullion parties with whom HEEC has similar transactions, The
response is still awaited from CBI The details of outstanding as on 31.3,2010 are a3 under-
v - e —————

Ry~ Crore)

1 M/s Edelweiss Commodities Ltd, (BCL), 5.12
2 M/s.SMC Comtrade Ltd. : 248
3 M/s Atma Ram Amar Nath : ' " 1.50
4 M/s Frosi International Lid, : : 2.76
5 Mis Kothari Produet I1d, ! , 0,23
6 M/s Relegare Bullion Lid, 5 ' 0,16
7 M/s Soni Chunilal Govindbhai Jewellers-Pvt, Ltd, ’ 0,01
8 M/s Delhi Spot Bullion Trading Co. Pvi, Lid. B 0.03
9 M/s Metlloy Trading Services (P) Ltd. (case pending ‘ -0
with Customs Authority) : : . ‘
i0 MMTC Pamp India () Lid . ; . 0,05
Total ' ' . : . 12,45 |
ok ok
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LOK SABHA

UNSTARRED QUESTION NO. 923 | »
TO BE ANSWERED ON 22.11.2019 _

HHIEC

028,  SHRIMATIJYOSTNA CI—IARANEAS' MAHANT:

Will the Ministor of TEXTILES &5 #H
be pleased to state:
(@  whether Handiotafls an Handloom Exporls Corporation of India Limited (HHEC) hgve

sought the views of Central Dureau of Tnvestigation (CBI) with regard to withholding the payments
of small bullion parties against whom no casc or investigation is pending;

(b)  if 50, the complete details thereof and reasons for not giving views/clurification by the CBI to
HHEC: and ; .

(¢)  whether CBI would expedite and give the views as the payment of bullion parities depend on
their clarification/ opinion/findings, if not the reason therefor?

ST
 ANSWER
erey oY (el e TR el
MINISTER OF TEXTILES -
(SMT. SMRITI ZUBIN IRANI)
() tb {ck: Yes Sir. Central Buresu of Investigation (CBY) 1s conducting investigation in 8 case
againet M/s Bdelweiss Commodities Lithited (ECL), CBI has examined the transaction of buyer’s
Credit and sought information from The Handickafts & Handlooms Exports Corporation of Indis
Limited (HHEC) regarding availing of buyes’s credit and passing on difference amount betwze 1
interest carned on Fixed Deposit (11D) and interest charged by the foreign bank for providing buyer’s
ereclit. 'The case hus not been concluded as yet. HHEC bas withbeld payments of ECL against which |
CBT investigation is going on. The cmnﬁuuy has also withheld amounts of other bullion partics with
whom HHEC has identical agrocments as .sigucd with ECL. The investigation by CBI in the case of

ECL may have implications on similur transaction, Futher, HEEC has sought the views of CBI on

e

st e

withholding of payments of other bullion parties but no response has becn_..mQQiXﬁti,f,ljglp“CBI._ The

I -t

release of payment to other bullion parties will depend on the outcome of CBI Investigation agai%f

I

ECL.
o

T
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8 . - LOK SABHA Anneryre- V]
B UNSTARRED QUESTION NO.2069 |
L TO BE ANSWERED ON 29.11.2019

HANDICAREFTS AND HANDLOOMS EXPORT CORPORATION OF INDIA LIMITED

n069. SHRI P.K, KUNHALIKUTTY: | ' "

" Wil the Mintater of TEXTILES PSR 'ﬂ"ﬁ ha pleased to s’ratc t0 ref@r to reply to Unstarred
Question No, 2301 anawered in the Lok Sabha on 26, 12 018 and state:

() whether CBI have since filed the charge sheets against firms who have entered 1nto

agreements with Handicrafts and Hancﬂooms Export Corporation of Indla L1m1ted (IIHE(‘)
- and; ' .

(b) | if so, the détails thereol én.d if not, flle reasong therefor?
ANSWFR
e (vl wmfRy syfer goe) ._
MINISTER OF TEXTILES ‘ "
(SMT. SMRITI ZUBIN IRANI)

(a} &s (b): Yes, Sir,. Central Bureau of Investigation (CBI} has regmtered two cases |
relating to Bullion business tmn'sactmn of Handicrafts. and Handlooms Exports
Corporation of India L1m1ted (HHEC). Charge sheet has been filed agamst M/s, Aaryavart
Commodities Pvt, Limited on 29.12. 2017 in case of RC No.219 2016 E0007 dated |
08.04:2016 and case is under trial. In another case against M/s Edelwelss Commochtr@,e
© Limited(ECL) v1de RC NO ’?21/001‘3/F0090/EOU -VII/EO-II dated 31.12.2015. is e ex

investigafion.

wAW

99



Annerure Wﬁi

,f
el

Aeee :
! "'E). 4

LOK SABHA
CUNSTARRED QUESTION NO. 2998
TO BE ANSWERED ON 6.12.2019

HHEC

2998, SHRIMATITYOSTNA CHARANDAS MAHANT:
Will the Migister of TEXTILES GE AT - v

beo ploased to state:

()  whether it is a faot that the M/s Handicrafts and Handloom Export Cotporation of
India Limited (FIHEC) is defaming the image of Central Bureau of lovestigation(CBI) by
finking tainted fioms with fiems having urblemished snd flawless track record with regard to
pending payments of small bullion parties other than M/s, BCL Limited:

(b)  ifs0,the details in this regard and action, if any, tnken against the officers of HHEC
for tarmishing the image of premier investigating agency: :

(¢)  whether HHEC have sought some clatification in the month of January, 2019 asking
the views of CBI with regard to reloase of withheld peyment of small bullion pasties; and

(@ if .50, the details of clarifications given to HHEC by the CBI?

ISEA
- ANSWER -
e HAr (el Ty e B

MINISTER OF TEXTILES
(SMT, SMRITI ZUBIN IRAND)

(n) to.(d): No, Sir. Handiorafts and Handlooms Exports Corporation of India (HHEC) has
wilbheld amount of M/s Edelwelss Commodities Limited (ECL) against which investigation
by Central Bureau of Tyvestigation (CBI) is going on. HHEC las also withheld payments of
oller bultion parties with whom HHEC has identical agresment as signed with ECL.,

 Dusing CBI investigation in fhe case against ECL, CBI has examined the {rangaction -
of buyer’s credit and sought information from FIEC regarding availing of buyer’s credit and
passing on difference.amount between interest carned on Fixed Deposit (FD) and interest
chargad by the foreign bank for providing buyer’s credit] This case has not been concluded
yet. ' . T -
- Jo ‘ |
HHEC has been informed by CBIon 26.11.2019 that the Agency has registered a case.
ngainst Vice Prosident, ECL, Mumbal, unknown officials of HHEC, Noida and unkonown
others, The investlgation of the ease is still golng ot :

......q—--.-..-.....-..uwlm T,

HHBC is of the fivm view that since the Agreement signed between HHEC and ECL |
is identicat to the agreements signed with other bullion patties and the investigalion in the
FCL case by CBI is still not concluded, it is not possible at this stage to consider the release

- of payments to other bullion parties as any adverse ouicome in the CBI case against BCL
may have implications in other cases. '

:I:':[: e de
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LOK SABHA SECRETARIAT
COMMITTEE, ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 95 Aopayarfyr— xz/

Subject: Reguest for droppir{g of Assurance given in reply to Unstarred
Question No. 2691 dated 01.12,2016 regarding “Transparency in
the Functioning of Sports Boclies" _

—————

On 0L December, 2016, Prof, Prem Singh Chandumajra and various
other M.P.s, addressed an Unstarred Question No. 2691 to tha Minlster of
Youth Affalrs and Sports, The text of the Question along with the rep[y of the
Minister is as given in the Annexure.

=2, The -reply- to- the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Youth Affalrs
and Sports within three menths from the date of the reply but the Assurance
is yet to be implemented.

3. Inthis regard the M!n[stry of Youth Affa[rs 'md Sports (Depaerent of
Sports) vicde O.M.F.No. H-11016- 22/2016~SPI dated 09 Octobar, 2020 have
stated as under:-

“The matter has been examined In the Ministry and it is informed that
the matter regarding BCCI to he a Public Authority in terms of Section
2(h)-of the RTT Act, 2005 was raised before the Central Information
- Commission (CIC) which in turn sought the views of this Ministry. This
~ Ministry made written submissions to CIC on 16.12.2011 and 09.01.2012
- pleading to bring BCCI under the RTY Act, 2005. Chief Information
- Commission Wige its Order dated 01,10.2018 held the BCCI as the public -
authority under RTT Act, 2005. Howaver, BCCI flled a writ petition In the
High Court of Judicature at Madras challenging CIC's QOrder dated
01.10.2018. The High Court vide its Order dated 09.11,2018 and
10.12.2018 had granted stay on CIC's Order dated 01.10.2018. Stay,
Order Is still in operation. Since the matter is pending with High Court of
Madras, it cannot be fi rmly indicated as to when the case will be declded
- by the Court

.i

4. In view of the above the' “‘Ministry, with the approval of the Minister of
State (Independent Charge) for-Youth Affairs and Sports, have requested the
Committee to drop the Assurance,

" The Committee may conslder. . . 1
Dateps 25 (|20 20 5

New DELHL
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5691, PROF. PREM SINGH GHANDUMAJRA: | - g

(a)

(b)

(<)

(<t)

(e)

AM-exy v

'

GOVERNMENT OF INDIA -
WINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

|
LOK SABHA

UNSTARRED QUESTION NO. 2691
. TO BE ANSWERED ON 01/12/2016

Transparency in the Functioning of Sports Bodles
: |

SHRI KIRTI AZAD: .

SHRI BADRUDDIN AJMAL: ;
ADV. CHINTANMAN NAVASHA WANAGA: : B i
SHRI KANWAR SINGH TANWAR: : a

Will the Winister of YOUTH AFFAIRS AND SPORTS be pleased to states’

whether the Government has issued directions to various Sport:s
Associations/Boards including BCCI to conduct their election in
accordance with the extant directives of international Bodies)

if so, the details thereof and the response of the Sports
Associations/Boards including BCCI thereto)

' 1 :
‘whether the Government has formulated any action plan to deal with
these Sports Bodies for non-compliance of the said directives and If so,
the details thereof;

the steps taken/heing taken by the Govermﬁeﬁt to ensure free and fair
election In "these Sports Rodies and bring professionalism and

transparency in the selection process of suitable sportspersons;

the other stéps talken/being talen by the Government to ensure proper

professionalism and transparency In the administration and functioning .

of these Sports Bodies in the country; aned

.i
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(F} whether the Government prulposes to bring BGCI under the prc.-'\arisi::.lwng:’""i

of the Right to Information Act and if so, the details thereof and if not,
the reasons therefor?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS
. AND SPORTS
(SHRI VIJAY GOEL)

(a) No, Madam.
(b) & (¢) Do not arise in view of reply to part. (a)' ébove.

(d) & (e) Madam, Government of India has framed National Sports
Development Code (NSDC) of India, 2011, effective from 31/1/2011, fo bring in
transparency and accountability in the funciioning of the various National
Sports Federations (NSFs) for healthy development of sports in the country,
~ As per this code, NSFs have to follow proper democratic and healthy
management practices which previde for greater éccountability and

. fransparency at all levels; adop’t impartial and transparent selection

. procedures; adhere to age and duration of tenure limit of office bearers;
follow guidelines on Good governance in the context of ‘Basic Universal

o,
N -

B rsge

Principle of Good Governance of Olympic and Speoris Movément’; adopt . 1

proper accounting provedures at all levels and produce annual financial
stotements; comply with the provisions of Right to Information Act; hold the
elections as per Model election gu'idelinés issued by the Government, ete. In
case of failure by any M3F to adhere to the yuidelines issued by the Ministry
from time to time, appropriate action against such NSFs are taken by the
Ministry which includes suspension/de-recogmnition/non-renewal of annwual
recognition, etc.

(N Madam, the matter regarding BCCI to bhe a Public ‘Autharity in
terms of section 2{(h) of the RTl Act was raised before the Central
- Information Commissien (GIC). which in turn sought the views of this Ministry.
" This Ministry made written subnniésions to CIC on 16.12.2011 and 9.1.2012,
pleading to hring BCCI under the RTI Agt, CIC issued Notice for hearing the
matier on 25.7,2013. Against the Notlce of CIC to hear the case, BCCI filed

WP No.20229/2013 in the Madras High Court. The CIC and Ms. Madhu Agrawal
“have been cited as respondents ln this case. Hon'ble Madras High Sourt vide

its order dated 24,7,2043, in aforesald Writ Petition, had ordered interim stay
of all other pmcaedmgs.

[o3
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In its Judgement dated 18% July, 2016 in the case of BCGI Ve,

Cricket Association of Bihar & others, Hon'ble Supreme Court has stated as
Tollows, “As a possible first step in the direction in bringing BGEI under

Tﬁlwlew of Right to information Act, we expect the Law Commission of India

e —_—— ﬁ‘‘‘"'‘'—--'-'—‘'-'—1—1.------_-..g--r-—---v““j-—-—---.-\,---,— : ¥ - ; i
to, examine the wd make a suftable recommendation o hie

. Government” F e, &
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LOK SABHA SECRETARIAT Al A |
COMMITTEE ON GOVERNMENT ASS URANCES BRANCH
MEMORANDUM No. a6

- - £
Subject: Request for dropping of Assurance given in reply {0 Unstarred
Question No. 1640 datec 28.11.2019 regarding "National Sports
Code". ;

On 28 November, 2019, br. Sanjay Jalswal, M.P, addressed  an
Unstarred Question No. 1640 to the Minister of Youth Affairs and Sports. The
text of the Question alond with the reply of the Minister s as given In the
Annexure. ‘

2. The reply to the Question was treated as an Assurance by the

Committee and required to be implemented by the Ministry of Youth Affairs

and Sports within three months from the date of the reply but the Assurance
is yet to be implemented.

3. In this regard, the Ministry of Youth Affairs and Sports (Deparkment of

Spotts) vide 0.M. No. H-11016~19/2019-5P-111 dated 29 July, 2020 have
stated as under- - .

SIn 2017, a commitiee was constituted to study the existing sports
governance framework in the country, recent developments related to
sports governance, international best practices ete, and to make
recommendations. The Committee recommended a Draft National Code
for Good Governance In Sports, 2017.. This Deptt. vide order dated
26.11.2019 constituted a committee to review the Draft National Code
for Good Governance in Sports, 2017 & suggest measures SO that there
is @ sync between the Government & all stakeholders and a balance I
struck between the autonomy of NSEs vis-a-vis the need for
transparency and accountability, In this regard it is Informed that the
Delhi High Court vide its order dated 06.12.2019 has stayed the above
mentioned order dated 26.11.2010 vide which this Committee was
constituted to review the Draft National Code for Good Governance in
Spotts, 2017. Therefore, it is difficult-to incicate any timeline by which
decision will be taken on the recommendations of the Comimittee.”

4. In view of the above, the Ministry, with the approval of the Minister of |
youth Affairs and Sports {Independent Charge) have requested the Committee
to drop the Assurance. ‘ .

The Committea may 'considér.
Datens- 251 2020

NeEw DELHI



e | : : FINTIEXY S
c‘,ﬁ Government of India :
:.fl*.'_ifﬁ : Ministry of Youth Affairs & Sports
E : Department of Sports

LOW SABHA | |
UNSTARRED QUESTION NO. 1640
TO BE ANSWERD ON 28.11.2019

Natlonal Spors Code

- 1640. DR. SANJAY JAISWAL:

Will the Mil‘ﬂiStEI',"Of _YUU"?H AFFA!]TRS AND SPORTS be pleased to
- Stater 3 o b o ! |

(a) whether the Gnvemmewt_ propm‘ées to bring out a National Sports
Code; ' :

(b) if so, the details thereof and if not, the reasons therefor; remd.

. (c) the steps taken by the Government during the last three years to
improve the administration of different sporls assoclations?

| ANSWER :
THE NINISTER OF STATE (INDEPENDENY CHARGE)
FOR YOUTH AFFAIRS AND SPORTS
. [SHRI KIREN RIJIJU]

(a) & (b): The Wational Sports Development Code of India (NSDCI)

2011 is already in eJcistﬂﬁnc:e hantl-.opemﬁmml from 1% January 2011. |
it Is an amalgamatidn of al:l relevant orders, notifiéﬂtions,

Instructions, clréulz—nrs, ete. Issua}tl by this Ministry and deﬂnes the -

areas of responsibility of the ;‘:various agencles involved In the

promotion and deﬁeiaﬁmmeﬁ‘t of _ispurfts. The Committee headecﬁ by

Secretary, ﬁepar‘tment of Sportaf has prepared a draft for the new-

sports code, namely, National Code for Good Governance in Sports,

2017 on which comments and suggestions of stalkeholders have

been received. An Expert Commitiee headed by a reﬂréd Judge of

o=
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! Supl'éme Court of India has been constituted 1o hold consuitations

Tt it

with stakeholders and give its recommendations.

g | o I.
(€):  Improving guvémanma of different sports associatlions,
inciuding ‘Nationaﬂ-?gports Federations (NSFs), s an mﬁgoing prunessa.

A numher of steps have been taken by this Minisiry to bring
tr:ansp-arency in the selectio.n of sportspersons by NSFs, planning of
state level and national level competitions in advance, audit of the
funds given by the Minisltry and use of Information Technology (IT)

tools such as online submission of all proposals of Annual Calenday

of Training and Competitions (AGCTC) by NSFs.

C ok ok kR



Appendix—XVII

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FIRST SITTING
(03.12,2020)

The Committee sat from 1100 hours to 1215 hours In Committee Room 'B’, Parllament House Annexe

i

New Delhi.
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. Shri Ramesh Chander Kaushik
3. Shrl Kaushalendra Kumar
4, Shri Santosh Pandey
5. Shri Pashupati Kumar Paras
SECRETARIAT

1. Shri Pawan Kumar -~ JoInt Secretary
2. Shrl Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

WITNESSES

XOKHX ) 4 4444 O b 4,464 ¢

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been .convened to (i) chalk out

future programme of the Committee; (it} consider and adopt 14 draft Reports; (ifi)

108






consider 25 Memoranda containing  requests received  from various

Ministries/Departments for dropping or otherwise of 61 pending Assurances; and (iv)
take oral evidence of the representatives of the Ministry of Civit Aviatlon regarding
pending Assurances. '

2. b o444 4 XHOUX K ) 44,44 ¢
3. b #4444 | b $.6.44'¢ OO 44,444

5. 000X XHHNK X000 300000
6. JDIXXX XXX SOOOOK OO
7. XXX SO0 000X UK
8. 30X XHXXX OOK YOKKK
9. XXNXX OOOKX X000 XXX
10, XXXXX OO0 XI000K XXXXK

11 X000 XXXKX XXXXX XXXXX

The Committee then adjourned,

- Alot e f@‘ja"ﬁ“{
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Annexure-1

Statement showing Assurances dropped by the Committee on Government
Assurances (2020-2021) at their sitting held on 03.12.2020.

Sl. | Memo | Question/Discussion Ministry/Deptt. Brief Subject
No. | No. References
i. |3 (i} USQ No. 413 Civil Aviation (i) CBI Enquiry on
dated 14.03.2012 Airbus and Indian
Airlines Deals
(i) SQ No. 271~
dated 16.03.2015 (ii) Purchase of Aircraft
by Air India
(iii) 5Q No. 188
dated 03.08.2015 :
(Supplementary by Shri g") AFI’;J EEZ?; e of Alrcraft
Faggan Singh Kulaste, M.P.) Y
(iv) USQ No. 3036 - .
dated 17.12.2015 (iv) Financial
_ Irregularities in
' . Purchase of Aircrafts
(v) USQ No. 4809
dated 15.12.2016 (v) Irregularities in
Procurement of Aircraft
2. |4 USQ No. 521 Corporate Affairs Unethical Practices by
. dated 26.02.2016 Companies
3. 15 USQ No. 4097 Corporate Affairs Complaints against
dated 04.01.2019 Hospitals in CCI
4. |6 (i) USQ No. 3293 Education (i) Reservation in
dated 16.03.2011 (Department of Unaided Private
Higher Education) Educational Institutions
(i) USQ No. 1393 (i) Reservation to OBCs
dated 14.08.2013 in Private Unaided
Institutions
5. |10 USQ No. 2678 Environment, Forest | Shifting of Lions
dated 15.12.2015 and Climate Change
6. 11 USQ No. 3776 _ External Affairs Status of Eminent
dated 11.12.2019 Persons Group {EPG)
7. |12 UJSQ No. 625 External Affairs SAARC Meeting
dated 5.02.2020
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w8 |14 SQ No. 2 Finance Agreement with Asian
dated 03.02.2020 (Department of Development Bank
(Supplementary by Shrimati | Economic Affairs) (ADB)
Jaskaur Meena, M.P.)
9. 17 1JSQ No. 2014 Home Affairs Investigation into
dated 03.03.2020 Pulwama Terror Attack
10. | 18 (i) USQ No. 614 Law and Justice (i) Change in the Name
dated 25.02.2010 (Department of of High Court
Justice)
(i) USQ No. 1178 (il) Bombay High Court
-| dated 03.03.2011 --
(iii) USQ No. 3635 (iii) Change in the
dated 15.12.2011 Name of Bombay High
' Court
(iv) USQ No. 3601
| dated 26.04.2012 . (iv) Changing the Name
of Bombay High Court
(v) USQ No. 2585
dated 28.07.2014 - (v) Nomenclature of
' S . Bombay High Court
{vi) USQ No. 2536
dated 12.03.2015 (vi) Name of High Court
(vii) USQ No. 1848
dated 10.12.2015 (vi) Renaming of High
Courts
viii) USQ No. 1963
Ejatgd 08.05.2016 | | (viii) Renaming of High
C . Courts
(ix) USQ No. 3246 , , ,
dated 22.03.2017 (ix} Renaming of High
Court
11. |21 USQ No. 474 Space Operationalisation of
dated 06.02.2019 GSLV
12, 122 (i) USQ No. 3979 Textiles (i) Land Scam
dated 13.08.2015
(i) USQ No. 1189 (i) Land Scam in NTC
dated 03.03.2016
(i) USQ No. 1890 (iif) Land Scam in NTC
dated 27.07.2017
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‘%13. 23 (i) USQ No. 3683 Textiles (i) CBI Investigation on
dated 09.08.2018 HHECIL
(i) USQ No. 3885 (i) Qutstanding
dated 09.08.2018 Payments to Bullion
Traders
(iii) USQ No. 1664
dated 20.12.2018 (ili) Payments by HHEC
(iv) USQ No. 3365 (iv) Handicraft and
dated 12.07.2019 Handioom
(v) USQ No. 4444 - -
dated 19.07.2019 (v) Delayed Payments
: ‘ by HHEC
(vi) USQ No. 928
dated 22.11.2019 (vi) HHEC
(vii) USQ No. 2069 (vii) Handicrafts and
dated 29.11.2019 Handlooms Export
Corporation of India
Limited
(viii) USQ No. 2998
dated 06.12.2019 (viii) HHEC
14. | 25 USQ No. 2691 Youth Affairs & Transparency in the
| dated 01.12.2016 Sports Functioning of Sports
(Department of Bodies
Sports)
15. | 26 USQ No. 1640 Youth Affairs & National Sports Code
dated 28.11.2019 Sports
(Department of
Sports)
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House Annexe,

New Delhi.
B PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2, Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

XXXXXXXXXXXXXXXXXXXXXXXXXXXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee

and apprised them regarding the day’s agenda.

2. Thereafter, the Committee considered and adopted the following Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

) Draft Thirty-fifth Report (17th Lok Sabha) regarding 'Requests for Dropping of
Assurances (Acceded to)':

(i) Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances {Not Acceded to)’;

(i)  Draft Thirty-seventh Report (17th Lok Sabha) regarding 'Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare (Department
of Health and Family Welfare)’;
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(iv)

(v)
(v
(vii)
{vii)

Draft Thirty-eighth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Rural Development (Department of Land
Resources)”

Draft Thirty-ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)";

Draft Fortieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)";

Draft Forty-first Report (17th Lok Sabha} regarding ‘Review of Pending
Assurances of 13" Lok Sabha; and

Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending

Assurances of 14" Lok Sabha'.

The Committee then adjourned.
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